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LEGISLATIVE ASSEMBLY.
Thursday, 17tk February, 1921.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
"The Honourable the President in the Chair.

The Honourable the President : Members desiring to take their seats will
‘please advance to the table to take the Oath or affirm in the manner prescribed..

MEMBER SWORN':
Myr. Jayanti Ramayya Pantulu Garu, M. L, A.

QUESTIONS AND ANSWERS.

ConprtioNn oF CarrLs.

69, Mr, Manmohandas Ramji: Have the Government received a
representation from the Government of Bombay requesting them to appoint a
Comnmittee of officials and non-officials to submit a comprehensive report
regarding the condition of cattle in the whole of India and the advisability of
-devising checks on slaughter and export of cattle generally and milch cattle in
particular ? If so, what action have the Government taken or what action are
‘they prepared to take in the matter ?

Mr. J, Hullah : The Government have received no such representation
from the Government of Bombay. .

TraDE CoMMISSIONER FOR EAST AFPRICA.

70. Mr. Manmohandas Ramji : (s) When are the Government going
to appoint a Trade Commissioner for East Africa ?

(6) Do they, at the time of making this appointment, propbse to bear
in mind the recommendation of the Indian Merchants’ Chamber and other
bodies that the Trade Commissioner should be an Indian ?

(¢) At what places have the Government of India got their Trade
Comimissioners or commercial agents at present ? How many of these are
Indians ? ’

(@) Do the Government propose to appoint Trade Commissioners in the
near future in other countries ? If so, what are these countries ?

Mr. C. A. Innes: (a) It is hoped that the aﬁ)ointment of a Trade
Commissioner for East Africa will shortly be announced.

(6) Government have carefully considered the recommendation of the
Indian Merchants’ Chamber and Bureau that an Indian should be appointed ;
but, at the request of the Indian settlers in East Africa, they have decided
that the first appointment should be of a European. It will be considered
whether an Indian Assistant should not be associated with him.

(c) At present the ouly place at which there is [an Indian Trade
Commissioner is London, The present incumbent is a European, He has an
Indian Assistant, '

(108 ) _ A



104 LEGISLATIVE ASSEMBLY. [17ru Fgs. 1921..
(4) The appointment of Trade Commissioners in other countries is now.
under consideration. The Honourable Member will understand that it is
necessary first to obtain the comsent of the Government of the country
concerned, and it is not possible at present to make any announcement.

Lasour 18y Fur, Brazi, Erc.

71, Mr. Manmohandas Ramji: Do the Government propose to appoint

a Commission to inquire into the conditions and labeur in Fiji, Brazl and

- other countries, as suggested last year ? If so, when is such a Commission to-
be appointed ? '

Mr. C. A, Innes: As regards Fiji, I invite the attention of the Honourable-

Member to the reply* given on the 14th instant by the Honourable 8Sir George

Barnes to & question asked by the Honourable Sir Maneckji Dadabhoy in the
Council of State. If he has not seen it, I shall be happy to send him a copy.

2. There is no intention of sending any Commission to Brazil, nor are the:
Government aware that it was suggested last year. '

SitvaTioN 1IN Fimn.

72. Mr. Manmohandas Ramji: (s) With reference to the following

seage in the letter from Mr. C. A. Innes to the Honorary Secretary,
f;)perial Citizenship Association, regarding the Fiji Situation, ‘They (}1;&&
‘Government) are unable to find even primd facic reasons for supposing that
it was bandled with undue severity,” what was the evidence on which the
Government arrived at this conclusion ?

(6) Has the attention of the Government been drawn to letters of'
Mr. C. F. Andrews in the Bombay (kroniele regarding the situation in Fiji ?

What steps, if any, were taken by the Government to verify the
statements in those letters ?

Mr. C. A. Innes : (a) The letter quoted, though it only appeared in the
Press in December last, was sent to the Honorary Secretary, Imperial
Citizenship Association, on the 17th September last. Asis apparent from the-
wording of the letter, the evidence on which Government arrived at their
conclusion was the Despatches published with Commerce Department’s
Resolution No. 4085, dated the 13th July 1920.

(5) Government has seen the letters referred to. ‘

We at once wired to the Secretary of State, and also to the Fiji Govern-
ment direct for information. We are mnow in correspondence with the-
Secretary of State on the whole question, and as Sir George Barnes said in the
Council of State on the 14th instant, we hope to make a statement at an early
date.

GOVERNMENT SECURITIES.

73. Mr, Manmohandas Ramji: What is the amount of income-tax
receipts from the interest paid by 3 and 3} per cent. Government Securities ?
The Honourable Mr. W. M. Hailey: In the income-tax returns the-
amount collected on all Government securities is shown together in one
lump sum, and it is therefore not possible to give an accurate answer to the

* Tide page 20 of Volume I, No. 8 of the Council of Stato Inehates of the 14th February 1021,
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Honourable Member’s question. I can, however, give him a rough idea of
the amount of income-tax collected in respect of the securities of these two
particular loans. During the year 1918-10 we paid as interest Rs. 416} lakhs
on 3} per cent. paper, and Rs. 21} lakhs on 3 per cent. paper. The income-tax
on these sums, at the maximum of one anna in the rupee, would be Rs. 26 lakhs
and Rs. 1§ Iakhs respectively, so it can be said that the income-tax actually pay-
able must inany case have been substantially less than Rs. 274 lakhs, for some
of the holders of 33 and 8 per cent. paper must be either completely exempt from
the payment of income-tax (for example, religious or charitable trusts, local
authorities, provident funds, etc.), or else entitled to refunds owing to the tax
being leviable on them at a rate lower than one anna. This is also clear
from the fact that the total amount of income-tax realised in respect of all
‘Government securities during that year was Rs. 264 lakhs. On the other hand,
it can safely be presumed that the major portion realised from interest on
securities is in respect of 3} and 3 per cent. paper, as most of the loans subse-
uently floated have been income-tax free. 'Altogether, I am inclined to
think that a round figurelof Rs. 20 lakhs would be a fairly naar estimate.

GorLp EXCHANGE STANDARD.

74. Rao-Bahadur T. Rangachariar: Will the Government be pleased
to make a statement as to the results obtained by the legislative and adminis-
trative measures adopted in the year 1920 to ensure a stable gold exchange
standard ?

The Honourable Mr. W, M. Hailey: If the Honourable Member
means by his query to ask whether the Government have yet suceeded
in stabilising the exchange value of the rupee at the ratio of ten rupees to 118
grains of fine gold as recommended by the Currency Committee, the answer
is in the negative,

Reverse Couxcirs Binvs.

75. Rao Bahadur T. Rangachariar: (s) Will the Government be
pleased to place on the table a statement showing the amount of the monthl
sales in India of the bills on London known as the Reverse Council Bills during
the year 1920 ; the rates at which they were sold; the prevailing market”
rates of exchange at the times of the respective sales for remittances to
England ; and the total amount of loss, if any, caused by the difference in the
rates ?

(6) Will the Government be pleased to make a statement explaining the
necessity for such sales during the period in question ?

The Honourable Mr. W. M. Hailey: («) A statement is laid on the
table. The sum received op account of the sales of Réverse Councils during
1920 was anproximately Rs. 47 crores, If these bills had been sold at the
market rates shown in the statement, then 'the amount realised would have
been approximately Rs. 50} crores. Any such calculation of the loss must,
however, be subject to the following qualifications: (1) It is highly proba-
ble that the sale of Reverse Councils at a fixed rate had some appreciable
effect upon the actual market rate prevailing at the time; and, similarly,
(%) if the Reverse Councils had been sold at the market rates mentioned in
the statement, the latter themselves would probably have been affected
thereby. .

. . A2
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(8) I am afmaid it would be necessary for me to detain the House for a
long time if I were to give the Honourable Member the explanation he
desires. I can only refer him to my speech on March the 10th, 1920, in the
Legislative Council on the Honourable Mr. Sarma’s Resolution on this
subject, in which I gave a full and detailed explanation of the reasons
for the sale of Reverse Councils.

Statement showing the sale of Reverse Council Bills during 1920, éhe rates ot
whick they were sold and the corresponding Caleutia market rates on the
day, of the sale of the Billa. '

CALOUTTA MARKET BATR
RATR XOTIFIND
r ON DATE OF BALE
' m&t PER EURED. PER RUPEE.
Date of Seles. (In
thousands | ymmediate | Deforred
of £.) [TelegraphioTelegraphic Telegraphio Demand Bills.
Transfers. 'l'lr:%:lon. Transfers.
e d | o 4 s, d. . 4
2nd January 1920 70| 2 84| 2 s} 2 8§ 3 34}
8h » s wo{ 3 3§3| 2 34 3 8 3 34
16th w e 80| 3 33§| 2 s 2 ;3; 2 4
28nd O 2000 2 53| 2 SH 2 3 83}
20th N 1,38 | 2 33| 3 84} 2 i 3 8¢
6th February , . 2000 3 8 3 9 2 7 2 43
isth o, 0, . 5000 2 1og¢| 3 101 2 9 2 94
9 , L, . 2000 2 104 | 3 104 3 7 3 %
26th  ,, w s 2000{ 2 104 | 2 10§ 2 N 2 T
srd March ;. 9,000 | 2 10 | 3 10 s 7} 2 7
it , " e 2000 32 8| 8 84 2 b 2 By
18th w 8000 2 74| 8 7§ 2 3§ 3 8
st ,, ., . 9000 | 2 63| 2 6X4 3 b 2 5}
8t ,, 5, 1988 | 2 4}}| 2 4} 2 8 2 8
8thdpil , . 3000 [ 2 4vg| 3 by 2 tod | 8 3% to}
16th ,, w e 2000 2 4% | 8 4 2 tod |2 8jto3 4
22nd4 » e 2000 2 44| 2 4y 2 8} PYE Y1
20th n" . 1,000| 2 6§ | 3 3 84 2 3
6th Msy  ,, . 21,000 2 54| 38 B} 2 2 3 23
18th P 1,000 2 B6if| 2 64} g8 1 2 12
20th ,, » e 1,000 2 6§ | 3 B 3 1to2 13 | 2 1}t
6t » 1000 2 54| 2 B} 2 1 I Y
8rd June » e 1000 2 & 3 bpy .3 1 2 1?
10th ,, n 10001 2 434 2 ﬁ{ 2 3tod 1 [2 $to2 1}
16th  ,, . e 1000 2 4 | 2 1 10 1 10p
24th . 1,000 1 1144 1 1144 | 1 10tol 10} 11
Lt July . . 1,000 | 1 11 1 11 1 8 1
8th ,, w oo 1,000 | 1 11 1 1134 |1 103to1 108 11
16th ,, e 1,000 | 1 1148 | 1 114%] 110 tol 92 1 104
28nd , PR 1,000 1 13¢| 1 11y 1 104 1 16}
» . 1,000 1 1148 | 1 1143 1 10 111
Sth August , . 1,000 | 1 11 1 114 1 10} 1 10%
18th w 1000{ 1 11 1 14 110 11
wm - sl URITHEEIGEY QM| 1B
» » . ’ 11 11 1
2nd Reptember,, . 1,000 | 1 113§] 1 113 1 .13‘ 11
» e 1,000 | 1 1148 | 1 114 1 92 1
18 -, 1,000 | 1 14§ | 1 113} 1103 11
21st w m e 1,000 1 114§ | 1 114 11 1 10}
28t ,, 1,000 1 14| 1 11y 1 181 1 108
. Total .| 65888) i




QUESTIONS AND ANSWERS, 107

ExcHANGE OF SOVEREIGNS.,

76. Rao Bahadur T. Rangachariar: (a) Will the Government be
pleased to lay on the table a statement for each province showing the number
of sovereigns exchanged at the various Government treasuries at Rs. 15
a piece in pursuance of the notifications issued by Government last year ?

(6) Will the Government be pleased to state what the lowest and the
highest market price of the sovereign was in the months of July to December
19207 :

The Honourable Mr. W. M. Hailey: Two statements are laid on the
table.

STATEMENT A. -
Statement showing the sumber of soveresgns exchanged at the wvarious Govern-
ment Treasuries in accordance with Ordinance No. I1I of 21st June 1920.

Madras . .- . . . . . . . 20,75 1
Bom bay . . . . . . . . . 277'298
Bengal . . . . . . . . . 28,851
United P‘ovince' . . . . . . 287,661
Punjab . . . . . . 2’3,988
Burma . . . . . . . . . 274
Bihar and Orissa . . . . . . . . 82,881
Central Provinces . . . . . . 78,064
Asgsam . . . . . . . . . 1,800

Totsl . 996,068

Resides these, 1,348,337 sovereigns were exchanged at Currency Offices
and 174,984 at Government of India Treasaries.
STATEMENT B.

Statement showing the lowest and the highest market price of sovereigns during
July 1920 to December 1920.

’
— Highes. Lowest.
Rs. As, Rs. As.
July 1980, . ... 15 4 14 8
Allgnlt » . . . . . . 14 18 14 6
Beptember ,, . . . . . . 16 6 14 8
Oomer »” . . . . . . 17 4 16 10
November » . . ) . . 17 0 15 10
December " e . . . . 18' 8 17 1

Exrorr oF O1L-Caxes.

77. Rao Bahadur T. Rangachariar: Do the Government propose to
consider the desirability of taking steps for preventing the export of oil-cakes
from the country ?

Mr. J. Hullah: As at. present advised, the Government of ‘India are
disposed to doubt whether it would be to the advantage of the country asa
whole to prohibit the export of oil-cake. The question, however, was debated

.



108 LEGISLATIVE ASSEMBLY, [17tn Fes. 1921,

at the last meeting of the Board of Agrioulture and is being considered in
connection with the proceedings of that meeting.

GOVERNMENT SECURITIES.

78. Rao Bahadur T. Rangachariar: (s) Will the Government be
pleased to state whether they contemplate taking any measures to give relief
to persons and public bodies holding 34 per cent. Government Securities by
reason of the great depreciation in value of these securities ?

() Will the Government be pleased to lay on the table a statement

showing the amount of such 34 per cent. securities held by public and private
trustees and by individuals ?

The Honourable Mr. W. M. Hailey: (a) The Honourable Member will
have seen from the reply given on my behalf to a similar question in the

Council of State that it is not possible for us to make any announcement on
the subject.

(6) T am informed by the Public Debt Office that it is not possible to
compile the statement as asked for. One reason is, that it would be necessary
to examine the interest payment registers maintained throughout India, and the
statement would take several months to compile. Another reason is, that such
a statement would, in any case, not be accurate ; most of the securities of the
34 per cent. loan are in the form of promissory notes, many of which are
beld in the names of Banks, and it is not possible to say on whose account
the Banks hold the paper; further, it would not be possible to obtain inform-
ation as to the amount of promissory notes held by private trusts, as trusts
are only recognised when tﬁe security is in the form of Inscribed Stock.

Arrears UNDER INcoMe-Tax Acrs, Erc.

79. Rao Bahadur T. Rangachariar: Will the Government be pleased to
lay on the table a statement showing the number of appeals and petitions
resented to the Chief Revenue Authorities in the various provinces under the
tdian Income-tax Acts (Acts II of 1886 and VII of 1918) and under the
Excess Profits Duty Act, 1919 ; the number of appeals and petitions summanrily
rejected ; the number heard on the merits; and the number in which the
assessments were revised or modified ?

The Honourable Mr. W. M. Hailey: The Chief Revenue Authority
had no power under Aet II of 1886 either to hear appeals or to pass orders
of revision. Under Act VII of 1918, no appeals lie to the Chief Revenue
Authority. The Chief Revenue Authority is only empowered, under section
28 of Act VII of 1918, of its own motion, to pass orders of revision. If a
petition is presented to the Chief Revenue Authority by an ‘assessee asking it
to exercise its powers under section 23, the order passed on such a petition
need not necessarily be an order modifying an assessment. The portion
of the question, so far as it relates.to the Indian Income-tax Act, is therefore
not understood. The information asked for, regarding petitions and appeals
under the Excess Profits Duty Act, is being collected from Provineial
Governments, and a statement will be laid on the table as soon as possible.

KaxnawBapl Day 1¥ MyYSORE.

80. Rao Bahadur T. Rangachariar : Will the Government be pleéged
to state whether any decision has been reached regarding the question of the

-



QUESTIONS AND ANSWERS. 109

Kannambadi Dam in Mysore and whether the mirasidars, of Tanjore and
Trichinopoly Districts will be allowed an opportunity for placing their views
on the question before Government before any decision is arrived at ?

8ir 8. D’A. Crookshank: The answer to the first portion of the question
48 in the negative. As regards the second portion, the Government of
India understand that the Government of Madras propose to consider any
representations which the mirasidars of the Tanjore and Trichinopoly
Districts may care to put forward before a final decision is arrived at,

ALLEGATIONS AGAINST A Rarnway Guarbp.

81. Mr. Mohammad Faiyaz Khan: (s) Has the attention of the
*(Government been drawn to the statement published in the Daily Paisa
Akkbar (Lahore), dated 80th October 1920, page 2 and column 8, that a
‘Christian Railway Guard violated the chastity of a young Indian woman
travelling in the train for Ajmer, and that the Guard, although arrested b
the Police, was released through the intervention of the European Circle
Inspector ?

(6) Is this statement true ? If so, will Government be pleased to state
‘what steps have been taken in the matter ?

Colonel W, D. Waghorn: (¢) From inquiry made, it has been ascer
tained that on a report of the occurrence from the police being received by the
Traffic Superintendent, Bombay, Baroda and Central . India Railway, Ajmer,

the Guard was summarily dismissed.

() Careful inquiry is being made as to subsequent events, and I shall be
glad to give the Honourable Member the result of this inquiry as soon as it is
.completed.

INpIaANs WOUNDED AND MURDERED.

82. Mr. Mohammad Faiyaz Khan : Will the Government be pleased
$o give a statement showing :

(«) the number of Indians alleged to have been wounded or murdered by
-official or non-official Europeans and Anglo-Indians in India during the last
five years,

(%) the names and the positions of the persons punished by the conrts for
this offence together with the amount of punishment meted out to each ?

Mr. 8. P, 0'Donnell : The information asked for is being collected and will
e supplied to the Member as soon as possible. |

Centrat, Knuruarar Fyxp.

83. Mr, Mohammad Faiyaz Khan: Has the aftention of the Govern-
‘ment been drawn to the statement in the Zamindar (Lahore) of 11th and 25th
December 1920, that the Chief Commissioner of the North-West Frontief
Province is responsible for the recall of the sum of Rs. 3,000 contributed to the
‘Central Khilafat fund by the local Khilafat Committee of Mansehza ? If the
statements referred to agove are true, will the Government'be pleased to state
df the action of the Chief Commissioner is based onjthe ;policy of the
Government of India 7 : " :
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Mr. 8. P. 0'Donnell: The Honourable Member is referred to the reply
given on the 15th to Mir Asad Ali Khan Bahadur in answer to his question on
the same subject. ' .

NaT10NAT WEALTH AND EXPENDITURE.

- 84. Mr. B. Venkatapatiraju: Will the Government be pleased to state
(lg the increase of national wealth for the periods 1870-80-90-1900-1910-1920,
(2) the increase of public expenditure during the same periods, and (3)
whether due proportion was maintained between the increase of national
wealth and the increase of expenditure ?

The Honourable Mr. W. M. Hailey: The Government have made no
estimate of the national wealth of India, but the Honourable Member ma;

be interested in the figures contained in the statement which I lay upon the
table. ~

A.—TImports of merchandise and private treasure—

Period. Mean annual value.
Rs.
1870‘80 . . . . [} . . . 43,84‘;“,984
1880'90 . . . . . . . . 69)63,55,907
1890'] 900 . . . . n . . . 85.98,“.4!10
1900‘10 . . . 3 ' . . . 1,26;49.79,587
1910-20 . . . . . . . . 1,82,68,00,632
B.~Income on which income-tax was levied—
Year. Income.
Rs.
1890-91 . B . . . . . . 66,00,00,000
1900‘01 . . . [] . . . . 81.00100.(”0‘
1910-11 . . . . . . . . 92,00,00,000
1919'20 . . . 3 3 . ‘e ] 1.74,00.00,000’
C.—Deposits in banks—
Year. Re.
1870 . . L] . . . . . 11,82,66,000
1880 . . . . . . . . 11,40,43,000-
1880 . . . . . . . . 18,86,60,000
1600 . . . . . . . . 16,68,80,000
1910 . . . . . . - . 36’5&01,000 :
1018 . o ’ . . . . . 69,62,03,000
D.~—~Public Expenditure—
Period. Mean annual expenditure:
. Rs.
1870-80 . « T e L B . . 76,77,82,870
1880-90 . . . . . . . o 73,96,33,840
IBW'IW . L) . . . ] . . 80,77,%.340
1000-10 . . . . ) . . 1 01,71,10,760
1910-20 . . . . ' . . ] 1,48,80,69,345

Pusric REVENUE axD DeEsr,

86. Mr, B. Venkatapatiraju: Will the Government be pleased to state:
(1) the increase of public revenue and net savings after meeting the public-
expenditure during the periods 1870-80-90-1900-1010-1920, (2) the growth

'
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of the public debt during the same periods and (8) whether there is any
margin for a Sinking Fund ?

The Honourable Mr. W. M. Hailey: The information, which I
understand the Honourable Member to require, is contained in the state--
ment which I lay upon the table. The figures for expenditure in this.
tlstatc(elment include the payment of interest on debt and payment into Sinking
funds.

Mean annual

Period Mean annual expenditure Mesn annual | Mean permanent

eriod. revenue. charged to pet surplus, ebt.

revenae.

£ £ £ £
1870-80 . . 50,662,060 50,518,868 148,192 138,088,451
1880-90 . 49,317,638 49,808,024 8,806 171,470,282
1890-1000 . 54,985,487 68,843,966 1,186,581 197,608,208
1900-10 . . 69,698,611 67,807,884 1,726,227 226,880,116
1910-20 . . 97,039,072 96,870,623 1,199,349 305,688,040

T

PusLic EXPENDITURE.

86. Mr. B. Venkatapatira,‘ilu: Will the Government be pleased to state
what proportion of public expenditure is devoted now for (1) public defence,.
(2) payment of debt, (3) education, (4) sanitation, and, lastly, (5) for develop-
mental functions ?

The Honourable Mr. W. M. Hailey: Out of,the present total public
expenditure in India, inoluding that of the Provinces, 83} per cent. is.
for public defence, 4 per cent. for education, and § per cent. for sanitation.
In case the Honourable Member wishes to compare this figure for Public
Defence with similar figures published in the proceedings of the Brussels
Financial Conference, I should mention that the latter figures were based.
on estimates of expenditure which included only the net figures in the
case of Government commercial departments, whereas, in accordance with
the terms of the question, I have taken the total public expenditure, 1.c.,
including that for such commercial undertakings as the Posts and Tele-
graphs and Railways. As regards payment of interest, any loans matur-
ing are met, not from revenue, but ~from our general ways and means
resources. I can, however, give the Honourable Member the percentage for
-sinking funds and interest charges, which is 11§ per cent. of the total expendi-
ture. I am afraid I do not know what the Honourable Member means exactly
by ‘developmental functions’, Perbaps he will put down another question
making his meaning clear. :

Narronarn Wxarra oF Inpia.

87. Mr. B, Venkatapatiraju: Has the Government any data to estimate
the national wealth of India for any period as we find for the United States,
United Kingdom and France, etc., and its subsequent growth from decade to
decade and, if so, will they make such date available for the public ?
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The Honourable Mr. W. M. Hailey : No statement of natiohal wealth,
-85 far as I am’ aware, purports to be anything more than an estimate. There
are certainly available in the Financial and Statistical publications of the
Government of India certain data on which some sort of estimate could

perhaps be framed for India. Government, however, have never attempted
-such an estimate.

Recurrine ExXreNDITURE.

88. Mr. B. Venkatapatiraju: Will the Government be pleased to state
“the net increase of recurring expenditure by the increase of salaries in all

Departments of the Government, Civil or Military, during the years 1919 and
1920, as far as available ?

The Honourable Mr. W. M. Hailey: I lay on the table a statement
showing by Departments the approximate net increase of annual expen-
~diture incuwrred by the increase of salaries in services and establishments
_ directly under the Government of India during the years 1919 and 1920.
"The totals for all Departrents, excluding the Army, Railway and Posts
and Telegraphs, are 17% lakhs for 1919 and Rs. 314 lakhs for 1920.
It bas not been possible, in the time available, to collect actual figures
regarding the effect of the revision of pay in the Railway and Posts and
Telegraphs establishments. As regards Army establishments, the services
are in & state of reorganisation and practically all establishments are on a
provisional basis. As soon as the process of reorganisation is completed,

I shall be glad to give the necessary details. At present I can only give the
following precise figures :—

Rs.
Office of the Financial Adviser, Military Finance . . 17,000
Military Accounts Department . . . 9,860,000
Royal Indian Marine . . . . . . . 861,000

Loss BY SaLe oF Reversg CouxciLs.

89. Mr. B, Venkatapatiraju: Will the Government be pleased to state
~the amount of actual loss sustained by the Government by the sale of Reverse
Councilsin the years 1910 and 1920, and the names of persons and firms whose
‘tenders were accepted and the amounts allotted to each ?

The Honourable Mr. W. M. Hailey: In the year 1919 £1,835,000
worth of Reverse Counecils Bills were sold and in the:year 1920, £25,382,000.
The proceeds amounted to Rs. 2,44,24,263 and Rs. 46,93,50,857 respectively.
As regards the loss occasioned by the sale of Reverse Councils, the answer
must depend upon what the Honourable Member has in mind when he speaks
of ‘loss’. For example, our accounts are now kept on a 2s. basis and it
might therefore be said that if we were now selling Reverse Councils at a
rate above 2s., there would be'a loss ; during part of the time that Reverse
Councils were being sold, our accounts were, however, on a _1s. 4d. basis, so
that any such loss exhibited in those accounts would be proportionately
greater. On the other hand, so far as our accounts are concerned, these
must’ show again whenever we sell Reverse Louncils below the particular
rate at which our accounts are kept.  Again, it might be argued that in order’
to meet the Reverse Councils which were sold in India, the Sectetary of:
State. was obliged to realize a large portion of the sterling securities held

L3
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in London in the Paper Currency Reserve, and as thesq had originally
‘been valued at Rs. 10 to the pound, their realisation on a 2s. bacis resulted
in a loss. It is posgible, however, that what the Honourable Member has
din mind when he speaks of ‘loss’ is the difference between the actual
manrket rate and the rate at which Reverse Councils were actually being sold.
If the Homowrable Member will let me know precisely what he means, I
will endeavour to supply him with the information he requives, though I may
mention that in any case it will be my duty to give to the Assembly, when I
,present my Financial Statement on March the 1st, full information regarding
-all these transactions,

I now lay on the table* a’statement giving the names of persons and -
firms whose. tenders were accepted, and the amounts allotted to each.

Gorp 1N INDIA.

90. Mr. B. Venkatapatiraju: Will the Government be pleased to state.
“the net gain secured by the Government by the prohibition of import of gold
and sale of gold in India at a price higher than tge prevailing world rate and
the names of persons and firms who purchased the same in 1919 and 1920 and
- quantities allotted to them ? _
The Honourable Mr. W. M. Hailey : Information is not readily avail-
.able regarding the amount of gain or loss to Government from the prohibi-
-tion of the import of gold and the sale of gold in India as compaved with
the prevailing world prices, The accounts were kept on the basis of
Rs. 15 =sovereign up to the 1st October 1920, and the gain on the imports of
gold representing the difference between the amonnts at which the gold was
‘brought to account on the above basis and the number of rupees actually paid
for it amounted to Rs. 2,57 lakhs in 1919-20 and Rs. 10 lakhs in 1920-21.
-On the same parity, the gain on the sales of gold in the two years amounted
‘to Rs. 19 and Rs. 2,11 lakhs respectively. On the other hand, the Secretary
of State was purchasing gold for the Government of Indis at the time the
.imports and sales took place, and the loss on the above basis on his purchases
.in 1919-20 alone was Rs. 8,38 lakhs.

The number of persons and firms who secured allotments is very large
‘running into many thousands. The mere clerical labour of preparing the list
would be immense, and unless the Honourable Member presses for this as a
matter of urgent public interest, I am averse from placing this burden on our
.office. I may mention, however, that allotment was strictly by tender, subject,
«of course, to the payment of a deposit. The total allotment for the two years
-was as follows :—

1919-20. . 1920-21.
Number of fine tolas allotted . . 90,69,710 1,58,18,726
Number not taken up owing to tendervers
having cancelled their tenders . . 95,000 27,638,800
Number actually sold . . .. 80,64,620 1.26,49,926

Mr. B. Venkatapatiraju: May I put a Supplementary Question? I
~wish to know whether the persons who have purchased this gold were only
Indian firms, or there were any English firms?

The Honourable Mr. W. M. Hailey : I have, from time to time, seen the
list, and, 4o the best of my recollection, I do not remember seeing the name of

* Will be printed in later Proceedings as an Appendix. .

.
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any English firme with the exception, I think, on one occasion; of a Bank.:
Bat, if the Member will be kind enough to come round some time later when
I ehall have been able to get the information from Bombay, I shall tell him
the name of any English firm who has purchased gold.

Sare or Couxcit Binns axp Reverse CouNcits.

91, Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether the sale of Council Bills in London and Reverse Councils in India in
1919 and 1920 had anything to do with the non-payment in time by the

" British Treasury of its dues to India ? :

The Honourable Mr. W. M. Hailey: Reverse Comncils involve
disbuisements by the Secretary of State for India in London and cannot
An theit nature, be the result of the non-payment of sums due from the
British Treasury. It is possible, however, that the Honourable Member is
referring to the investments made in British Treasury Bills on behalf of
the Paper Currency Reserve; these investments were made during the
war period, and the amounts were paid off at each maturity and re-
invested ; the greater part of the holdings was disposed of last year in
order to provide funds E)al" the payment of Reverse Bills. I hope that the
Honourable Member’s question does not convey an insinuation that the-
British Treasury has been behindhand in payment of its dues to India.
Such a suggestion would be entirely without foundation, and I must
emphatically repudiate it and, even if it were true, there could be no connection
between it and the sale of Reverse Councils for the reason I have already
given.

Postal. REMITTANCES.

92, Mr. B, Venkatapatiraju: Has "the attention of the Government
been drawn to the disparity of the rate fixed for postal remittances and the
current exchange rate and the 2 shillings per rupee exchange rate fixed by
;l;% Government? And will the Government be pleased to enunciate their

cy ?

The Honourable Mr. W. M. Hailey: Government is aware of, the dis--
parity referred to, though I must protest against the inaccurate suggestion that
an exchange rate of two shillings has been fixed by Government. The Legis-
lative Council proceedings will make it clear that we never attempted to.
predict the extent to which rupee sterling exchange might fluctuate during
the year. If we had maintained the old ratio of 1s. 44, the Honourable
Member would have been entitled. to confront us with a similar disparity
between the market rate, the postal rate and the legal ratio; and perhaps.
he might have done so. As for the present attitude of Government and its
future policy, I would refer the Honourable Member to our letter addressed
to the Bengal Chamber of Commerce in November last which was widely
reproduced in the Press at the time.

COLONISATION OUTSIDE INDIA.

93. Mr. B. Venkatapatiraju: (z) Will the Government be pleased to-
state whether in answer to the eanuiries made by the Government in January-
1920, about colonimtion outside India, any replies were received from the
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Local Governments, and, if so, what action the Government propose to take
in the matter ?

(6) Will the replies of the Local Governments and the orders of this
Government be placed on the table ? ’

(¢) Will the Government be pleased to state whether there is any prospect
of securing any, and, if so, what portion of the territory lately known as
‘German East Africa for Indian colonisation ?

Mr. C. A. Innes: Replies have been received from the Local Governments,
-and Sir Benjamin Robertson, who was deputed, with the consent of the
Colonial Oftice, to visit Tanganyika Territory on his way back from South
Africa, has also submitted a report. A Despatch has been sent to the Secre-
tary of State dealing with the whole question, and it is hoped that this
Despatch will be published in India at an early date. The Despatch contains a
full answer to the Honourable Member’s question, and he will, I hope, consent
to await its publication.

VizagaPaTaM HarBour AND CoONNBOTED Rarnways,

94. Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether any, and, if so, what amount was spent out of the sum allotted in
the Budget for the construction of Vizagapatam Harbour and the continua-
tion of Vizianagram-Parvatipur Railway line up to Komatlapeta, and if no
:amount was so spent, to state the reason ?

Colonel W. D. Waghorn: The allotments made in the current year to
these two works were as follows :

(1) Vizagapatam Harbour . . . . . . 10 lakhs.
(2) Vizianagram-Parvatipur Railway o B e + 7 lakhs.

‘No detailed information is at present available in regard to the actual
expenditure which will be incun'e(f against these allotments, but, in view of
the fact that it is improbable that any funds will be provided for these
projects in next year, the expenditure in the curtent year is being limited
to preliminaries.

A

MOVEMENT OF PRICES,

95, Mir Asad Ali Khan Bahadur: (z) Has Government any recent
report regarding the effect of the movement of prices on the economic
condition of the people ?

(6) Does the Government propose to take steps in the direction of further
controlling the export and import trade ?

Mr. J. Hullah: (s) Exceptfrom the Central Provinces, where there has
been a considerable failure of crops, Government have received no reports dealing
specially with this subject. They are aware that some hardship is being felt
owing to the high prices of foodstuffs and other necessaries, but“the general
movement of the prices of food is now downwards; e.g., the price of common
rice at Caloutta has fallen from Rs. 7-6 a maund in October last to Rs. 5-6 a
maund now, while the price of wheat at Liyallpur which was Rs. 6-1 a maund
in January 1920 is now Rs. 5-8 a maund.
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(8) Government are already controlling strictly the export abroad of the
principal foodgrains and they do not consider it necessary to take uny further
action in the direction suggested.

Mix1sTERIAT. OFFIOERS.
96. Khan Bahadur Saiyid Muhammad Ismail: Has the Government:

any information ‘showing that there exists a discontent among ministerial
officers of the Provinces owing to their small salavies? Will the Govern-
ment be pleased to say if they have received recommendations for the increase
of salaries of ministerial officers in the Province from any Local Government,
and, if §6, what do they propose to do in that connection ?

The Honourable Mr. W. M. Hailey : I invite attention to my answer
to a similar question by the Honourable Maharaja Sir Manindra Chandra Nandi
in the Indian Legislative Council on the 16th September, 1920. Government
are fully aware of the difficulties which have been caused by the great
increase in the cost of living. The following Local Governments have sub-
mitted schemes for the revision of the pay of their ministerial establishments :—

Bombay,

Bihar and Orissa,

United Provinces,

Punjab,

Central Provinces,

Assam, and the

North-West l:"routier Province.

Sanction has been givedt to the proposals with certain minor modifications,
which the Government of India Aeemed necessary in some cases, while in the
case of certain higher paid clerical appointments the sanction of the Secretary
of State has been applied for. In Madras, Bengal and Baluchistan, temporary
allowances have been given as a measure of ad 7nicrim relief. Sanction
bas already been given to'these. In the case of Burma, sanction has been
given for a revision of pay in some offices while a more general scheme
is now under consideration and orders will be issued at an early date.

Vorixeg BY GoverRNMENT OFFICIALS.

. 97. Mr. Mohammad Faiyaz Khan: («) Has the attention of the
Government been drawn to the manifesto published in the Zeader (Allahabad),
dated 20th November 1020, page 6, over the signatures of Masihulmulk
Hakim Ajmal Khan and others alleging that some voters were warned b
the Delhi Government officials in writing as to the legal liability to whic{
they exposed themselves if they did not vote at the last election ?

(8) If this statement is true, and if the . Government authorities of Delhi
have taken this step against the policy of the Government of India, what
step has been taken in the matter against the officials concerned ?

Mr. 8. P. 0’'Donnell : There is no foundation for the statement published
in the Leader newspaper of the 20th December 1920 to the effect that written
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official orders were issued to voters in Delhi calling upon them to vote at the:
recent elections, and threatening legal proceedings if they failed to do so.

UTinizaTION OF RIVERS AND DRAINAGE.

98. RaiJ. N. Ma%nmdar Bahadur: (¢) Isita fact thatin 1907 Sir
Edward Buck, K.C.S.I., LL.D., submitted & report to the Government of
India on ‘the control and utilization of rivers and drainage for the fertiliza-
tion of land and mitigation of malaria’? .

(6) If so, has the Government taken any steps for carrying out any of"
the measures suggested therein, specially by the method known as ¢Bonifica~
zione’ in Italy ?

8ir 8. D’A. Crookshank: (a) The reply is in the affirmative.

(8) Copies of the report were forwarded to all Local Governments, with-
whom the question of carrying out measures of this nature primarily -
rests.

99. Rai J. N, Majumdar Bahadur: () Has not the sgce of quinine,
both manufactured in India and imported from outside India, gone up very
high? Has the Government taken any steps to reduce the price of quinine ?

(5) How many cinchona plantations, state and private, are there in India ?
Ts the Government taking any steps for increasing the number of cinchona
plantations ?

(¢) Ts malaria counsidered to be a preventible disease ? What steps have
the Government taken to educate the masses as to the cause of malaria and
its remedies, both curative and preventive ?

(4) Has the Government taken any steps for ‘selecting a compact area .
subject to malaria and making it free from malaria, as an object lesson to .
other malarious tracts ? :

Mr, H. Sharp: (a) The answer to the first part of the question is in
the affirmative. The rise in the price of quinine is due to a world-wide
shortage of the drug and as the Government of India have to purchase .

uinine from abroad at a very high price to meet the increasing internal
:11emand in India, they have not so far been able to reduce the price. But,
with a view to bringing it within the reach of the poorer classes, a con-
siderable quantity of the drug is sold every year at reduced prices through
the agency of post offices and supplies are also made to hospitals at favoured
rates.

(6) There are at present 4 fully established Government cinchona .
plantations—two in Bengal and two in Madras—which cover about 4,670
aores in all.

In 1917 Lieutenant-Colonel Gage, I.M.S., Director of the Botanical
Survey of India, made an extensive tourin India with the object of discovering
and selecting areas suitable for the growth of cinchona. As a result of his
investigations it was decided to establish a large plantation which, it is-
expected, will ultimately cover from 40,000 to 60,000 actes, in the Tavoy
district of Burma. The stocking of the area selected with young plants was
. begun about a year ago and thes work is progressing well under the direct.
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supervision of an expert officer specially deputed for the purpose. Informa-
tion regarding the number of cinchona plantations owned and managed
by private agency is not available.

(¢) Malaria is a preventible disease ; but it should be understéod that
this does not imply that existing knowledge permits its complete eradication.

As efficient treatment of sufferers is one of the main factors in the pre-
vention of malaria, endeavours have been jmade by Government -to educate
the people in the proper use of quinine by (a) the sale and free issue of quinine
in the form of treatments, and (4) the treatment by quinine during the
malaria season of children with enlarged spleens who attend schools in certain
areas.

Among other measures, taken by Government in the different provinces,
may be mentioned the establishment of educational health bureaux and the
instruction of the people by posters, lantern lectures and demonstrations in
schools. '

(d) It is impossible ~under present conditions in India to render any
area free from malaria. Freedom of any area from any disease depends not
only on communal measures taken by the local authority with the assistance
of Government, but on a population each member of which is willing and
able to practise the way o ﬁealth. Government, however, will continue to
demonstrate the benefit of communal measures whenever it may be possible.
Examples of such measures for the mitigation of malaria at present in opera-
tion are the Meenglas and Singaran schemes in Bengal.

MagriaL Law PrIsoNERs,

100. Rai Bahadur Pandit J. L. Bhargava: (z) Will the Govern-
ment be pleased to lay on the table a statement showing ,the names, the
offence and the terms of sentence of all the martial law prisoners undergoing
sentence ?

() Do the Government propose to consider the advisability of releasing
all martial law prisoners ?

Mr. 8. P. 0'Donnell : (s) A statement is laid on the table,

(6) Altogether 1,779 persons were convicted in connection with the distur-
bances in the Punjab during 1919. Of this total, all except 86 persons have
been released. It will be seen from the statement laid on the table that these
persons were guilty of offences of the gravest character, and except in 4 cases in
which the sentences ranged from b to 10 years rigorous imprisonment, were
sentenced either to death or to transportation for life. It will also be observed
that the sentences have been very substantially reduced by the Government.
The Government cannot therefore admit that they have not given full effect
to the Royal Proclamation of December 1919.. They are anxious to do all in
their power to mitigate the bitter memories of the occurrences of 1919, but
they have already carried clemency to the farthest limit consistent with their
responsibility for the peace and tranquillity of the country; and regret, there-

.ﬁre, that they are unmble to accede to the request of the Honourable
ember.

?
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Porrricar PrisoNERS.

101. Rai Bahadur Pandit J. L. Bhargava: (a) Will the
Govegnment be pleased to lay on the table a statement showing the names,
the offence and the terms of sentence of all the political prisoners undergoing
sentence under the ordinary law of land ? '

(6) Do the Government propose to consider the advisability of releasing
all such prisoners as are undergoing their sentence of imprisonment of five-
years or less and of appointing a Committee consisting of three -public men
and two officials to consider the case of prisoners undergoing sentence of more
than five years to report in regard to each particular prisoner about his imme-
diate release or substantial reduction of sentence as they may think fit.

Mr. 8. P. 0'Donnell: (2) It is assumed that the reference is to persons
convicted under sections 121, 121-A, 122, 123, 124, 124-A, 153, Indian -Penal:
Code, and section 108, Criminal Procedure Code. Thé information is being:
collected and will be supplied to the Member direct as soon as it is available.

. ~(6) An answer will'be given when the information asked for has been
collected. . ‘ '

Kararrvr aNp Arran Rior PrIsoNens..

102. Rai Bahadur Pandit J. L. Bhargava: Do the Govern-
ment propose to consider the question of releasing forthwith all prisoners con-.
wvicted of such offences as are alleged to have been committed by such prisoners.
in their capacity of members of a particular religions: community agsinst. -
members as such of a community different to their own - (e.g., Katarpur and
Arrah riot prisonera) ? ' ' , :

. Mr. 8. P. 0’Donnell: All the prisoners in the Arrah Riot Case have been
released. The cases of the prisoners in the Katarpur Riot Case have already
been very carefully considered by Government, and in each case in which
any possible ground fér clemency could be made out, the sentence has been:
considerably reduced. The persons, who are still in jail, were found guilty
of offences of the gravest character, 30 Muhammadans having been murdereg; .
some of whom were burnt alive, and the Government cannot admit that the
circumstance that the crimes they committed were inspired by religious intoler-
ance, affords any ground for further clemency. The Government of India
have decided, therefore, after consulting and in full agreement with the Local
Government, that no further releases can be made. TIf the Honourable Member
will specify any other similar cases which he has in view the Government will be
prepared to consider them in consultation with the Local Government, concerned..

Dvury oN Forerex Liquors.

103. Bai Bahadur Pandit J. L. Bhargava: (¢) ®ill the Govern-
ment be pleased to state when the import duty on foreign liquors was
fixed at its present rate ?

(6) Does the Government contemplate to enhance the import duty on.
foreign liquors in the near future ?

Mr. C. A. Innes: (a) In March, 1916.
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(8) It is not possible at this stage of the session for Government_to give
.any reply, either,in the affirmative or in the negative, to any questions regard-
-ing taxation.

-

Puxsas PosTMER’S GRIEVANCES.

104. Rai Bahadur Pandit J. L. Bhargava: Will the Government
be pleased to state what steps it proposes to take with a yiew to enquire into

the grievances of the postmen imn the Punjab and to end the strikes as
:s00n as possible ?

Mr. C. A. Innes: As the Honourable Member is no doubt aware, a special
Committee was appointed in April last to enquire into the rates of pay and
" conditions of service in the Post Office. The Committee -submitted their
report on the case of postmen, inferior servants and runners in July last, and
their recommendations were accepted in their entirety at a cost of nearly 30
lakhs a year. The Committee’s recommendations as to conditions of work
-are being examined and all legitimate demande of the staff are being complied
with and cases of dissatisfaction, as far as possible, removed.
The strike referred to by the Honourable Member ended on the 18th
December 1920, on which date places of all strikers, who did not return to work
in response to a notice issued by the Postmaster General, were filled up.

PunsaB NoON-GAZETTED ESTABLISHMENTS.
105. Rai Bahadur Pandit J. L. Bhargava: (s) Will the Gov-
-ernment be pleased to state if proposals for revision of’pay of all the

non-fa;etted. eestablishments in the Province of the Punjab (whose pay was

not fixed with reference to war or post-war prices) have been received from
:the Punjab Government ?

g? If #o, have the proposals been sanctioned? If they are not yet sanc-
tioned, by what time are they likely to be sanctioned ?

The Honourable Mr. W. M. Hailey: (s) The answer is in the
-affirmative, . -

(8) The proposals relating to appointments of which the pay or maximum
_pey after revision will not exceed Rs. 250 a month have been sanctioned

with some slight modifications. The remaining proposals have been submitted
for the orders of the Secretary of State.

HyYDERABAD-BADIN BRrancH LiNE.

‘o 822& Mr. Wali Mahomed Hussanally: Will the Government be pleased

(a) When was Hyderabad-Badin branch line of the North-Western Rail-.
way dismantled, and why ?
. (¢) Has the Government since then received any representations from
-8ind to restore this line ? If so, how many times ?
(¢) Has it been decided to restore this line? If so, when?
(d) Has the work been taken in hand ? If not, why ?
(¢) When is it likely to be restored and in working order ?

, Colonel W. D. Waghorn: (s) Dismantlement commenced on 1st
November 1917. It was done with the approval of the Bombay Government
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in order to sngply track and materials for military requirements—the Dalban-
djn-Mirjawa Extension. :

(6) Yes, as many as twelve. ,

() Yes, as soon as the requisite permanent way material becomes available.

(@) Yes, the work has been taken in hand but has been delayed for want
of permanent way matdrial. .

(¢) Government are unable to specify a date by which it is hoped that this
line will be restored and in working order, but owing to difficulties in regard
to rail and sleeper supply-it is regretted that it is likely to be some months
before this line is ready for re-opening.

(/) The reply is in the affirmative ; whilst Government much regret the -
inconvenience and loss caused by this delay, it may be pointed out that the .
shortage of track material for relaying this line is largely due to causes beyond

their control.
[ 2

JacoBaBaD-KasHMoRE LiXE.

107. Mr. Wali Mahomed Hussanally : Will the Government be pleaseq .
to state : ' . -

(a) When wae the working of the Jacobabad-Kashmore feeder line stopped,
and why ?

(8) 1s it & fact that Government have all along paid a heavy dividend,
out of public funds to the shareholders ? If so, what is the annual amount ?

(¢) Isit contemplated to return the locomotive engines borrowed from:
this Railway ? If so, when? T

Colonel W. D. Waghorn : (s) Working on the ‘Jacobabad-Kashmore
Railway was closed down on the 6th June 1919 as the military situation
necessitated the transfer of the engines and rolling stock to other narrow gauge
railways on the frontier, « S

(¢) The only payments made, were of the nature of rebate under the
ordinary guarantee terms applicable to branch lines. The payments made
were as follows :—

Rs.
1816-16 . . "o . . . . . . 20,442
1916-17 . B . 80,127
1917-18 . . . . . . 60,873
1918-19 . . . . . . . . « 24,788
1916-20 e e .. Loddl

(¢) The Jacobabad-Kash more Railway stock will be returned as soon as the
military situation on the frontier permits of this being done. The Government
regret the inconvenience which has undoubtedly resulted from the closing of
the railway, but in the circumstances it was unavoidable.

BaRRAGE ON THE INDUS AT SUKKUR.
108. Mr, Wali Mahomed Hussanally : Will the Government be pleased
to state :-
(a) When was the project for the Barrage on the Indusat Sukkur and
the two canals above it, first started ? .

4
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(6) Has that project been finally completed and approved of by Govern-
ment of India a.ng the Secretary of State ? )

(¢) When is it likely that the work of construction will begin? And
what time will it take to complete ?

(4) What amount of area of land will the project irtigate? What will be -
the reventie to be derived therefrom, and the percentage of interest on the
capital cast ? ’

~ (¢) Do the Government intend to expedite the matter ?

(/) Will the two canals above the proposed Barrage at Sukkur irrigate’
all the available irrigable land in 8ind ? * If not, is it proposed to command the
remainder ? .

Colonel Sir 8. D’A. Crookshank: (a) The detailed investigation and
survey of the project* was sanctioned in December 1906,

(6) The Sukkur Barrage and Canals project was
Secretary of State for sanction on the 18th Decetiber 1920.

_ (¢) Once the project is sanctioned, the commencement of its conatmdtion:
is & matter which rests entirely with the loca ]l Government.
It is estimated that it will take 12 years to complete.

- (d) On full development of the scheme the area irrigated will be
5,300,000 acres and the ultimate net revenue per annum will amount to
Rﬂ.lali)-l- lakhs which represents a xeturn of 104 per cent. on the capital
outlay.

-{(¢) The Honourable Member is referred to the answers to parts (8) -and
(¢) of his Question. ‘ 4 '

(7) The canals cannot irrigate the ‘whole of the irrigable area in Sind,
part of which lies above the Barrage. No other project has up to the present
been received from the Liocal Government. ; )

forv(arded to the

RESERVED ACCOMMODATION.

109. Mr. Wali Mahomed. Hussanally :. Do .Government propose to
order that there should be na compartments reserved for any class on Indian -
Railways, except those jntended for ladies ?, .

Colonel W. D Waghom: Government do not at -present propose to
make the otder suggested, s, on the information before them, they have no
reason to believe that the practice is opposed by any large number of Indian
passengers,

Inpiax Compaxies Act, 1913,
110. Mir Asad Ali Khan Bahadur: (a) Isita fact that the Indien
Companies’ Act of 1913 is not in force in Bangalore and Secunderabad ?

() Have any representations been made by the inhabitante of either
station to bring the Act in force in their respective areas ?

(c) I1f so, do Governh‘:ent propose to accede to.their request ?

¥r. 8. P. 0'Donnell : The Indian Companies’ Act of 1913 is in force in the
Civil and Military Station of Bangalore, but not in the Secunderabad cantonment.
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'The Government of India have received no representations in, fayour of its
extension to Secunderabad, but the question is under consideration.

Reverse Couxcits aNp Reverse Couxcrr, Biris.

111. Mr. Jamnadas Dwarkadas: (2) Will the Government be pleased to
provide accurate information on the following :

(¢) What was India’s amount in sterling in England before the Reverse
Councils were issued ; what was the equivalent in rupees which was paid out
of the Indian Treasury ?

(:t) What is the total amount of Reverse Council Bills sold in sterling ?
W(llmt is'the equivalent amount in rupees received by the Government of
India ? | .

(8) Will the Government be pleased to publish a detailed list from the
beginning up to date of those who were allotted Reverse Council Bills ?

The Honourable Mr. W. M. Hailey: (4) (:) The total amount held in
England on the 31st of 'J anuary 1920, was as follows :

2
Gold Standard Reserve . . . . . 36,828,918
Paper Currency Reserve o . . . . " 57,241,986

Home Treasury Balances . . . - . 8,068,768
Total . 102,632,670

1 am afraid it would not be E:smble to'give an answer to the second part
of (a) (). In the first place, there are certain items of receipt accruing in
sterling in England in respect of which there is no corresponding payment
from Indian treasuries. Secondly, the accumulation or -depletion of fndi&n
sterling assets is the net result of a series of complicated transactions involv-
ing ingoings and outgoings over a long series of years, and it is not possible
iéo statedwhen any - particular portion of India’s sterling holdings accrued in
ngland. .

. (i) Reverse Councils have of course been sold for many years. The
total amount sold between the 5th of February, the first sale after the pro-
posals of the last Currency Committee had been ﬂ?romulgumd, and the 28th

“of September of last year, was £49,988,000 and the sum received in rupees

“was 42,29,88,000,

(6) T refer the Honourable Member to the statement which I have already
laid upon the table in reply to Mr. Garu’s question on the same matter.

WITHDRAWAL OF STUDENTS AND PLEADERS.

112. Beohar Baghubir Sinha : Will the Government be pleased to
“state, for each province, the number of students who bave so far withdrawn
themselvés from Government and Government-aided colleges and the number
of Pleaders who have suspended their practice in pursuance of the ‘Indian
National Congress Non-co-operation Resolution ? .
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Mr. H. Sharp: The information is being collected, and will be supplied
Iater. )
EXPENDITURE BY AGRICULTURAL DEPARTMENT.

118. Bai Sarat Chandra Sen Bahadur: Will the Government be
leased to state the amount that was spent by the Agricultural Department
in each of the last five financial years, on— -
(a) Establishment and travelling,
(6) Experiment,
(¢) Distribution of seeds and manure for improvement of agriculture ?-

Mr. J. Hullah: The information is being obtained as far as possible
‘and will be supplied to the Rai Bahadur later. ]

By

RecruiTMENT or PoLioR IN Brsar aND Onissa.

114. Khan Bahadur Saiyid Mohammad Ismail: Will the Govern-
ment be pleased to state how man)lfd)osts of the Assistant Superintendents
of Police in the rank of the Imperial Service have been sanctioned for the
Province of Bihar and Orissa, and what is the system of recruitment ?

Mr. 8. P. 0'Donnell : The sanctioned number of Assistant Superinten-
dents of Police on the Indian (Imperial) Police cadre of the Province of Bihar
and Orissa is 28. : ‘

Prior to the outbreak of the war, officers for the Indian (Imperial) Police
Service were recruited through three channels :

(v} By competitive examination in England, for which young men of
European British extraction only were eligible;

_ (¢3) - By the nomination of domiciled Europeans in India ; and

(¢#) By the promotion of Deputy Superintendents from the Provincial
Bervice. )

The great bulk of the Service was recruited in England. The nomination
of candidates in India was in practice rarely resorted to, and the number of
Depnty Superintendents promoted was confined to 5 per cent. of the cadre.

Under the system of recruitment now sanctioned by the Secretary of State,
67 per cent. of the total number of annual appointments will be made by a
competitive examination in England, 22 per cent. by a competitive examina-
tion of nominees in India, and 11 per cent. by promotion from the Provincial
Police Service.

NatioNar, Lisgrat, FEperation, MabRas.

115. Mr. Mohammad Faiyaz Khan : () Will the Government be
pleased to state how nlany of the Ministers and the Members of the Provin-
cial Executive Councils (of the new Reformed Councils) attended the last
session of the National Liberal Federation held at Madras in December last ?-

(6y Was there any understanding previously arrived at between them
and the Government that théy would not attend the Nagpur Congress ?
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Mr. 8. P. 0'Domnell : (¢) The Government of Indin have no information,.
Phe Honourable Member should address the Local Governments concerned.

(8) Not so far as the Government of India are concerned.

TypHUS IN Poraxp. .

116. Mr. Jamnadas Dwarkadas: (s) Was India invited by the-
Council of the League of Nations to contnbute towards expensss of the-
campaign against Typhus in Poland ? 4

(5) What is the amount of the contribution, if any, which the Government
have decided to give in response to that appeal ? ‘

(¢) What is the amount similarly contributed by each of the nations to-
whom the appeal was made ?

R

Mr. H. 8harp: (2) Yes. . .

(6) Owing to the existing financial conditions, the Government of India.
bave decided that no contribution can be made from general revenues..
‘But they have recently issued a Press Communiqué inviting private:
subscriptions. ' ",

" () A statement is 1aid ‘on the fable’giving such information as ghe:
Government of India hive oh the subjéct. =

Statement showing :Mc ‘éontri'bu.tiém made :63/ ;;t/ser' mm:om towards typhus:
emdemic in.Poland, .

¢

France (on condition that three other countties

subscribe a like amount) . . . £ 50,000
England (as an jnstalment without prejudice. to _,

amount of final contribution) . . £ . 50,000
Canada . . . . . Dollars 200,000
Spsin (conditional) . . . . . . £ 40,000
Belgium . . . . . . 3 1,000
Greece . . . . . . . . £ 10,000
Porsia . . . . . . ¥ 2,000
Bulgsria . . . . . . . £ 27
Siam . . . . . . £ 1,000
Germany . . . . . . Paper Marks 1,000,070
Auatria . . . . . .. 2 . Kronen 100,000
Holland (an initial' payment when Great Britain :

has &1so contributed her initial payment) . Florins 100,000
Japan . . . . . . .+ Francs 100,000
Switzerland . . . . . e ey 60,000

LEacue oF NaTIONS.

117, Mr. Jamnadas Dwarkadas: With reference to the statement in.
the Journal of the League of Nations on page 141 of its June number, that
in fixing the proportions of the expenses to be paid by each country towards
the Secretariat of the League, countries must be divided into seven classes,
according to their size and population, and that each country, according to
its class, is charged with a certain number of units, will the Government state-
in which class India is placed ; and what is the contribution she has to
1ake ?

The Honourable Dr. T. B. Sapru: India is placed in the first class
and s liable for 25 upits of contribution. As an original Member of
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the League of Nations, her share has been £16,234 towards the first budget
of the League, viz,, during the Organisation period ending 30th June 1920, -
-and £28,786 towards Yhe second budget which covers the period from lst July
1920 to 31st December 4920.

The subject of classification is under reconsideration.

Egtract from pages 141-142 of the Official Journal of the League of Nations,
. No. 4, for June 1990.
(Pago 141
~ Having déalt with expenditure, receipts must now be considered,
In determining their amount we must conform to the terms’ of the last
Bm'_a.graph of Article 6 of the Covenant, which runs as follows :

"~ ‘The expenses of the Secretariat shall be borne by the Members of the
League in accordance with the apportionment of the expenses of the

International Burean of the Universal Postal Union.’ ‘ B
" In fixing this proportion, countries must be.divided into seven classes,
accerding to their size and population, Each country, according to its class,

is charged with a certain number of units. Thus: ’
1st class

- . - 0 LY . . - . 25 units.
2nd cless . . . . . o . . » 20 units.
3rd class . . . . . . . . . 16 units.
4th class . . . . . . ' - 10 units.
bth cl.ll o . . . . - . . 0 units.
Gthelass . . « e e e . . 3 units.
7th claes . e e e e . 1uait

These co-efficients are multiplied by the number of countries in each class,
and, the total thus obtained gives the number of units by which the total
::gfnses must be divided. ‘The result of this division gives the amount of

unit. o S

* * K * *
* * * * *
(Page 142))

If the exfenqea incurred up to the 81st March 1920, and the estimates
for the months of April, May, and June be divided amongst the original
Members of the League, and the countries invited to accede, in accordance
with the proportions laid down above and the memorandum of the Secretariat,
the following results are obtained : ‘ '
No. of units. Total.

£
Ol’iginll Mmbel'l 2 . . . . 895 . 2&,‘9‘
Countries invited to acoede to the Covenant . 12 72,729
b07 320,228

ProviNcialL MiINISTERS.

118, Khan Bahadur Sarfaraz Hussain Khan: Will the Govern-
ment be pleased to state if the number of Ministers appointed in the different

TR 3
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Provinoes of India has been * fixed on the recommendations ‘of the Local
Government ? - .

Mr. 8. P. 0’'Donnell : I would refer the Honourable Member to the provi-
sions of section 52 (/) of the Government of India Act from which he will
see that the number of ministers to be appointed in each province for the
administration of transferred subjects is a matter that rests solely with the
Governor of each province. :

Esper CoMMITTEE’S REPORT.

119. 8ir P. 8. Sivaswamy Aiyer : (a) Will the Government be pleased

.to state whether besides the terms of reference published-in the Report of

the Esher Committee above the table of contents there were any other,

and if so, what questions referred to the Commissioners ; and will the Govern-

ment be pleased to publish with the permission, if necessary, of the Secretary

_of State, all further or subsequent instructions issued by him to- the
Committee ?

(6) Will the Government be pleased to publish the communication from
the Secretary of State to the Esher Committee by which the proposals made
by them in gart I of the Report are said to have been in the main approved
by him, .

(¢) (t) Was there any special reason for not printing and publishing
Appendix I to the Report containing the recommendations of the Committee
with regard to the Indian officers and other ranks in the Indian Army ?

(¢¢) Will the Government be pleased to publish the Appendices to the
Report also ? ’ '

(@) Will the Government be pleased to state whether estimates of the
cost of the Committee’s proposals in whole or in part have been framed and, if
s0, will the Government be pleased to publish such estimates ?

" (¢) Will the Government be pleased to state whether it has vbeen decided
to give effect to any, and if so, which of the recommendations contained in
the Report?

(/) Whether the Government will require that proposals for the orga-
nization and administration of the Army should be so framed as to facilitate
the increasing association of Indians.in every branch of the military organiza~
tion and administration ?_

~ (g) Will the Government be pleased to state the specific points, if any,
in wgich the proposals made by the Committee in Part I for establishing
direct and intimate relations between the Commander-in-Chief in India and
the Chief of the Imperial General Staff and for making the latter the sole
responsible military adviser of the Secretary of State and their proposals for
establishing a.chain of military responsibility from the Chief of the Imperial
General Staff to the Governor Gencral alter the control now exercised by the
Government of India over the Army?

() To the knowledge of the Government is the Chief of the General
Staff in England allowed to exercise a ‘ considered influence’ on the military
policy of the Self-Governing Dominions ? )

(r) Will the Government be pleased to state whether any seheme similar
to that of the Committee for establishing closer relations between the British
and the Indian Armies and for promoting the fusion of the British officers

C
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oadre of the Indian Army with that of the British Army are in' force in any
of the Self-Governing Dominions or have been put forward ?

(#) Do the proposals for the organization of the auxiliary services of the
‘Army in India conform to the organization of such services in the
Self-Governing Dominions ?

Sir Godfrey Fell: (a) The answer to the first part of the question is in
the negative. The rest of the question does not therefore arise,

(6) The Government understand that no written communication was
received by the Esher Committee intimating that the proposals made in
Part 1 of their Report had been in the main approved by the Secretary of
State for India. Their statement to this effect was based, the Government
understand, upon ‘b conversation which the President of the” Committee had
with the Secretary of State, from which he derived the belief that
Mr. Montagu personally accepted the proposals in all essentials, subject to
modification in respect of minor points.

(¢) (!) The Government of India did not wish to raise expectations
in the minds of Indian officers, non-commissioned officers and men, which
it might prove difficult to fulfil. .

(¢¢) 1t is not proposed to publish the Appendices. Such of the recom-
mendations as are contaiued therein and are accepted by the Government of
India will be promulgated in due course.

(4) Approximate estimates have been prepared. It is not proposed fo
publish them until a decision has been arrived at as to which, if any, of the
recommendations should be accepted.

(¢) The only recommendations of the Esher Committee to which it has
been decided as yet to give effect are those relating to :

(1) Tightening up of the system of financial control exercised at Army
Headquarters and in t{e Royal Indian Marine.

(2) Improvements in the system under which the Army and Marine
accounts are maintained.

(3) Re-arrangement of staff duties at Army Headquarters.

(4) Assimilation of the training system in India to that in force in
the United Kingdom, including the introduction of the system of °
edacation for Indian soldiers.

(5) Creation of a Territorial Force for India.

(7) The Government of India are in favour of the policy referred to in
the Honourable Member’s question and propose to give effect to it, to the
extent to which Indians show themselves to be qualified.

(9) The Government of India do not propose to accept any departure of
policy or procedure such asis indicated in the Honourable Member’s question,
nor any other departure of the kind which would not be compatible with the
effective control by the Government of India of the Army in India and with
the approach of India to a Dominion status.

(#) The Government of India have no information on the subject, but
they believe that the answer is in the affirmative.

(?) The Government of India have no defailed information on the
subject, except that they know that interchange of staff officers as between
Dominion troops and the British Army does take place.
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(/) The Government of India have no information on the subject. - It
is understood, however, that the organisation of the military services in
India and in the Dominion foroes are on entirely different bases.

Mr, Mahomed Yamin Khan: May I request, Sir, through you, that
Honourable Members of Government, who reply to questions, will speak out a
little bit louder so that their voices may be heard on this side of the House ?

Sesstons TriaLs.

120. Mr. Kabeerud-Din Ahmed : (a) Are the Government aware that
at sessions trials before High Courts neither the evidence of the witnesses
nor the summing up.of the Judge are recorded ?

(6) Are the Government aware that when a case is heard by the Fuyll
Bench under clause 26 of the Letters Patent, the Judges have to deal with the
case without any record ?

(¢) Are the Government aware that the Judges themselves pointed out this
defect in the case of King-Emperor versus Peary and Lakshi Pesakar reported
in 28 Calcutta Weekly Notes at page 426 ?

(d) Do the Government propose to comsider the question of amending
sections 354 and 856 and the proviso to section 3867, sub-section b, of the
Code of Criminal Procedure by extending the provisions thereof to trials
before the High Court ?

The Honourable the President : Mr. Kabeerud-Din Abmed. The Gov-

ernment must answer Question No. 120.
.v

The Honourable Mr. Moncrieff Smith : Mr, Kabeerud-Din Ahmed is
not here, Sir. He has not yet taken the Oath.

Courr FreEs Acr.

121. Lala @irdhari Lal Agarwala : (s) Has the attention of the
Government of India been drawn to the following passage in the judgment
of the Honourable Mr. Justice Tudball, in the case of Lakhan Singh versus
Ram Kishan Das, reported in Volume 15 of the Allahabad Law Journal,
page 886 : “ It appears to me that this is perbaps due to an oversight at
the time when Act V of 1908 was passed in not adding the words ¢ or Cross
Objection ’ to Article 17 of Schedule I1 of the Court Fees Act.”

(6) Do the Government propose to consider the question of introducing a
Bill for amendment of the Court Fees Act in regard to this matter ?

Mr.8.P. 0’Donnell : (a) The Government of India have seen the
ruling of the Allahabad High Court referred to.

(6) The Government of India have under consideration the question of
the general revision of the Court-fees Act, 1870, and will consider in that
connection the point which has been brought to notice,

-
INpiaNn Law REerorts.

122, Lala Girdhari Lal Agarwala : (a) Is the Government aware
that the rulings reported in the Indian Law Reports are also reported in

«c?
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several non-official Reports and Journals, genernlly long before they find their
way in the Indian Law Reports. and the non-official rts publish other
rulings also which are never published in the Indian Law Reports ?

(6) If o, do the Government propose to consider the question of stopping
‘the publication of the Indian Law Reports in future and recognising one of
the non-official Reports under certain conditions and stopping multiplicity of
such publications ?

The Honourable Dr. T. B. 8apru: The reply to part (a) of the question is
in the affirmative, and to part (b) of question is that the Government of India
have no intention of stopping the publication of the Indian Law Reports.
They are aware of the multiplicity of unauthorised Lay Reports.

1t is proposed at an early date to consult Local Governments as to the
feasibility o a}:g’ointinga Committee to enquire into and improve the condition
of the Indian Law Reports.

-

LEGISLATION RE: MARRIAGEABLE AGE.

128. Lala Girdhari Lal Aé‘lrwah : Do the Government intend to
“wundertake Legislation forbidding marriage of girls before the age of 11 and
that of boys before the age of 14 ?

Mr. 8. P. 0'Donnell : The answer is in the negative. Government con-
sider that under present conditions, in a matter of this kind which intimatel
concerns the social customs and religious beliefs of the people, it is preferable
that the initiative should be taken by non-officials rather than by the

Government.

SLauGHTER oF CATTLE.

124, Lala @irdhari Lal Agarwala: In view of the policy of the
Government of India declared in answer to question No. 18 put by the
Honourable Mr. Khaparde printed in the Gazette of India dated October
the 2nd of 1020, at pages 1201-1202 (»iz., that they——* The Government of
India ’—have no intention of associating themselves with any measure that
may be deemed to encourage the slaughter of useful cattle, or are likely un-
necessarily to wound the religious feelings of the people). Do the Govern-
ment of India prosose to prohibit the purchase and supply of beef as diet for

“the Military in India ?

Mr. J. Hullah: The Government of India cannot undertake to adopt the
suggestion contained in this question.

Muarary TRAINING.
125. Lala Gil;_dhari Lal Agarwala: Is the Government prepareci

to .give Indian subjects military training as is given to Europeans’ in
self-governing countries?

Sir Godfrey Fell: ‘The answer is in the affirmative. :
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Barnway ConnecrioNs IN UxiTEp PROVINCES,

126. Lala @Girdhari Lal Agarwala: (z) How many District Head-
quarters in the plains are yet unconnected by Railway.in the United Provinces
and which of them are proposed to be so connected, and when ? “

() How many new Railway lines are to be constructed within the next
two years and where ?

Colonel W. D. Waghorn: («) Of the District Headquarters named at
gges (») and (v¢) in the Civil List of the United Provinces, corrected up to 1st
ctober 1920, the only plages in the plains yet unconnected by railway in the
United Provinces are Etah and Jalaun, neither of which are proposed to be
so connected. ' ‘

() Tt has not been found possible to provide for starting any new lines
from programme funds in the year 1921-22. All lines already started are,
however, being pushed. forward as rapidly as funds permit. It is not yet
possible to give any information on this point in respect of the year 1922-23.

RaciaL DiISTINCTIONS.

127. Lala Girdhari Lal Agarwala: Do the Government of India
intend to remove all racial distinctions in law, offices and railway travelling ?

Mr. 8. P, 0'Donnell : As regards the removal of racial distinctions in law
and railway travelling, the Member is referred to the answer given on the 15th
instant to the question put by Mr. Latthe, No. 18, and to the answer given
to quektion No. 109 in the List of Business for to-day. So far as distinctions
in offices are concerned, section 96 of the Government of India Act already
provides that no subject of His Majesty resident in British India shali, by
reason only of his religion, place of birth, descent, colour or any of them, be
disabled from holding any office under the Crown in India.

ExrorTs AND IMromnTs.
128. Beohar Raghubir Sinha: Will the Government be pleased to
state for the last ten years (separately for each year) the quantity of :—
(«) Wheat produced in India. |
(6) Wheat exported from India.
(¢) Ghee exported from India.
(d) Cotton exported from India.
(¢) Foreign yarn and cloth imported into India.

Mr. C. A. Innes: The Honourable Member will find information regard-
ing exports and imports of the commodities he mentions in the ¢ Annual State-
ment of the Sea-Borne Trade of British India with the British Empire and
Foreign Countries ’ published by the Department of Statistics. Statistics of |
the production of wheat in India are publiched annually in the ¢ Estimates
of Area and Yield of Principal Crops in India.’ These publications are
available in the Library,
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ConstiTurioNn ofF RuLk CoMMITTEE.

129. Babu Satish Chander Ghose: (z) Will the Government be pleased
to state if & Rule Committee has been constituted in Calcutta under section
123 of the Code of Civil Procedure? If net, why not?

() Is it a fact that the Rules regulating the procedure in the High
Court of Judicature in Bengal have been recently altered? If so, have the
new Rules received the sanction of this Government ? '

() Were the new Rules, published in the Caleutta Gazette of 15th

September 1920, previously published as required by section 122 of the Code
of Civil Procedure ? .

(@) Will Government be pleased to lay on the table the correspondence,
if any, that has passed between the High Court of Calcutta and this Govern-
ment, relating to the said new Riles, and to make a statement regarding the
reasons underlying the alteration ?

(¢) Have these new Rules entailed additional expenditure? If so, to
what extent ?

(/) Have this Government made an additional grant to the Calcutta
High Court in order to meet the increased cost? If so, what is the amount?

(9) Is it & fact that under the old Rules of the Calcutta High Court in
Paper Books relating to Second Appeals, the judgments of the lower Courts
used to be printed at the cost of Government ?

(k) Has this practice been abrogated under the new Rules?
Mr. 8. P. 0'Donnell: (a) Yes.

(6) The rules regulating the practice on the Appellate Side of the High
Court have been recently revised. The revised rules were forwarded for the
information of the Government of Indis and those contained in Chapters
XTI, XIIT and XV of the revised edition were submitted to Government for
approval under section 107 of the Government of India Act, 1915, and
section 3(3) of the Destruction of Records Act, 1917 (V of 1917). The
rules contained in these Chapters were duly approved by the Government of

;Indi&.

(¢) No. The procedure prescribed in Part X of the Code of Civil
Procedure for altering or annulling the rules in the first Schedule of the Code
does not apply to the revision of the rules in question.

(d) The revised rules were intended to effect a general improvement in the
despatch of business on the Appellate Side of the Court, and to avoid e
unnecessary delays in the preparation of Appeals for hearing. Government
do not propose to lay the correspondence relating to these rules, which deals
largely with questions of detail not of general interest, on the table.

(e) It is not anticipated that the new rules will entail any net additional
recurring expenditure on the part of Government, save as regards a concession
which has been made for a period of six months only in regard to the cost
of printing the paper-books at the Government Press. The  ordinary press
charges on account of supervision have, in fact, been reduced by 50 per cent.
whilst the question of the most economical method of doing this” work,
consistent with efficiency, is being examined. .

(f) The Government of Bengal have provided funds for the initial

_expenditure for structural alterations to the High Court: buildings, furniture,
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staff, etc., subjeot to the condition that the expenditure shall not exceed
Rs. 50,000 during the current financial year. The only additional cost to the
Government of India will be the cost of the concession veferred to in the
answer to caluse (¢), the amount of this cannot be estimated at present.
(9) This was the practice, but there was no authority -for any such practice
in the old Appellate Side Rules.

(A) This question does not arise,

SANSERIT AND ARABIC SCHOLARS.

130. Rai J. N. Majumdar Bahadur: () Will the Government state
on what principle the.titles of Mahamahopadhyaya and Shams-ul-Ulama
are conferred upon Sanskrit and Arabic scholars in India ?

(8) Is there an All-India or Provincial Committee of Scholars for advising
the Government on the subject ?

(¢) Do the Government propose to consider whether the present honora-
rium of R100 per. annum allowed to the recipients of such titles is or is not
inconsistent, with the dignity of the titles and also too small and inadequate
to put them about the ordinary necessaries of life and thus give them
sufficient leisure for their scholastic studies ?

Mr. H. Sharp : (a) The principles governing the grant of the titles of
Mahamahopadhyaya and Shams-ul-Ulama are :

(1) that the proposed recipient of the honour is a scholar in the one case
in Sanskrit, in the other in Arabic or in Avesta and Pahlavi of a profoundity
and width which entitle him to peculiar respect ;

(2) that the proposed recipient is not merely a man of learning, but that
he also makes, or has made, use of his learning either by active participation
in educational or research work, by meritorious authorship, or by some similar
means ; , ‘

(8) that the proposed recipient is & person whose learning has earned for
him a position of eminence and reputation in any part of the country ;

(4) that the claims of the proposed recipient are supported by indisputable
:authority of recognised scholars.

As a general rule, the gualifications described in (1) and (2) are considered
-essential, those in (3) and (4) being regarded as auxiliary.

(6) There are no such committees. The ‘question of establishing an All-
India Committee was raised, but was found to involve serious difficulties.
Eminent scholars are, however, consulted privately.

(¢) The honorarium is not regarded as insufficient for the purpose which
it is intended to serve. The purpose in view is not to put the recipients above
the ordinary necessaries of life, but to provide them with a perquisite for which
there is a precedent in the case of similar distinctions in other countries.

Coar TraFFIC.
181. Rai J. N. Majumdar Bahadur: (z) Is coal at present exported
out of India ? If so, for what purposes and to what extent ?

(5) What was the number of wagons available for carrying coal . during
the war and what is the number available at present ?
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(¢) What steps, -if any, are the Government taking to increase their-
number ? )

(@) Is there any reason why coal should gtill be under Government
control ?

(¢) Isit a fact that public bodies such as District Boards and Municipalities
have eften failed to get supply of coal for executing their civil works as well
as State civil worke under their control and management, while private dealers
or depét‘-?holders have found much less difficulty in obtaining coal ‘for private
purpose

(/) If s0, i8 the Government prepared to make an inquiry into the
matter and to put a stop to this practice and to facilitate*supply of coal to
local bodies for executing the works under their charge ?

15. Colonel W. D. Waghorn : (a) Coal is at present being exported in.
limited quantities to Colombo. After the end of March, these exports will
%,OP altogether except for a small amount for the Ceylon.Government:

ailway.

(¢) Since June, the number of wagons available daily for coal transport
in the Bengal fields has varied from a minimum of 2,327 to a maximum
of 2,850. I have no figures readily available giving the average number of
wagons available for coal transport during the war,

¢) The stock of wagons .has been increased, and improvement has been
effected by the pooling system. - T must also remind the Honourable Member-
that our present difficulties are mainly due, partly to inadequate railway
facilities for transport to and from the fields, and partly to lack of coal accen--
tuated by strikes in the fields.

. (d), (¢) and (7). The Government of India are aware that public bodies
are experiencing difficulties in obtaining supplies of coal, and they also under--
stand that a certain amount of coal is being sold in wagon loads at the pit’s
mouth to the highest bidder. The whole question of the best method of regulat-

"ing the distribution of coal from the coalfields is one of great difficulty. The
Government of India intended to appoint a formal committee to investigate
the whole matter, but they have now decided to take advantage of the presence-
in Delhi of numerous Members of the Council of State and Legislative:
Assembly who are interested either in the production or consumption of coal,
to assemble a small informal committee to subject the question to a prelimin--
ary examination. In the meantime, the idea of appointing a more formal
committee will be held in abeyance. I take this opportunity of mentioning,
for the information of the Assembly, that this informal committee will consist.
of .the following gentlemen :

Chairman :
Mr. C. A. Innes, Secretary, Commorce Department.
Representatives of the Coal Producers
Mr. N. C. Sircar, M.L.A., Chairman, Indian Mining Federation, Mr..
Pattinson, Chairman, Indian Mining Association, and the Honourable-
' 8ir Maneckji Dadabhoy.
Representatives of Consumers :
The Honourable Sir A. R. Murray, the Honourable Mr. A. H. Froom,
_Mr. Rahimtoola Currimbhoy, M.LLA,, Chairman, Mill Owners’
Association, Bombay.
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Railway Expert :
Mr. Sheridan, General Traffic Manager, East Indian Railway.
This informal committee will assemble this week.

PERSONS AcCCIDENTALLY SHoOT ok WOUNDED.

132. Mr, Mohammad Faiyaz Khan: Will the Government be pleased
to state the number of the men (especially villagers) alleged to have been.
accidentally shot or wounded- by careless (¢) Europeans and - Anglo-Indians,
(6) Indian shikaris, during the last five years in India ?

Mr. 8. P. 0'Donnell : The information asked for is being collected and
will be supplied to the Honourable Member as soon as possible.

BaNDE-MATARAM PUBLICATIONS.

133. Mr. Mohammad Faiyaz Khan: Has the attention of the Govern-
ment been drawn to the news published in the Bande- Mataram (Lahore),
dated 8th January 1921, page 3, column 2, headed ‘Aik jfouji Captan Kay
Skarmnak #artoot” Will the Government be pleased to state if 'the contents.
of the news are true and, if true, what steps does the Government contemplate-

to take?

Sir Godfrey Fell : («) The attention of the Government has been drawn
to the article in question.

(6) The allegations contained in the article are false, An Indian officer
who made similar allegations against the officer in question was tried by Court
Martial and convicted of making false accusations, and was sentenced to be
dismissed from service. .

It transpired, however, in the course of the Court Martial proceedings
that the British officer in question did enter the married quarters of certain
men of the regiment while carrying out his official inspection of the lines.
His action in doing so has been held to have been injudicious and incorrect, but
the Government of India are satisfied that his object was not that falsely
attributed to him in the newspaper article referred to.

Vice-CHaNCELLORS FoR INDIAN UNIVERSITIES.

184. Mr, Mohammad Faiyaz Khan: Will the Government be pleased
to give a list of the Vice-Chancellors appointed or selected by the Government
for various Government or Chartered Universities in India, together with the

educational qualificatins of each?

Mr. H. Sharp: It is assumed that by ¢ the Government’ is meant ¢ the -
Government of India.” The information will be supplied to the Member.

Sin Varentine CairoL.

135. Mr. Mohammad Faiyaz Khan: (r) Will the Government he
pleased to state if Sir Valentine Chirol, who is at present in India as & special
correspondent or representative of the Zimes, has ever, during his present
Indian tour, stayed in the Government Houses as a Government guest ?
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(6) If the answer is in the affirmative, will the Government be pleased
to state if his articles on the pre§ent situations are in any way authorised as

-an expression of the opinion of the Government pr the officials ?_

Mr.S. P. 0’'Donnell : (¢) Sir Valentine Chirol has stayed at some
Government Houses, but not as the guest of Government,

(6) No.
Exrort or Rick.

136. Rai J. N. Majumdar Bahadur: («) Will the Government state
the grounds on which it still continues the prohibition of the export of rice
from India to foreign countries ?

(6) 1s there any prohibition against the export of any other food-gmin'j!
except rice ?

(¢) Isthe Government aware that Bengal has the monopoly of old hard
table rice of the kind which is not consumed in India, and which is consumed
only in Cuba ?

(@) Is the Government aware that there isa very heavy stock of such
table rice in Calcutta and the District of 24-Parganas ?

(¢) Is the Government aware that such rice is grown by Siam glso ?

(/) Is there any reason why any distin ction should be made between rice
and other food grains in connection with ex port to foreign countries ?

(9) Is the Government aware that there is a large Indian population in
‘Ceylon, Arabia, Natal and West Indies, etc., who are habituated to the Indian
rice ?

(k) Isit not a fact that Java and Mauritius supply India with sugar.
<hiefly in exchange for rice ?

Mr. J. Hullah: (¢) Government consider that it is necessary to retain
for the present restrictions on the export of rice in order to conserve stocks
required for internal consumption.

(6) Yes, the export of all food-grains is still under control.

(¢) Government believe that old hard table rice is produced only in Bengal
and that it is consumed prineipally in Cuba.

(@) Government were informed in October last that there were 10,000
tons of this rice held in Calcutta and they have permitted the export of this
quantity. They have no information that there are further stocks of this
quality of rice in Calcutta or in the 24-Parganas.

- (¢) Government have no information on this subject, but if the Honour-
able Member s correct in his assertion that similar rice is grown in Siam, he
would appear to contradict the assertion in part (¢) of this question that

"Bengal has a monopoly of this quality of rice.

(/) No such distinction is made.

(7) Yes.: ) v

(&) Java and Mauritius supply India with sugar and normally import
rice {rom¢India.

Mebical. TRAINING IN INDIA. -
137. 8ir P. 8. Sivaswamy Aiyer: Will the Government be pleased

1o state whether they have any intention of providing facilities in Indis for
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medical training similar to those afforded in the R. A. M. C. College at Mill
Bank as recommended by the Verney Lovett Committee and the Esher
Committee ? )

8ir Godfrey Fell: The Government of India propose to establish a depdt
and school of instruction in India for the training of newly appointed medical
officers on the lines recommended by the Vern:y Lovett Committee, when
funds admit. The scheme is now before the Secretsry of State whose orders
are awaited. '
Inp1axs anp-tHE I. M. 8.

138. 8ir P. 8. Sivaswamy Aiyer: Will the Government be pleased to
state how many medical men were employed as temporary I. M. 8. officers
during the war, whether any, and if so, how many of these bave since been
absorbed permanently into the I. M. S. and what is the proportion of Indians
to Europeans and Anglo-Indians among those so provided with permanent
employment ? '

Sir Godfrey Fell: The number of medical men employed as temporary
Indian Medical Service officers during the war was 1,135. 79 have been
absorbed permanently into the Indian Medical Service and of this number, 73
are Indians, the remainder being Europeans and Anglo-Indians.

The proportion of Indians to Europeans and Anglo-Indians is, therefore,
approximately 12 to 1.

Navar DerExce or INDIA.

. 139. 8ir P. 8. Sivaswamy Aiyer: Do the Government propose to move
the Secretary of State for the publication in India of the report of Lord
Jellicoe regarding the naval defence of India and the rest of the Empire ?

8ir Godfrey Fell: Lord Jellicoe has made no comprehensive report on
the Naval Defence of the Empire, so far as the Government of India ave
aware, but has made a series of reports to the Dominion Governments and
also to the Government of India on the local problems of naval defence. The
Government of India are only concerned with the report submitted to them,
and are asking the Secretary of State’s approval to its publication in India.

Pasrvre Lawnps, krc.

140. Lala Girdhari Lal Agarwala: Will the Government be fplea,sed
to declare their policy with regard to free pasture Jands and disposal of grass
grown on road-sides and other lands belonging to Cantonments?

8ir Godfrey Fell: All op2n pasture lands and grass growing on the road-
sides, within Cantonment limits, are the property of the State in the Military
Department, and, in every case, have been placed under the management of
Cantonment Authorities 1n usufructnary possession.

‘Any income derived from these lands or from the sale of grass is credited
under the provisions of section 19(c) of the Cantonments Act of 1910 to
Cantonment Funds.

ANGLo-IxDIA STEAM Navication Comrany.

141. Lala Girdhari Lal Agarwala: '«) Isthe Government sware that
a petition has been presented for winding up the Anglo-India and Colonial
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Steam Navigation Company, Limited, which was started last year with a
nominal capital of 10 crores and which had for its object the business in
shipbuilding (vide Leader, dated 271h of January 1921, page 4, column 38) ?

(6) Do the Government propose to establish in its place a School in Ship-
building and Navigation for Indians? In the alternative will the Govern-
ment be pleased to establish a like institution at some other .suitable sea-
port ? '

The Honourable Sir T. H. Holland: The Government of India have
seen the article in the newspaper to which the question refers.

But a school for shipbuilding and. navigation is not likely to help the
Anglo-Indian and Colonial Steam Navigation Company, and the Member
presumably understands that shipbuilding and navigation are wholly distinet
professions and not likely to be taught in the same school. With regard
to the teaching of navigation, the Honmourable Member is reminded tbat
¢ Education’ is now a Provincial transferred subject, and it will be for the
Ministers in the Provinces to decide whether provision should be made for
education in the art of navigation and seamanship. So far as the question
relates to the provision of facilities for training personnel for the Royal
Indian Marine, a subject which is under the direct control of the Central
Government, I would invite the Honourable Member’s attention to the reply
given by His Excellency the Commander-in-Chief to a question on the subject

ut by the Honourable Mr. Patel in the Indian Legislative Council on the 8th
R’larc\l‘1920. The Government of India have asked the Secretary of State
for a ship suitable for use as a Royal Indian Marine training ship for Indian
ratings, including engineer artificers, on which facilities can also be provided
for the training of cadets and special ratings, such as wireless operators and

signallers. So far the Government of India have not been able to obtain such
a vessel.

With regard to the teaching of shipbuilding, it is necessary first to
establish the industry itself before training in the industry can be given.
The building of ocean-going ships in this country is dependent on a supply
especially of steel-plates being available at low prices. Obviously no business
company would undertake the building of steel ships if they had to pay freight
for the importation of the chief constituents. 1t is-hoped, however, that when
steel works in India are in a position to supply steel-plates in sufficient quan-
tities and of specitied quality, private enterprise will develop and expand the
ship-building industry. Then will it be possible to consider the question of
teaching facilities.

Boarp or Revexuve, UNitep ProviNoEs.

142. Lala Girdhari Lal Agarwala: Do the Government propose to
abolish the Board of Revenue in the United Provinces?

Mr. 8. P. 0’'Donnell: The question of abolishing the Board of Revenue
in the United Provinces was considered in connection with the introduction of
the Reforms Scheme. It was decided that the Board should be retained for
the present at any rate, since any change would involve legislation, and it was
not desirable that such legislation should be introduced until experience had
been gained of 1he working of the reformed Government and the new legis-
lative council had had an opportunity of expressing i1t views.
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"PRECEDENCE OF RESOLUTIONS.

Rai J. N. Majumdar Bahadur: Mr. President, my Resolution stands
sixth on the list, but I have got the permission of the Members preceding me
to move my Resolution first, and if the Honourable the President will permit
me, I should like to do so.

The Honourable the President: Order, order. Will the Honourable
Member resume his seat please. The ballot for Bills and Resolutions is
designed to give Members precedence for Resolutions in a way which raises
no personal questions. The Honourable Member has asked me to permit
him to move his Resolution first and, therefore, to take precedence of the
others. But under the system which the ballot has established, four Members
take precedence of the Honourable Member ywho wishes to move the Resolu-
tion marked sixth on this list. If I were to allow him to take precedence now, I
could only do so by asking each Member individually who had gained prece-
dence over him in the ballot whether he is prepared to withdraw the Resolution
standing in his name. Thatis to say, I should first of all call upon Mr. Samarth
to move Resolution No. 1 and then invite him to withdraw that Resolution
in order that we may proceed down the list until we have reached that in the

_name of Mr. Majumdar.

I hope it will be understood that the ballot for Bills and Resolutions is
designed in the interests of the Assembly as a whole. If Members choose, after
baving gained their precedence, to dispense with it in favour of others, that
is not the business of the Chair: but it is the business of the Chair to warn
the other Members that they are depriving themselves of rights legitimately
won in the ballot. Therefore it is perfectly open for the Honourable Member
to tell me, with the authority of the other Members, that they do not wish to
move their Resolutions and are prepared to withdraw them. It is equally, I
think, the duty of the Chair to warn the other Members of the danger they
are incurring of not getting their Resolutions discussed at all.

Rai J..N. Majumdar Bahadur : I withdraw my request, Sir.

The Honourable the President:I call upon Mr. Samarth to move
Resolution No. 1.

RESOLUTION RE MILITARY EXPENDITURE OF THE
GOVERNMENT OF INDIA.

Mr. N. M, Samarth : Sir, 1 beg to move the Resolution that stands

12-10 P. M. 1N my name, lmmely, that -

* This Assembly reconmends to the Governor General in Council that the Local Govern-
‘ments be given collectively & voice in determining the military exponditure of the Govern-
ment of India.’ .

As this Assembly is aware, under the new arrangements which have
«ome into force under the Reform Act, the Local Governments collectively

_contribute 988 lakhs of rupees- to the Government of India. The Joint
Parliamentary Committee, which finally decided this question after the
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representations of the Government of India and the Local Governments were
taken into consideration, laid down, in its second report on the Government
of India Act, 1919 (Draft Rules), that the acceptance of the proposals
which they embodied in their Report emphasised the intention that the
contributions from the Provinces to the Central Government should cease at
the earliest possible moment. Now, the question is, is there any likelihood
of these contributions being reduced or ceasing at the earhest possible
moment if the expenditure of the Government of India, especially on the
military side, goes on increasing, as it has been steadily increasing all
these years ? To my mind, if this expenditure goes on increasing, there is
hardly any likelihood of the contributions of the Local Governments being in
any way reduced. Therefore, I claim that the Local Governments have an
interest, and a vital interest, in. seeifg to it that the expenditure of the
Government of India is brought under vigilant serutiny if not under effective
control. I am not asking by this Resolution for any effective control on the
part of the Local Governments. I ask that they be given a woice, not an
effective voice, in determining the military expenditure of the Government
of India. I do not think it necessary, for the purposes of my argument,
to develop what has been the complaint for many years past, namely, that
the expenditure on the Army side of the Government of India has been
enormous and inordinate. I do not question for the moment the propriety
or impropriety of that expenditure at the present juncture. Either it1s
" proper or it is improper. If it is proper, nothing is lost by giving to
the Local Governments the voice which I suggest in this proposal. The
hands of the Government of India would, in that case, be strengthened by the
consensus of opinion of the Local Governments, in its favour. If it is
improper, surely it is in the public interest that that expenditure should be
brought under the vigilant control of the Local Governments. Under the
Government of India Act, this Assembly bas no power, at the time the
Financial Statement is discussed, to vote on the military expenditure. This.
Assembly has no power even to discuss the question of the military expen-
diture except by the direction of the Governor General. - Consequently, the
guarantee which every Dominion Government’s popular House has of control-
ling military expenditure is denied to us. We have no voice. Is it right
that there should be nothing like effective control of this expenditure? It
will be said that it is being subjected to some sort of control by the Arm

Secretary. I submit that that is not what I understand by contr{.
That sort of control, in one form or another, has gone on for many
years past. Students of Indian finance are aware of the financial
muddle in connection with the Afghan War of 1879. I need not go
into the details of it. It is emough for me to state the broad facts.
In 1550 the Finance Minister, Sir John Strachey, in his Budget laid
down 5} millions as the estimate of expenses for the Afghan war. In May,
that estimate was exceeded by 9 millions and within a few months the actual
cost came up to 15 millions, and this was done in spite of public criticism
when the Budget was out. Well, it created a sensation at the time, both
in England and in India and those who are conversant with the facts know
.well how the London 7Ymes thundered on this blunder.

. It exposed the Secretary of State to adverse criticism and the Government
of Indid to adverse criticism and the excuses of the {Government for this"

. .
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‘ scandalous blunder ’—if T may use the expression which that paper used—
were considered to be a scandal.

Now, at the time, the Finance Member came out with this admission. He
' sp,id: B
* We were «o completely misled that in spite of the doubts froely expressed on various -

occasions in publie criticisms, we entertained no misgivings ‘as to their soundness . . .
The system which we trusted has failed and the Go vernment has been left in ignorance of

fact of essential importance.”,

I submit that this is likely to happen even to-day and as the military
expenditure is not under the control of this Assembly, I suggest this as
a via media, so that the Local Governments who cannot be expected to take
anything but a responsible attitude in this matter, may be enabled to see
that the military expenditure incurred by the Government of India is not.
extravagant but reasonable and adequate. There is another point which
I would press in regard to this question.

Tt would be, I submit, to the advantage of the Government of India to
have the support of the Local Governments in its military policy and
expenditure.

Those who have been in England and have heard in the House of
Commons the debates on questions regarding India, or who have read
or studied the Parliamentary proceedings in Hansard, will bear me out
when I say that the critics who speak on Indian questions are often times
ill-informed” and quite ignorant of the real state of affairs in India. In
the British Press, the crificism is sometimes even worse, with the result
that unfair and undue advantage is taken of the situation and the
Secretary of State’s hands are forced and, through him; of the Government

- of India. The latest instance, if I may say so, is that of the Report
of the Esher Committee. I do think, therefore, that it would be to the
interest and the advantage of the Government of India to have the
support of the Local Governments in this matter, so that, backed b
the Local Governments, it would be in a better position to make a“stand
ag ainst all this criticism. '

There is another aspect of the question. As this Assembly knows, for
10 years more, there i to be no change in the rights or thg finsabilities of
this House. Ten years hence, when the Statutory Commission comes, if
we ask for the same sort of control in this House :as obtains in the
Dominione in regard to military matters, it might well be urged that there
is no Indian of any experience in these matters—none of us Indians
have any insight into the military situation and consequently nothing can
be done to give us the desired control.

I submit, therefore, that Indian Ministe}'s, who are under a vow of
secrecy, may be given an opportanity of studying the military facts of the
situation and thus gain experience and insight which;, 1v years hence,
will enable them to occupy responsible official positions on this particular

subject.

On these various grounds, I submit that it is but rig}xt and proper
that the Local Governments be given collectively a voice in determining
the military expenditure of the Government of India. It will be asked,
how is.'this to be done ? I ‘think that where there is a will there is

“
. .
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a way and if the Government of India are desirous of giving" a voice
to the Local Governments in this matter, then the procedure may be this:
The Military Budget, as soon as it is prepared, should be sent with an.
explanatory memorandum to all the Local Governments. They will consider the
Budget with the financial expert advice which will be available, and it will also be
considered from all points of view by the Governor, his Executive Council
and Ministers, and then one Member of the Executive Council, and one -
Minister might be asked to come to Delhi from each Local Government to
attend a sort of a round-table conference which could be arranged with the
military officers and the Finance Member of the Government of India. There
would be many advantages in having such a round-table conference, because
in addition to discussions on military policy and expenditure, it could be
utilised for the discussion of many other. questionsof administrative difficulties
which might be confronting the Local Governments.

Thus, cumulatively from all these points of view, I hope and trust that
the recommendation embodied in my Resolution will commend itself to this
Assembly.

The Honourable the President : I think it will be to the convenience
«of this Assembly if I call upon the Member, in whose name the amendment
stands, to speak ; unless Government wishes to answer the proposal at once.

The Honourable Mr. W. M. Hailey : I think it would be more
12-18 convenient, Sir, if I were to deal at once with the proposition put
"8 PMe forward by Mr. Samarth because T feel that the amendment
is to a certain extent quite different in substance from the proposal put
forward in the Resolution.

The Proposer of the Resolution has, as I think the Assembly will agree,
skated very tenderly over one essential difficulty of his prog;sition, namely,
the machinery that he would create for dealing with the Military Budget.
What he proposes is that Local Governments should be given a voice in the
matter—no control, but & voice. Now he does not attempt to inform the
House how he would assess the weight which is to be given to the opinion of
the Local Government of Assam, which will contribute to Centxral venues
16 lakhs, and the Local Governments, shall we say, of the United Provinces
and Madras, which will contribute their crores. I would put to him the fact
that he would find almost equal difficulty in assessing the value of the
opinion of the Local Government of Burma which could certainly not be
affected by invasion from the frontier, and the Punjab which would bear the
brunt. These are, however, only details and I do not want to take him up on
details.

The ingenuity of the officers who have prepared that elaborate scheme of
proportional representation, which we had circulated to us this morning, perhaps
might get rid even of such difficulties as those. I want to take him up, not
merely on the question of representation but on the question of principle.

Now the building up of a Military Budget is not the simple matter that
Mr. Samarth’s speech might have led the Assembly to suppose. You cannot
say to the Army, ‘we propose to give you so many crores more, 80 many

-crores less*.  You cannot adopt a rough and ready procedure of that kind.
The cost of your Army depends on the cost of your combatant strength,
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and the extent of that strength depends on considerations which may vary
from time to time and never stable, regarding the poesibility of invasion
from across the frontier or of trouble on the fromtier itself. The Army,
you may take it, costs in these proportions—about; 60 per cent. for its combatant
strength and 40 per cent. for its accessory services. Having, therefore,
decided, after consultation with the Army from time to time what your com-
batant strength should be, you have further to enquire into the details of the
accessory services, and that is a process which is not capable of settlement by a
- committee but goes on throughout the year.

The Honourable Member quoted to the House the case of the Afghan War
of the Eighties. He suggested that our control of military finance is still on'a
pavallel with the control which admitted of that financial breakdown, that finan-

_cial scandal as it was called at the time, and that such a case may occur again.
Let me assurethe Honourable gentleman that we have now a far different
system. No man, no department, no nation can attempt to control its expendi-
ture in war. You can hardly attempt to estimate it, and certainly you cannot
control it effectively. You have to meet the demands for equipment, for extra
forces, for a thousand requirements which arise from time to time; and no
joint control by the provinces would help to reduce these requirements. But
I maintain that we have at present a system which does enable us to estimate
and to control peace expenditure on the Army, and it would be distinctly
misleading if it were suggested that the miscalculation which occurred in the
Afghan War could occur in regard to our peace expenditure on the Army—
for, remember that it is only for the peace expenditure of the Army that we
budget or can budget. . Some words fell from him which also, I think, showed
a misunderstanding of the nature of the control exercised. He said : ‘I know
that some sort of control is exercised by the Army Member.” T wish 1 could
assure the Honourable gentleman that the control could be limited to that. But
Honourable Members of this House who happened to sit with me on the
Executive Council will know that Army Expenditure has been a subject of dis-
cussion between us not once or twice, but continuously throughout the present

ear. Sub~Committees have been appointed, full meetings of the Council have

en held, the matter has been ventilated in every possible way. It is not left
to the control of the Army Member as the Honourable Member would seem to
suggest. -

The main case of the Honourable Member is, however, this: that unless
some control by the provinces is exercised over military expenditure, there is
very little prospect that the provincial contributions will finally be abolished.
That, T take it, is his real case. It is perfectly true that Army expenditure,—
as I read out to the House to-day in answer to a question, that is to say, our
total defence expenditure—does comprise something like 33 per cent. of our
total expenditure, and consequently any considerable reduction of Army expen-
diture would enable us to reach that day to which we ourselves look forward
when we may reduce, and substantially reduce, the provincial contributions.
But why does the Honourable Member limit his proposal to Army expenditure ?
We spend something like 33 crores of rupees on our railway revenne expen-
diture; we spend 8 crores of rupees on our posts and telegraphs ; we spend
considerable sums of money on earning our opium revenue. We keep a
Geological, an Archwological, a Survey Department. Why, one may very
reasonably ask, why shoyld not the provinces have a voioe in the expenditure
of every ‘department of the Central Government? And that remark, Sir,

. D
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bringe me to my main objection to this proposal. Why have we made a clear
cut between central and provincial expenditure? Why have we made the
provinces practically autonomous in the matter of their finances? We do not
seek to control them : we hardly have a voice in the matter. We allow them to
spend their balances ; we only ask them to give us notice when they are going
to do it. No more. We allow them to raise loans: we only ask them not
to raise them at the same time that we are raising ours or at rates which will
make it impossible for us to get in sufficient money for our railways or for
the cancelling of our short term obligations. There are financial rultas, it 18
true,—rules which, I may say, are now being very widely liberalised—which do
restrict the provinces in respect of certain appointments. But in regard to the
great bulk of their expenditure and in regard to the whole of their transferred
expenditure, they are absolutely autonomous. Yet, the Honourable Member
roposes that, wgile we allow them autonomy, they should have a voice in our.
nances. I think that the Honourable Member has, as a matter of fact, an
undue mistrust of the powers of this Assembly. It is true that military
expenditure is not voted. It is true for that matter that political expenditure
also is not voted. But the Assembly has a complet® control in regard to all
expenditure of other civil departments. The Assembly has control in the matter
‘of raising of taxation. The Assembly, according to the Honourable Mr.
Samarth, cannot even discuss military expenditure. I think we had to-day a
groof that they can at all events enter on such discussion, and I think we shall
nd during the Budget debate that their powers of effectively discussing and
criticising military expenditure are by no means limited or insignificant.
In fact, I myself have no doubt that the Assembly will find that in a short
time, as a result of its direct powers of control over civil grants and of its
indirect powers of criticism through Resolutions and of its power of refusing to
vote taxation that it will have those large powers of influencing our finances
which it was intended by Parliament that it should exercise. If the revised
procedure in the new Government of India Act had omitted the clauses which’
relate to the passing of the Budget, it might very well be said that we were
still an Executive Government, restricted perhaps in our powers of legislation
and subject to hostile votes on legislation, but free in other executive matters.
That cannot now be said. The clauses of the Government of India Act which
regulate the procedure on the Budget, which give this Assembly powers in
regard to the passing of taxation Bills, which give this Assembly full powers
to vote on demands for grants, these factors really transform the situation,
and make it no longer possible to say that we are an Executive Government
not responsible to the Assembly. I would put it to the House, therefore,
that having these powers, instead of calling in assistance from outside, instead
of seeking to give other people a voice in our own matters, it should exercise
these powers itself. I may say that I in the Finance Department have
certainly held the view that the Assembly will exercise such powers, and I may
also say on behalf of my colleagues that they have viewed the situation
in exactly the same light. I have no doubt that the Honourable Mr.
Samarth, mistrusting, as 1 have said, the powers of this Assembly, the
influence and the authority of this Assembly, has drawn to himself a vivid
]Inictnre of the assistance he might get in controlling military expenditure.
thimk he sees himgelf a Member of a strong phalanx, consisting of
Members of this Assembly, advancing firmly to resist the dreaded growth
of military expenditure, and he hoped to find a light cohort of auxiliaries
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from the provinces attacking us on the flank. I say there is no need whatever
for the Honourable Member tocall in that assistance. 1 say that you are an
Assembly, an all-Indjp Assembly, dealing with all-India subjects and with
all-India finances, and that you should neither acknowledge the necessity of
control, or, admit the possibility of assistance from outside in putting your own
house in order.

Munshi Iswar Baran : Sir, I regret I have to differ from my valued
12-34 friend, Mr. Samarth. Sir, I agree that there is a universal feeling,
~J% P.M. . o1 . . q

very strong in the country, that the military expenditure in India
has been rising enormously. Thereis also a feeling that in spite of protests and
criticisms the people are helplessin influencing the policy of the Government in
regard to military matters. .1 agree with m friendI: My, Samarth, so far. But
why I differ from him is this, that the remegy he suggestsis not a good remedy.
In the first place, I agree with the Honourable gentleman who has last
spoken on behalf of Government, that one of the remedies is for this Legisla-
tive Assembly to exercise all the powers that it possesses, and I submit that we
should work and agitate to obtain greater powers than we possess at the
present moement. As regards the Provincial Governments, it would be
permissible to ask, what information they possess in regard to military matters
and how they are competent to exercise any influence in regard to various
questions of policy and detail that come up for consideration before the final
Budget is prepared. And, my Honourable friend .will kindly bear in mind,
that the responsibility will rest according to the Act on the Government of
India, and that being co, it is necessary that the credit or the blame of the
military policy and expenditure should rest on them and them alone. My
Honourable friend says, that at the end of ten years it might be asked : ¢ what
experience have you in military matters that you should get any powers in
regard to them ?’ He says that if Local Governments are now given a voice,
then we shall be able to say at the end of ten years that our Ministers—about
a dozen in number—have had some experience or knowledge of military
affairs, and therefore we are entitled to have control or to have a determinin
vaice in military affairs. I submit, Sir, that no argument like this wi
serve our purpose. At.the end of ten years—I must frankly say that I
expect it very much earlier than that—we shall be able to claim that right
of having not only a voice, but a dominating voice in regard to military affairs
by virtue of the inherent right that.every nation possesses of controlling all
its affairs. We are not going to rely on.such flimsy, such weak arguments as
my Honourable friend has suggested.

Sir, I submit with great respect, that we should have confidence in the
powers we, as a people, possess. Let not the fulfilment of our best and highest
aspirations depend on these weak, unsatisfactory, unsound devices. Liet us, on the
other hand, say, that the military expenditure is growing enormously, and
that we will do all that we can to stop it by influencing directly as well as
indirectly,”and not by giving a voice to Provincial Governments which, I am
afraid, in very many cases will be productive of no good. I, therefore, oppose
this Resolution, because, the remedy, that is suggested, is unsound in principle,
and not commegdable even from the point of view of expediency.

Mr. B. 8. Kamat : Sir, I fully endorse what has fallen from the immedi-
1989 p.,  3tely preceding speaker. I confess, the Honourable Mover of
""" this Resolution has not convinced me about this Resolution. I

.D 2
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shall not go upon the same grounds as my friend, Munshi Iswar Saran, I
only wish to add one or two words to show that the proposition of the
Honourable Mover is not a practical one. .

The Honourable Mover referred to the question of defence. But, asfar as I
know, in every constitution, the defence of the country is always a Central
Subject, and the Honourable Mover has not shown that even in the Dominions,
Provincial Governments have any voice or any control at all in the matter of
defence. If, therefore, in the Dominions the Army is a Central Subject, I do
not see why it should be a Provincial Subject here.

The Honourable Mover next referred to the incident of the Afghan War
of 1879 and to the break-down of military finances. But he failed to prove
that if Provincial Governments had been consulted on that occasion, and
if their views had been taken, then that muddle about the Afghan War would
have been prevented. He has not proved his case by merely pointing his
finger at the Afghan War muddlein 1879. It was necessary, before approach-
ing Government, to show that if on that occasion the Provincial Govern-
‘ments had been consulted, they would have shown how the military policy
would have broken down and how mistakes could have been avoided.

. The Honourable Mover next pointed out the method how collectivel
Provincial Governments could be brought round here. He suggested a round-
table conference.

I fail to see how, even supposing that there was a round-table conference
here, the military necessities can be understood in a short time, either by the
Executive Councillors or the Ministers who would be deputed by Provincial
Governments to attend this round-table conference. The method suggested,
as pointed out by the Wevious speaker, is entirely faulty and is not likely
to serve the purpose. hat is really wanted by us is a direct voice, as the
representatives of the people, as representing an all-India Assembly here,
in the control of military expenditure. Defence isa subject which is not open
to discussion in this Assembly at the Budget time. That is the real evil,
1 should say, against which we have to protest, and if the Mover has a ve
good desire to have a voice in the discussion of the military finance, I thin
the real remedy should be to have a discussion on military finance, and to
give power to this Assembly to see that we have a controlling voice and
authority. This is the real remedy, instead of having an indirect voice, as
my friend proposes, by transferring this subject either to the Ministers or
to the Provincial Governments.

. Dr. Nand Lal: Mr. President, and Members of this Honourable Assembly,

12-42 p.x there is no doubt about the fact that the Government of India
""" has been lavishly spending money on the military affairs, and

they have not given any convincing response to the criticisms of the people of
this country. While agreeing with my friend, the Mover of this- Resolution,
1 am sorry, I have to differ from him as to the remedy proposed by him. and

1 bave to do so on the following grounds. The first is, that his Resolution

practically induces us to admit our own weakness as if weare not competent

enough, or we ourselves are not sufficiently strong and careful to examine the
expenditure under debate now. When we represent the whole of India, we
.are fully competent, and we shall examine and try to see that military expen-
diture is reduced. If we allow a voice to the Liocal Governments, then, IP:m
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afraid, we shall be ha.mlpered in the way of our examination of the expenditure.
On these two grounds I differ from the Proposer and I oppose the Resolution
which has been moved by him.

Srijut Debi Charan Barua: Mr. President, I regret to submit that
1245 p.u, 1 havealso to oppose the Resolution moved by my friend,
™" Mr. Samarth. Therelis nomilitary element in the Local Govern-
ments, whereas we, here, have to some extent military elements and military
advisers. Besides that, we should be competent enough to handle affairs en-
trusted to us, and we are here represented by all the different provinces, and the
inclusion of Executive Members from the Provinces will not improve the
matter in any way whatsoever. Besides that, there will be no room here for
the inclusion of those Members. There will be occasions similar to this on which *
we may have to invite Members of those Assemblies and those Governments, but
where is the room ? How will the Ministers and Executive Members of those
Governments coming into our Legislative Assembly tind their way to vote on
a certain Resolution or a certain question ? I am afraid, there will be no occasion
for allowing them to vote on any question and reduce our powers. We may
be prepared to reduce our powers, but is there any advantage? So, the inviting
of Members of those Governments will be of no use to us. On these grounds,
1 beg to differ from the Mover.

Prince Afsar-ul-Mulk Akram Hussain: May I point out to this
12-46 P House that the Resolution which has been moved has not been
7' seconded, and therefore the discussion on the subject seems to me

to be out of order. May I take your ruling, Sir? ‘

The Honourable the President : It is unnecessary under the rules for
a seconder to be had for every motion, though it is a common practice in
most Assemblies. Our Rules and Standing Orders do not require it and
therefore the motion is in order.

Mr. E. L. Price : May I move that the question be now put? The
19-46 p.x,  OPinion of the House seems all one way, and I submit that the
" subject has been sufficiently discussed. :

The Honourable the Presidant : Subject to the right of the Mover to v
reply. I call upon Mr. Samarth to reply.

Mr.N. M. 8amarth : Sir, I do not, fora moment, wish to take away any
1247 py,  Tight which this Assembly has under the Government of India
) " Act. My Resolution does not remove by oneiota or reduce by one
Jot any powers which you have got. But what powers have you got ? Some
of you seem to be under the impression that we have got powers to control
the military expenditure. You have no such powers .

Under section 25 of the Governthent of India Act, it is laid down that,
‘The proposals of the Governor General in Council for the appropriation of
revenue or moneys relating to the following heads of expenditure shall not
be submitted to the vote of the Legislative Assembly, nor shall they
be open to discussion by either Chamber at the time when the
annual statement is under consideration, unless the Governor General
otherwise direots, and this applies to expenditure classilied by the order
of the Governor General in Council as among other matters, ¢ defence’.’
It seems to me that some are labouring under a delusion that they have got
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the right to discuss even military expenditure at the time of the Financial
Budget. It is no use your discussing it later on, if you cannot reduce the
expenditure in the Budget at the time the Budget is discussed. You have no
such power. But assuming you have any such powers, I am not going to
take them away by this proposal. I only proposé an additional safeguard
against the extravagance of the Government of India’s military expenditure.

Now, I need not answer at length some of the other objections which have
been urged against my Resolution. T never said that the Dominions have got
no powers like the ones that we have. I said that the Dominion legislation
provides that the Popular House shall vote the Military Budget. We have no
‘guch powers, and for ten years more, it is impossible for us to get any more

"powers. My Honourable friend, Mr: Iswar Saran, said, within ten years
try to get them. I have heard elsewhere of getting certain powers within

"nine months. But for ten years there is not going to be any Statutor
Commission and no amendment of the Act. Consequently, your powers, suc
as they are, will remain and will not be enlarged till then.

If you think that you have such powers as you fancy you bhave, I repeat, I
am not going to take them away.

The Honourable the Finance Member raised certain objections to my
proposal. He asked : ¢ How are you going to assess the value of the opinions of
the various Governments when their contributions vary?’ .1 am not going,
bﬁ' my proposal, to give them any vote. It would be merely consultation. If
the Gyovernment of Indis’s expenditure is proper, they will find support from
the Local Governments ; they are responsible, reasonable men. If your
e:é)enditure is improper, it will be to their best interests to see that it is
reduced, in order that their contributions may be cut down as early as possible.
It has been asked, why do I prefer military expenditure as distinguished from
any other expenditure. It will take me a long time if I Eropose to question
the correctness of the percentage which the Honourable the Finance Member
has given of the military expenditure as compared with the receipts. Well, I
will not go over many years, but take the year 1918-19.

The Honourable Mr. W. M. Hailey: May I interrupt the Honourable
Member, Sir. I gave the proportion of military expenditure to total expendi-
ture and not the proportion of military expenditure to receipts.

Mr. N. M. Samarth: Yes, military expenditure to total expenditure.
_Well, it does not matter to me. My point is that that is not the correct
test. What I say is, take the net total receipts and take the net ex-
penditure on military matters. If that is done, you will probably find, that
it is something like 56 per cent. or 46 per cent. of the net receipts. Take
the net total veceipts on the one hand and the net expenditure on the other,
but T do not want to complicate my proposition by going into this matter.
I said, whether it was riggt or whether it was wrong, it would be to the
advantage of the (Government of India to have the views of the Local
Governments in the matter.

Then, it is said, that we have & far different system of control now from
what prevailed at the time of the Afghan War to which I referred. Now, the
Esher Committee in their Report made the following observations :

“ The relations between the India Office aud the Government of India are presumably
based upon the importance of keeping the control of Parliament as far as possible inta
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over Indian expenditure. The theory, sound in itself, in view of the Dfizeaucratic form of
‘government in India, has proved to be illusory in practice. The business of Parliament is
too great and too complex to enable any effective control to be exercised over Indian expen-
diture. In practice, therefore, the control of the India Office has been merely the control of
one bureaucracy over another ’.

‘Mr. B. 8. Kamat: May I ask the Honourable Member from what he is
-quoting ?

Mr. N. M. Samarth: The Esher Committee Report. My position
is this. Whatever your present control, the Esher Committee says that,
that control is illusory in practice.. It may be a little different from
what probably obtained in the days of the Afghan War. My point is net
what the nature of the control is. My point is, that it is bureaucratic control.
‘The people have no voice ; this Assembly has no voice ; for ten years weare not
going to have any voice. Are yougoing to give a voice to anybody or not? I
say, therefore, let the Liocal Governments have a veice in the matter.

It was eaid then,  We do not wish to control the Provinces, why should
‘the Provinces control us ”” Well, it is not a question of right that I ask,
it is a matter of convention that I ask the Government of India to bring into
existence. The Provinces have their revenues now no longer divided; but
the Provinces contribute 983 lakhs to the Government of India and the Joint
Parliamentary Committee has said that the Government of India should
reduce that contribution as early as possible, so that no more contribution ma
be payable by the Local Governments to the Government of India. I say, itis
not possible for that to hagpen unless the military expenditure is brought under
‘the control of the Local Governments, by giving them not effective control, but
a voice in the matter. . .

I need not repeat the arguments which I urged at the commencement
‘which have not been in any way controverted. I need only say that Members
-of the House who oppose me have hardly any conception of the limitations
under which we labour, the restrictions imposed by the Act, and they seem to
be under the impression that we have large powers of control.

One word, Sir, about the argument brought forward by the Honourable the
Finance Member about the indirect powers that we have. I know the indirect
powers that we have of bringing the Government of India to book, but those
powers, even if used, are bound to lead to friction and, in the end, prove
ineffective. I do not wish a deadlock to be brought about by legislative
proposals not being passed by us. Even if they are not passed by us, under
the Act, the Government of India has the power to go. over to the Upper
House and have them passed, so that our not passing them does not matter
at all ; and even if they are not passed there, in certain contingencies and emer-
gencies, the Government of India can pass them over our heads. Therefore,
those powers—if I may again use the expression of the Esher Committee’s
Report—are illusory, but assuming that they are effective, I would not like
this House to utilise them, as they will bring about friction and lead to a
deadlock. Consequently, I have suggested this as a via media, and this
Assembly ought.to see the advisability of adopting it and I trust, after the
explanation that I have given, that this House will pass it.

The Resolution was negatived.
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RESOLUTION RE LISTED POSTS IN THE INDIAN CIVIL
SERVICE.

1267 7. x. Mr. Wali Mahomed Hussanally : Sir, I beg to propose that :

‘This Assembly recommends to the Governor General in Council that the number of
Indian Civil Service posts listed as open to members of the Provincial Civil Service in each
presidency or province should at once be raised to one-fourth of the superior civil service-
posts in each presidency or province .

I have been advised by several friends of mine in this House to drop the

alternative proposal in the latter part of my Resolution and, with your permis-
sion, I will drop that part.

. The Honourable the President: The Honourable Member must move
the Resolution as it stands and we can omit the second part which he wishes to.
omit by order of the House. I think he had better move the Resolution of
which be has given notice as it stands.

Mr. Wali Mahomed Hussanally : .Very well, Sir. I also move:

‘ or, in the alternative, that directly recruited members of the Provincial Civil Service
should immediately be merged into the Indian Civil Service before any further steps for the-
recruitment of Indians to the Indian Civil Service in India are taken ‘.-

Sir, it is with a full sense of responsibility and the immense
difficulty of my task that I rise to move the Resolution standing in
my name asking this august Assembly to urge on the Governor General
in Council to allot one-fourth portion of the high appointments in the
Civil Service to members of the %:'ovincial Service. 1In fact, my Resolution
urges the smmediate redemption of along standing pledge given by Govern-
ment, to associate the sons of the soil in the higher ranks of administrative
machinery of the country. By far the most important part of the existing
political problem relates to the more liberal ¢mmediate employment of Indians
in the higher branches of the service. Itisindeed hardly consistent that, while-
on the one hand, Government should foster and encourage the growth of oppor-
tunities for educated Indians for participation in public life, in the municipalities
and district boards and in the legislative and executive councils, they should, on
the other hand, so jealously guard the entrance of qualified indigenous agency
into the higher amf better remunerated posts in the State. In the speechesand
resolutions in the Viceroy’s Legislative Council, the restricted employment of
Indians in the higher posts in the service has been the frequent theme of discuse
gion. Since August, 1917, however, this earnest demand for a larger employment
of qualified Indian agency in the higher services has received an added force.
The unfortunate war, into which the whole Empire was launched, the
response that India made to the call of the Empire in its hour of need, and
the generous and appreciative terms in which responsible British Statesmen
spoke of the loyal support from all classes and comumnunities in India, have
raised hopes and aspirations, which, if not substantially satisfied, will result in
disappointment and cause an alarming discontent. In the forefront of the:
announcement of August 20th, 1917, the policy of the increasing association
of Indians in every branch of the administration was definitely placed. In
the opening speech of His Excellency the Viceroy at the Imperial Legislative
Council on the 5th September, 1917, His Excellency was pleased to observe:
that, one of three ways in which we are to travel on owr way to the final
attainment of our goal, was the greater admission of our countrymen into the-
‘higher and more responsible offices of the State, in various departments.
Speaking in a different language, the late Secretary of State for India,
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Mr, Chamberlain, said not months before this that Indians could no longer
remain content as hewers of wood and drawers of water. Sir, with the growth
of national consciousness among my people, there has been greater and greater
demand for admission into ranks which for a long time have remained closed
to them. Now, let us see what the Government has done up to now towards
satisfying the natural aspirations of Indians in the matter of throwing open
higher appointments to them. In their recent Resolution+on the organization
and recruitment for the Indian Civil Service, the Government of India have
decided upon the following methods of recruitment :

(1) Open competitive examination in London ;
(2) Separate competitive examination in India ;
(3) Nomination in India ;

{4) Promotion from the Provincial Civil Service ;
15) Appointment from the Bar.

By the terms of this Resolution, the open competitive examination in
London will be the main channel of entry to the service. The separate com-
petitive examination in India will be the main source of Indian recruitment,
commeuncing with 33 per cent. of the total recruitment rising by 14 per cent.
annually for the next ten years. The third source, nomination in India, will
be of rare occurrence. Regarding the promotion from the Provincial Civil
Service, the Government of India have expressed only a pious intention in the
concluding sentence of paragraph 9 of the Resolution which reads thus :

¢t is probable indeed that in some provinoes the number of such sppointments wilk
actually be incroased.’ .

Now, gentlemen, a little reflection will show you that several years, at least
a generation, must elapse before officers recruited at the foot of the cadre by
the competitive examination in India, which is the main ®ource of Indian
recruitment, can attain to positions of trust and responsibility ; and if more
Indians are to be placed in responsible offices in the near future, the extension
of the system of promotion from the Provincial Civil Service should, for some
years, be a necessary corollary. But the Government of India have dismissed
this great question in a single vague sentence which may or may not mate-
rialize. 'The Government should get awakened to the fact that 1t would no
longer be wise to refuse admissions to Indians of proved merit and qualifica-
tions to the higher posts. Sir, it is no good to deprive ambitious Indians of
the opportunities of life they seek, for, ambition deferred like hope ‘msaketh
the heart sick.” The consequent disappointment naturally resolves itself into
a grievance of the people and a source of considerable embarrassment to the
Government. I would, under the circumstauces, very much wish the Govern-
ment to accept the present motion, for it does not make an impossible
demand, or a demand that the Government should be reluctant to accept. As
in the case of Executive Councils so also in the higher tanks of Civil Service,
considerations both of justice and expediency seem to require immediately a
large proportion of Indians. Sir, there is plenty of administrative talent
available in this country and it is but fair that an equal chance is given to it
and that it should unreservedly be drawn upon. The existing regulations
which were framed more than 30 years ago contemplate the admission of
Provincial officers to higher appointments in the service up to a maximum of
one-sixth of the number of superior posts; but it is in only one Provinee, i.e.,
the Punjab, that this proportion has even been approached. The Government
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should, therefore, in fairness, make amends for the scanty liberality done in the
past ; and I accordingly suggest that for the present, and so long as Indians
admitted to the service itself, are not sufficiently senior to oceupy responsible

osts, the total number of the appointments filled by promotion from the

rovineial Civil Service should be raised to.one-fourth. Sir, the question of exten-
sive employment of Indians in the higher branch of services is a very old one.
It has loomed large before the Government and the people for nearly a
century past. The intention of the Government in this matter has been
repeatedly declared to the people of India in Statutes of Parliament, in
Proclamations of the Crown made on solemn occasions and other public
documents of importance. To these declarations the people of India naturally
attach the sanctity of pledges and no apology is, therefore, needed for citing
the more important of them, although they may be well known. The Statute
of 1833 (18 and 14 Will. IV, cap. 83, v. IXXXVII) lays down that—

¢ No native of India or any natural born subject of His Majesty resident therein shall, by
resson only of his religion, plave of birth, descent, colour, or any of them be disabled from
bolding any place, office, or employment under the said Company.’

In the despatch of 1834 (No. 44, dated 8th December, 1834), the Court
of Directors explained that —

¢ Whatever other tests of qualiﬁc&tion might be adopted, distinctions of race or religion
should not be of the number.

and in other part (paragraphs 105 and 107) of the same document, after
protesting against t{)le presumption on which the authorities in India use
to act, namely, that the average amount of native qualifications could only rise
to a certain limit, they addressed them in these earnest words —

;To this rule it will be necessary that you should both in your acts and your language
<onfirm.’

In fact their instructions required the Government of India to admit
natives of India to places of trust as freely and extensively as their
individual aptitudes “justified. Then they proceeded to suggest practical
measures by which this policy could be fully carried out :

‘In every view it is- important that the indigenous people of India or those among them
who by their habits, character, or position may be induced to ns})ire to office qhould, as far
as possible, be qualiticd to meet the European competitors Henoe there arises & powerful
argument for the promotion of every design tending to the improvement of the natives,
whether by conferring on them the advantages of education or by diffusing among them
the treasures of science, knowledge, and moral culture.’

When this great and first principle was recognized that the interest of the
people of India should be principally consulted in all arrangements for the
administration of the country, it was to be hoped that the employment of
Indians in the higher services would come about ; but not a single Indian was
appointed. When, in 1853, a renewal of the Charter of the Company came to
be discussed in Parliament, Mr. Bright, Lord Stanley and other gentlemen
drew prominent attention to this fact; aud it was hoped that some remedy
would be forthcoming. It was not, however, until 1854, t-ha:t the system of
competitive examination was introduced for the Civil 8ervice ; Tndians were
still not able to compete. After the mutiny, after the Crown took over direct
control of the Government of India, the pledges of 1883 were repeated and
re-affirmed by the Proclamation of the Great Queen and in the House of
Commons, that Indiau subjects of Her Majesty would be entitled to hold any
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post if they were qualified. We all know the gracious words of the Proclama-
tion which I need not repeat. It was hoped after the Proclamation that, at
any rate, the claims of Indians would not be ignored ; but nothing came of it.
In 1860, a Committee was appointed by the Secretary of State to suggest
the best means for admitting Indians into the service. This report was not
even made public until 1876. After that, the Act of 1870 was passed, which
empowered the Government of India to frame rules under which a proportion
not exceeding }th of the total number of civilians appointed by the Secretary
of State, to the Indian Civil Service, in any one year, was to consist of natives
of India selected by the Local Governments ; and it was further provided that
the nominations in the first three years (1879—81) might exceed the said
proportion by two.

Then the Public Service Commission was appointed in 1886-87. The
present organization of the public service, in most of its important departments
inso far as their classification into Imperial and Provincial Services is concerned,
was the outcome of the recommendations of this Commission. In those days,
a8 now, the great bulk of the civil posts of higher responsibility and emolu-
ments were filled by recruits from Europe and that Commission was expressly
asked to suggest measures which would ‘do full justice to the claims of natives
of India to higher and more extensive employment in the Public Service.’

It must be noted that in the discussion which preceded the appointment of
this Commission, no complaint was ever made that the proportion laid down by
the rules of 1879 was an excessive proportion. The giscnssion was only
confined to the point, that the plan of nomination adopted under the rules
failed to secure sufficient guarantees of ability and education. Now, if the
rules had continued in force and the proportion fixed under them worked
out, there would, by the end of 1914, have been about 260 appointments
in the higher service made in India in a period of 35 years, and we might
have expected to see that number always in the service. Instead, the Aitchison
Commission fixed 108 posts. The effect of these recommendations, retrograde
as they were, was further limited by the Secretary of State. The 108 were
reduced to 93. The junior posts of these 93 have been incorporated in the
Provincial Civil Service, the result being that there are, at present, only
about 61 specific superior posts to which it is open to make appointments
from the members of Provincial Civil Service.

Although the proposals of the Aitchison Commission regarding the
number of higher appointments open to the Provincial . Civil Service were
.considered ¢ to possess.the necessary element of finality ’, the Commission
itself recognized ¢ that the circumstances of the country and the social
condition of the population changed with extraordinary rapidity and that
absolute finality in any arrangement of this kind is not to be hoped for.~’
‘The Commission, therefore, recommended the revision of the schedule of
reserved posts, ‘as may seem desirable from timeé to time.” Butit seems
that the extraordinary progress made by India during the past 35 years
failed to impress upon the Government of India the necessity of such a
revision at any time. I would request this august Assembly to note that the
central point of the recommendations of the Aitchison Commission was that
the recruitment of officials in England should be substantially reduced—the
exact language used with reference to the Indian Civil Service being that it
should be reduced to & ‘corps d’elite’ and the higher appointmente so set
free transferred to a service to be locally recruited in India, called the
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Provincial Civil Service, in contrast to the Imperial Service which was to
comprise officers recruited in England. The conditions of appointment with
regard to pay, leave and pension of officers belonging to the two services were
to be fixed on independent grounds and were not necessarily to have any relation
with each other. With respect to Imperial and Provincial Services, they
further recommended that the members of these services should be put on a
footing of social equality, as far as possible, and when they occupied similar
offices they should be graded together in official precedence list. It is abun-
dantly clear that the design underlying the scheme was that officers of both
the services—one recruited in England and the other in India— were to be
employed in the performance of higher administrative duties. The object in
view was, to quote their own words  that all His Majesty’s- subjects should
receive equal treatment ’ and ‘all invidious distinctions of class and race
should be removed.” But the recommendations of the Aitchison Commis-
sion have failed in their desired object. So far as appointments made
in England are concerned, experience has shown that the chances of
Indians have been incomsiderable and the Aitchison Commission itself
rightly regarded the London door of admission as a supplementary source.
Their most important recommendation that recruitment in England, for the
Indian public service, should be substantially reduced as a necessary step towards
steadily increasing the scope for Indians has not been carried out. In fact, the
reverse has taken place in the more important services. There has been a great
increase in the number of officers recruited in England since then. The inevi~
table result has been & repression of the expansion of the Indian element in the
higher administration. On the other hand, that part of the scheme of the
Aitchison Commission, which recommended payment to officers appointed in
India on a lower scale of salaries, pensions, etc., than those appointed in
England, even when both were engaged on the same plane of duties, has been
carried out, perbaps, beyond the intentions of the Commission. The differen-
tiation in this respect has undoubtedly become much more marked now than it
was before 1886-87, Then the officers appointed in the India, for instance in the
Indian Civil Service, called ¢ Statutory ’ Civil Servants, received from the com-
mencement of service two-thirds of pay allowed to officers appointed in England.
Now, no officers are appointed to the posts of Assistants in the Indian Civil
Service ; and the Provineial Service officers holding identical posts receive about
one-half of the pay of a Civilian Assistant. The departure in the policy as
regards the conditions of pay, etc., wasrecommended with a view toachieving a
larger and gradually increasing substitution of recrnitment in India for recruit-
ment, in England ; that object failing, it has only tended to deteriorate the Indian
_officers’ position in the higher ranks of public service. It may be mentioned
that three of the Indian members of the Aitchison Commission, in giving their
adberence to the recommendations of that body, had it distinctly noted that
their approval was given on the assumption that the scheme would be acted
on as a whole and that no alterations would be made on any essential point.
I shall now point out the inequality of treatment accorded to officers recruited
in England and India respectively in the matter of opportunity for attaining
the higher appointments. The great bulk of these appointments are reserved
for officers appointed in England : the disparity in this respect is especially
signiticant in civil service in which there is a division of appointments into
‘superigqr’ and  “inferior’ properly so called. In the Civil Service,
out of 730 superior posts, 669 are held by officers appointed in England
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and 61 by officers appointed in India. The distribution of higher
appointments between the two classes of officers was apparently fixed
on certain a priori atsumptions based on the place of recruitment and is carried
out by the division into Imperial and Provincial Services. It is based neither
on the principle of giving promotion to. those who have been found most
worthy of it after trial in service, nor on the nature of qualifications required.
I have no doubt that this Assembly has realised that the recommendations of
the Aitchison Commission were not only inappropriate for the time, but posi-
tively of a retrograde character and that the decision taken on them instead
of doing full justice to the claims of natives of India to the higher and more
extensive employment in the Civil Service, was calculated to put back
considerably the employment of Indians in the higher service.

It was not till March, 1911, that Mr. Subharao, an Indian representative
of the Presidency of Madras on the Viceroy’s Legislative Council, moved for
the appointment of a Commission to consider the claims of Indians to higher
and more extensive employment in the public services connected with the civil
administration of the country’; and, in support of this motion, he and other
Members of that Council alleged that, ‘although from time to time during the
greater part of a century ’, repeated declarations had been made of the intention
«of the Imperial Government to admit Indians freely to higher offices in the public
administration for which they might qualify themselves, their progress in this
connection was still hampered by considerable disabilities, mainly imposed
by artificial arrangements. They further alleged that,.in many important
respects, the position of Indians in many higher administrative appointments

actually received a set-back, and that while the division of services into
Imperial and Provincial, based on the recommendations of the Aitchison
«Commission of 1886-87, has been so worked as to depress the status of the
Indian officials, full effect was not given to such of their recommendations as
would have extended the employment of Indians in & number of public
departments. They conveyed in no ambiguous words that in consequence, a
sense of unjustified repression of their legitimate ambitions and energies was
oppressing the minds of most active, talented and enterprising sections of the
Indian community. Therefore, when the Under Secretary of State for India
:announced in 1912, the appointment of the Islington Commission, he told the
House of Commons—

‘ The problem before us when we have educated Indians is to give them the fullest
-opportunity in the government of their own country to exercise the advantages which they
have acquired by ¢rarning and by education . i

1 especially emphasize the word Zraining, because I would conclusively
prove that in their recommendation the Islington Commission totally failed
to award due recognition to fraining and_experience. The giving of the
fullest opportunity in the government of their own country to Indiaus to
exercise the advantages, which they have acquired by ¢raining, could ouly be
achieved by more extensively promoting the provincial service officers to supe-
Tior posts. It was the firm expectation of the Indian Public that the Islington
‘Comnission should throw open a larger proportion of higher appointments to
Indians, which would not only redress the set-back. given by the Aitchison
‘Commission, but will take into account the progress that India has made since
1886. It was, therefore, a matter of surprise that the Islington Commission
while admitting on khe one hand, that the Provincial Civil Service officers
have given satisfaction in the sphere of duties allotted to them and that officers
promoted from the Provincial Civil Service to hold listed posts have done
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eflicient work, has, on the. other ha.mi', not only failed to recognise their claims
to a larger number of superior posts, but actually cut down those which were
allotted to them as a result of the recommendations of the Aitchison Com-
mission. Sir, the Islington Commission has ignored the just claims of the
Provincial Civil Service on very slender grounds which are worth examining.
Even a cursory examination of the arguments advanced by the Commissioners
in their report against extensive promotion of Provincial Civil Service officers
to superior appointments will conviuce thig Assembly of their unsoundness.
These arguments briefly summarised are —

(1) That Provincial Civil Service men can rise to listed posts only at the
end of their career and at an advanced age and hence they will be
unfit to discharge their duties efficiently.

(2) That those, rising to listed posts, will necessarily be men who have
served for years in a subordinate position, with the natural result
that they will find it difficult to adapt their outlook to their new
position of responsibility. :

(8) Tbat the selection for listed posts will be a source of discontent in

- the whole service.

As regards objections 1 and 2, I would urge that the Executive Branch
of the Provincial Civil Service is recruited in two ways :—

(@) Promotion of selected officers from subordinate service, and

(8) Direct nomination of young men of 18—23 of high educational
attainments.

Thé Commissioners undoubtedly erred in sgplying wholesale the first two
objections to both these classes of recruits. hile their objections hold good
in the case of men of advanced age promoted from the lower ranks, they can,
by no stretch of imagination, apply to men directly recruited for the Provincial
Civil Service. If the direct recruits are afforded the same opportunities as
their Indian Civil Service compeers to rise to the headship of districts after
about 15 years of approved service, they will rise to these appointments at
ages varying from 35 to 38 years. Furthermore, the direct recruits for the
Provincial Civil Service are men of good social status, and high educational
attainments, and receive the same training and perform the same adminis-
trative and magisterial functions as. their Indian Civil Service compeers.
If the same training equips the members of the Indian Civil Service for

romotion to major appointments, it must necessarily equip members of the
%rovincia.l Civil Service for the same positions of responsibility.

The third objection is similarly untenable. The principle of selection has
already been recognised by Government in making high appointments such as
Commissionerghips of Divisions, memberships of Boards of Revenue and Pro-
vincial and Imperial Executive Councils. It is, therefore, not understood how
the same principle will work mischievously only in the case of the Prgvincial
Civil Service, specially when the Ceommission itself has enundiated the
principle of creating a ‘ selection grade ’ in each provincial service.

Sir, no finding of the Commission has given greater dissatisfaction and
caused deeper resentment than this. It is politically dangerous to shut out the
children of the soil, to restrict the employment of thé children of the soil
from the highest appointments, which the recommendation of the Commission
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involves, not on the ground that they are unfit, but on the ground that they
are not recruited in England.

Not very long after the report of the Commission was published, His
Majesty’s Government made a declaration that responsible Self-Government
is the aim of British policy in India. It was, therefore, hoped that the re-
commendations of the Public Service Commission would be treated as obsolete
and brushed aside and new proposals formulated, proposals which will seek to
give full effect to the policy announced by His Majesty’s Secretary of State
and by His Excellency the Viceroy, that it is the desire, the earnest desire of
the Government to admit Indians to a greater share in the higher adminis-
tration of the country. But what has Government done to satisfy this
pledge? The Reform Scheme and the recent resolution of the Government
of India do not concede much. So far as concerns administration they
provide for the gradual substitution of Indians for Englishmen in the ranks
of the Civil Service up to a proportion of about one-half : a substitution
which, however, would apparently take a generation to effect, and it will be
after this generation is over, that the new recruits now obtained will rige to
higher positions of responsibility. The phenomena of practically all the
higher offices of the State being monopolised by the English will still loom
large in our view for a generation. It does not appear to have been recognis.
ed by Government, that it is possible now, at the present time, to take stepg
of far-reaching importance in regard to the promotion of the present membeyg
of the Provincial Civil Service to higher posts. The object of the Reformy
Scheme was to see Indians come forward to take up positions of importance
and responsibility in the public eye, and thus gratify national self-respect and
pride. The Reform Scheme seems to be concentrated on providing power and
prestige for politicians. It does not condescend to notice those loyal eervants
of Government in the Provincial Civil Service, without the recognition of
whose claims, the echeme fails in one of its prominent objects; and I
venture to suggest that the recognition of their claims would be an asset to
Government in the critical periods that are undoubtedly ahead of the country,
The too limited employment of Indians in the higher service is one of the
main causes of the present discontent and unrest. How can the Government of
India ever hope that there would be contentment when 2,572 Provineial Civil
Servants occupying positions equal to Assistant Collectors can look forward
to only 2 per cent. of the higher appointments while 681 Assistant Collectors
can look forward to 669 superior posts or 98 per cent ? Can we ever hope
for continued loyalty in the service once political feeling is roused ? Again,
Sir, if Self-Government is really to be our goal, let us look at the problem
from a new point of view. If the legislature is to be supreme, would not
that be tantamount to absolute confdence in the people, and if we have con-
fidence in the peogle, where is the danger in giving forthwith a chance to
the best Indian intellect and the best Indian nerve? I hope that Govern-
ment will bear in mind that they have to satisfy Indian aspirations in such
a way that all feelings of acerbity, all feelings of harshness, in considering
the position of the existing Provincial Service Officers in the civil service of
the country should be obliterated. They should feel that they have as good,
as reasonable, as fair an opportunity of rising to higher ranks of the service
as their English fellow-subjects. The question, therefore, of ¢he proportions
in which indigenous agency is to be utilised in the immediate future in the
higher service of the State is of vital importance. The proportion must be
such as to create the feeling that we Indiansare in a substautial’ degree
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carrying on the government of the country. At present, the Indians are far
and few; but it is no fault of theirs. They have been denied opportunities.
The most talented and brilliant members of the Provincial Civil Service, for
lack of opportunity, labour under a feeling of helplessne-s. To dispel this
feeling, there must, in the higher service, be admitted a large number of
Indians so that they may feel that the responsibility for a strong and -wise
government of the people rests in some measure on them as well . . . .

The Honourable the President: Order, order. The Honourable
Member has now exceeded the time allotted to him under the rules.

Mr. Wali Mahomed /Hussanally : I have only one page more to read,
and if you will permit me, I will finish it.

The Honourable the President : That is one page too many.

1 have received notice of an amendment to be proposed by Bhai Man Singh.
Is he present now ?

1-20 ».x. Bhai Man Bingh: Yes, Sir.

The Honourable the President: The amendment reads:

* That after the words * Provincial Civil Service ’ in line 2 of the Resolution, the words
< the members of the Bar and direct nominations * be added.’ .

These words seem to me to be such as require notice, and, therefore, I
cannot allow the Honourable Member to move this clause of the amendment,
he not having given the required notice.

The second clause of his amendment is to substitute the words ‘33 per cent.’
in place of the words ‘ one-fourth’ in line 3 of the Resolution. This portion
of the amendment appears to me to be in order and does not raise any
substantial question of principle and, therefore, I will allow him to move it.

Mr. 8. P. 0’'Donnell: Sir, the question raised in this Resolution is
1-30 .y, OD€ which, as the Honourable Member whio moved it has pointed
%' out, was discussed hy the Public Services Commission. The
Commissipn was opposed to any extension of the system under which officers
of the Provincial Services are promoted to listed posts, that is, posts ordinarily
held by members of the Indian Civil Service. In fact, if their recommenda-
tions had been carried out, there would have been some decrease in the
number of posts listed as open for Provincial Services. Local Governments,
who were consulted regarding the Commission’s proposals, were not in
favour of any reduction in the number pf listed posts They were indeed
repared to agree to some increase in the number of such posts, but they were
geﬁnitely averse to making promotion from the Provincial Services, one of the
main sources of recruitment for the Indian Civil Service. .

The Government of India themselves came to a similar conclusion. They--
thought that it would not be fair to reduce the chances of promotion now
open to the Provincial Services, and in fact, under the terms of the Resolution’
recently issued, there will be some increase in the number of such posts. But
they definitely rejected the idea of making promotions from the Provincial
Civil Service, one of the main avenues of entrance to the Indian Civil Service.
Now, the reasons which led them to that decision have nothing whatever to do
‘with the question of the Indianisation of the Indian Civil Service. I want
to make that point perfectly clear: 1 hope there will be no misunderstanding
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or misconception on the subject. The objections to promoting a large number
of officers. of the Provincial Civil Service to the Indian Civil Service would be
equally valid if the Indian Civil Service were Indianised to-morrow from top
to bottom, because those objections are bused on the different character of the
work for which the two Services are recruited. The Provincial Service is
recruited to fill the minor charges in the civil administration. Tt is perfectly
true that members of the Indian Civil Service are, during the earlier years
of their service, employed in appointments of a similar character; but they
are 50 employed only for a limited time and for purposes of training. On the
other hand, the officers of the Provincial Civil Service are recruited definitely
for the minor posts in the Administration. Now, I should be the last to say
a word in depreciation of Provincial Services. I know what their work is, and
I have nothing but admiration for the zeal with which it is carried out, and
the devotion to duty which officers of these Services have always shown. At the
same time, I think, it will be admitted that their work cannot be said to be on the
same level of difficulty and responsibility as the work of the Imperial Civil
Service. And it followsfrom that, thatonly a limited number of officers in"the
Provincial Service can be expected to be qualified for promotion to the Indian
Civil Service. Further, as the Public Services Commission pointed out, it
is inevitable that the officers so selected for promotion should be selected at
a relatively late stage in their career, which, of course, make it impossible
for them to be appointed to the higher administrative posts. If I under-
stood him rightly, the Honourable Member who moved this Resolution
disputed that point. But I think anyone who has had experience of a svstem
of selection will know how extremely difficult itis to select officers at a very
early stage of their career and promote them over the heads of their seniors.
I think that anyone who bas had any practical experience will know that any
attempt to do that on any large scale must inevitably produce great heart -burn-
ing amongst the officersin the Service. Itisfor these reasons that the Public
Services Commission recommended that the increase in the Indian element of
the Indian Civil Service which they recommended should be made by direct
recruitment and not by increasing the number of appointments listed as open to
the Provincial Civil Service; and I should like to point out that Sir Abdur
Rahim came to practically the same conclusion, although by a different line of
reasoning. As Honourable Members are doubtless aware, Sir Abdur Rahim
differed from the members of the Commission on many points ; but, on this peint,
his conclusion was practically the same. He did recommend some increage. in
the number of posts in the Judicial branch of the Civil Service to which officers
of the Civil Service might be promoted; but he recommended no increase
in the posts on the Executive side. What he was in favour of was direct
recruitment, and as far as possible, by competitive examination. And that
is also the conclusion at which the Government of India arrived. As Honour-
able Members are aware, the principle of increasing the Indian element in the
Indian Civil Service has been accepted. I entirely disclaim any suggestion
that effect has not been given to the pronouncement of August 1917 on that
subject. A large number of Indian officers have been recruited for the Indian
Civil Service. The percentage of recruitment is at present 33 per cent. and
that percentage is to be increased year by year. The point in issue to-day has
nothing whatever, therefore, to do with the question of the Indianisation
of the Indian Civil Service. It is perfectly possible to hold that the percen-
tage of Indian recruitment, which has been fixed, is inadequate and should be
inoreased. But that is not the ,point which we-have now to consider.
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The 1ssue which has been raised by this Resolution is between direct
recruitment and recruitment by promotion from the Provincial Service,
and all the authorities who have discussed this question are in favour of
direct recruitment : and that, I think, for very obvious reasons. Surely it
stands to reason that it is by direct recruitment that we are likely to get the
best recruits. If a man enters the Provincial Service, he can have no guarantee
that he will be one of the persons selected for promotion to the Indian Civil
Service. Therefore, naturally, the very best candidates are not likely to be
forthcoming. I hope that point will be fully understood and that the issue
will not be confused, as it was confused, if I may say so, in the course of the
speech of the Honourable Member who moved this Resolution. The issue is
simply whether the system of promotion from the Provincial Service is suita-
ble as a main avenue for promotion to the Indian Civil Service. And the
conclusion of all the aunthorities, as I have said,—of the Public Services
Commission, of Sir Abdur Rahim, of the Local Governments and of the
1-37 p.x Government of India —asin favour of direct recruitment, by as far
" as possible, competitive examination, that is by the method which

is employed for recruiting the European element. ‘

The Assembly adjourned for Lunch till 2-40 p.at.

The Assembly re-assembled after Lunch at Twenty Minutes to Three of
the Clock. The Honourable the President in the Chair.

Bhai Man S8ingh: Sir, I rise to support the Resolution as it stands
242 2. now and in supﬁorting the Resolution | perfectly see the spirit
""" in which the Resolution has been proposed. My Honour-
able friend, who spoke on bebalf of the Government, laid much stress on the
point that the question is not one of Indianising the Indian Civil Service,
but one of apportioning it in different ways. What I submit is that it is not
only a question of apportioning it, but it is a question of Indianising it directly
or indirectly. There are different ways of recruitment for increasing Indian
element in this service. There is the direct recruitment and by competitive
examinations in India and another, by recruitment from the Provincial
Services and the Bar. Now I respectfully submit, that, as a matter of fact,
recruitment through competition in India will necessitate some years before
the competitioners will be able to attain to the superior ranks of the Indian
Civil Service by seniority along with the London competitioners. 1t means
that the 83 per cent. which has been given to Indians will be postponed for
years to come. According to the Montagu-Chelmsford scheme, it is
definitely laid down that 33 per cent. of the superior appointments should be
given to Indians at once and then increased by 14 per cent. every year so
that it will go up to 48 per cent. in ten years. If we are to make this 33 per
cent. of appointments at once, we can not fill all of them by direct recruit-
ment. I am sanguine of the fact that appointments can be made from amongst
the members of the Bar and I am sure, not many, by immediate direct
recruitment. The 83 per cent. of these appointments is not our demand, but
a claim overdue to us, and I respectfully press that this proportion should
be made up at once because it is our right.

I need hardly dwell upon the fact that Indians —whatever responsible
pesitions they occupy —have always acquitted themselves with great success,
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and perhaps better in some respe:ts especially from the point of view that
they understand the nature of the Indian people much better. If you
look to the service that has been rendered by Indian members of the
Provincial Civil Service, you will see that the majority of them who have
risen to the higher ranks have always done full justice to their selection. I
respectfully submit, therefore, that taking all this into consideration, the
long experience gained by Indians in the Provincial Civil Service, would be of
great benefit to Government if their were given their chance and appointed
to the higher appointments of the Indian Civil Service.

Out of this 33 per cent, I personally would leave the percentage of
gelection to the Governor in Council of each Province, as to how many of
the Provincial Civil Service men and how many of the members of the Bar
should be appointed to the higher Indian Civil" Service posts, because, I
think, the different interests could be better represented in that way. We,
Sikhs, have been the greatest sufferers in the past in this matter. You would
be astonished to know, gentlemen, that there has been no Sikh appointed as
a District and Sessions Judge in the Punjab—which is their home—except
of Sardar Gurdyal Singh Man, some decades of years ago. And it is for
such reasons that I want to leave the question of selection to the Governors
in Council who can better see that all interests are properly represented ; with
these few words, Sir, I support the Resolution,

Rai Bahadur Pandit J. L. Bhargava: Sir, I desire to say a few words
947 p.y.  in support of this Resolution.

It is the undoubted right of the sons of the soil to participate and hold all
important posts in the administration of the country. However, in a country
under foreign rule, this principle cannot receive proper recognition in incipient
stages on account of the exigencies of political subservience. In India, the
Government has always in theory been maintaining the equality of all the
subjects of the empire, and though this principle was declared in unmistakeable
terms in the famous Proclamation of 1858, yet, for some time, it was not
translated into practice. With the advance of times, however, it was recognized
that expediency required that Indians should be increasingly associated in the
administration of the country and a few high posts shoulg be thrown open to
them. It is needless to refer in detail to the various stages through which
this process developed. The grat war, however, among other causes, con-
tributed materially to the radical change of the principle of associating the
Indians in the administration to a larger degree. With the authoritative
declaration of August 1917, that responsible Government was the goal of
British Rale in India, the previous ideals gave place to the principle of sub-
stitution rather than association of the Indian element in the Eigher services.
In this connection the report of the Public Services Commission recommending
that for one-fourth of the posts of the Indian Civil Service recruitment should
be made in India was received with great disappointment by the general public,
This recommendation did not find favour in the report on Indian Constitutional
Reforms of the Right Honourable Mr. Montagu and His Excellency Lord
Chelmsford which recommended a further increase raising the proportion to
33 per cent, with an annual increment of 1§ per cent. up to the appointment
of the periodical commission. It is apparent that it will take long time before
arrangements for recruitment of Indians to the Indian Civil Service in India

22
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are made. It is equally apparent that any delay in the matter of increasing
the Tndian element will give rise to misgivings and is likely to be construed
as a breach of promise. 1t becomes, therefore, imperative that immediate
steps should be taken to redeem the promise held out and a beginning ought to
be made by raising the number of posts listed as open to the members of the
Provincial Civil Service to one-fourth of the superior Civil Service posts. The
Provincial Civil Service has special claims to the consideration of the Govern-
ment. Its members have got the requisite experience and local knowledge.
They have always filled with distinction the offices in the higher posts when
opportunities have afforded a lift to them. They have given proof of all those
qualities, the exercise of which is needed in discharging the functions of posts
allotted to the Indian Civil Service. Whenever occasion was offered, they have

shown capacity to judge, to decide and to act, and to handle difficult problems
of administration with tact.

The directly recruited members of the Provincial Civil Service represent
some of the best mind and brain of the country, and amalgamation of some of
its rank with those of the Indian Civil Service would hardly strike a discordant
note. Until further steps are taken for the recruitment of Indians to the
Indian Civil Service in India, the proposal contained in the Resolution will

furnish a proper working basis. With these words, I heartily support the
Resolution. :

Rai @. C. Nag Bahadur : Although I find myself unable to give my
2.2 p.3 entire support to the Resolution in its present form, I cannot
** avoid making a few remarks with regard to the matter before

this House.

~

The Government of India has, in its Home Department Resolution
No. 2559 of 1st December 1920, declared a certain number of posts as superior
posts of which 33 per cent. is to be recruited for in India at once.

Paragraph 12 of the Resolution runs thus:

¢ After full consideration and with the approval of the Secretary of State, the Government
of India have decided to adopt the proportion suggested in pua.gmyph 817 *o? the .gint Repo!)"t
.on Indian Constitutional Reforms. e Iroportion of 83 per cent. rising by 1§ per.cent.
annually for ten years to & maximum of 48 per cent. will bo taken as an sl-mund figure to
cover total Indian recrnitment from all sources including promotion from the Provincial
Bervice and appointment from the Bar. The number of Indians to be recruited in India by

examination and nomination will be fixed each year after taking into acoount the number of
Indians recruited in other ways including the open competition in London.’

I quote the number of superior posts declared in the major provinces in
Appendix I of the Resolution mentioned above and the number of them shown
as open to members of the Provincial Service in the latest copies of the Civil
Lists available in the office here. 1 have also collected figures showing the
number of Indians belonging to the Indian Civil Service who occupied superior

E)m in the different provinces on the dates of the publication of the Civil
ists concerned.
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The figures are : _
N.B.—Bengal Civil Iist corrected up to October 1920.
Bihar ' ) 1st January 1921.
United Provinces Civil tiist oorrected up to lst January 1921.
Punjab - » 1st Ootober 1921.
Bombay ’s » July 1820.
Madras »s » 1st October 1920.
Number shown ’ Number of Number
} in the Civil List substantive posts of Indians of the
Name of Provinoe Number of a8 open to actually held Indian Civil
: superior posts. | members of the | by members of | Servico actually
Provinoial the Provincial holdirg
Borvice. Servioe. superior posts.
Bengal . . . 101 12 12, 13
Bihar and Orissa . . 61 6 G 5
United Provinces . . 114 10 9 7
Punjab . a , 78 10 10 4
Bombay . . . 74 b 4 7
Madras - . . 90 8 8 8

It will be seen that the Provinces which are most niggardly in opening
the superior posts to the members of their Provincial Services (v1z., Bombay,
United Provinces and Bihar) have not even filled up that small number of
posts from the Provincial Service. The total number of superior posts held
by Indians in the differant provinces, are: Bengal 25 out of 101, Bibar 10
out of 61, United Provinces 16 out of 114, Punjab 14 out of 78, Bombay 11
out of 74, Madras 16 out of 90.

I now state how the percentage of Indians holding superior posts stands
in the different provinces:

Percentage Percentage of
of superior posta| superior er't.
Province Number of eld by held altogether by
* superior posts. | members of the Indians
Provincial  |including officers
Service. of thel. C. 8.
1. Bengal . . . . . . 101 118 247
2. Bihar and Orissa . . . . 61 81 164
8. United Provinces . . o 114 78 14
4. Punjab . . . . . . 78 128 179
6. Bombay . . e 74 b4 14°8
8. Madras . . . . . 80 88 177

It will be seen that while in the Punjab nearly 13 per cent of the superior
posts have been filled by the officers of the Provincial Service, in Bombay
the percentage is as low as 5'4. Tho total number of Indians holding
superior posts is considerably below 33 per cent. in every province. The
-difference ought to be made up immediately by appointment of qualified
officers from the Provincial Service of which there is no paucity. - Madras has
no less than 17 officers of .the Provincial Service on its officiating list. In
Bengal, the number of such officers is about 15, and in the Punjab the number
of such officers is 16. While the number of superior posts open to men of the
Provincial Service remains fixed at their present point, these officiating officers
«cannot aspire to occupy them permanently in excess of the fixed number,

.
.
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The young men now being selected for the Indian Civil Service will take
at least 8 years to become eligible for superior posts, and, by the time they
become so eligible, the ngercentage of Indians in the superior posts should,
according to the calculation given in paragraph 317 of the joint report
l()IeVIoni:a.gu—Che]mnsford Report) and accepted in the Resolution quoted above,

at least 45.

There seems to be a confusion of ideas in the use of the word ¢ recruitment *
for higher posts in paragraph 12 of the Resolution. It speaks of ‘¢otal
Indian recruitment from all sources,’ ¢.c.,, from the Provincial Service, from
the Bar, as well as by open competition. ,The fact is that officers recruited
from the first named two sources become at once entitled to hold superior
posts while young men taken in by competition will not be eligible for holding
such posts within 8 or 10 years of their appointment. The Royal Commis-
sionhon bzhe Public Sewicgs ca,lculateld that officers of the Indian, (,Xit'il Service
might exgected to hold responsible posts after about 8 yeaYs’ service e
166 of the Report). ¥ d Y ’ (Pes

Referring to recruitment for higher posts from the Provincial Service in
paragraph 9 of the Resolution I have referred to, the Government of India
expressed the opinion ‘It is probable, indeed, that in some provinces the
number of such appointments will actually be increased.’

h Considering the fact tbat the total number of Indians belonging to all
services at present holding superior posts is considerably short of the 33 per
cent. laid down as the starting point, I hope the Government will consider the
present Resolution of the Honourable Member sympathetically.

Another point on which I would invite the attention of the Government
and of the House, is the relative preference to be given to the claims of officers.
in the Imperial and Provincial Services in filling up temporary vacancies.
Officers of recognized merit belonging to the Provincial Service with more
than 25 years’ service have often to revert in order to give place to men of the
Indian C)i'vil Service with less than 8 years’ service. T wouﬁl request Govern-
ment to lay down authoritatively a reasonable and relative proportion of the
length of services of the two classes of officers according to which preference
should be given in filling up temporary vacancies in the superior posts.

Mr, Mohammed Yamin Khan : Is it to be understood that the Debate is
going on on the Resolution as moved or has the Honourable gentleman who-
moved the Resolution withdrawn the latter portion and has been allowed to-
do so.

The Honourable the President : The latter portion of the Resolution
has not been withdrawn. The Honourable Member, in moving it, said, it
was his desire only to move the first part. To put the matter in order, the
gecond half of the Resolution will have to be omitted by a vote of the House.

The Honourable Dr. T. B. Sapru: Sir, so far as the position of the
Government is concerned, I think it has been very fully ex-
plained by Mr. O’Donnell this morning. I do not, therefore,.
wish to detain the House much longer, but I would beg leave to make just a few
remarks by way of further explanation.

I believe that the essence of the Resolution moved by the Honourable-
_Mover' is that there should be a larger Indian element in the higher services
of the country. So far as that is concerned, the position of the Government.

3 r.u.
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is perfectly plain, and it is a position of absolute sympathy. But I think
there is some misapprehension with regard to the rate of the speed. 1 would
only point out, that during the last three years, we have been recruiting at a
very much higher rate, and I believe that we have been recruiting at the rate
of about 28 per cent. The men who are entering the Indian Civil Service
will take, it is quite obvious, some time before they can rise to be Collectors and
District Judges. The mere fact that a larger number of Indians are entering
the Indian Civil Service, cannot justify any ome in hoping that the men
who are entering the Service will, within 48 hours, become Collectors or District
Judges. They must serve their term of years before they can rise to those
positions. Meanwhile, it is obvious that the men who are already in service have
a prior claim, and that they mnust first rise to those positions, and then only
men who are entering now can aspire to those positions. That is the ordin

rule of service. I wouldalso point out here, in this connection, that probably
it will be within the recollection of Homourable Members that a Commu-
nique was issued only recently stating that the Indian Civil Service examina~
tion for Indians would be held some time next year, that is to say, 1922. That
is also a circumstance which has got to be borne in mind. It opens a further
avenue. I am not raising any technical question, but I wish only to point
out that the rate of progress Xuring the last three years has been .something
like 28 per cent. and that there will be a further chance for the increase of the
Indian element when the new system of examination in India is brought into
existence from next year. I would not take the time of the House any further,

Khan Bahadur Chaudhuri Wajid Hussain: Sir, for many ressons I
should have preferred to hear what others have to say than to
speak what I have to say about the service which I have the
honour to represent on this Assembly, In the first place, I did not quite
approve of the form of the Resolution. In the second place, I cannot possibly
associate myself with some of the ideas which have been expressed by the
Honourable Mover. I do not think that the Provincial Civil Service feels
that it is a racial question at all. They certainly feel that it is a question of
old and tried servants getting what is their due. There are one or two points
which bave been omitted by the Honourable Mover which I would like to
bring to the notice of Government : there are also one or two points in connec- °
tion with what Mr. O’Donnell has said, which I would also like-to bring to the
notice of Government. I am very grateful to him, by the way, for the
complimentary tone in which he has referred to the work of the
Provincial Civil Service. Mr, O’Donnell has expressed a hope that the men
tiken direct into the Civil Service will probably be better men than the
men we already have. I do not know what the experience of the future will
be, but judging by the experience of last year, in my own province, I should like
to bring it to the notice of the Government of India, that out of six candidates
who were taken for the Indian Civil Service, four were men of the type of
Deputy Collectors, two were actually Deputdy Collectors on duty, one had been
approved for a Deputy Collectorship, and another had applied for a Deputy
Collectorship but had failed to getit. I quite recogmse that it is very
unfortunate that the Public Services Commission should have arrived at
the conclusion to which they have arrived.

They have condemned our service with a stroke of the pen. But the final
decision rests with the representatives of the Service with which the Provin-
cial Service have Workej’ together and pulled together, and we ave fully justi-
fied in hoping that our claims will receive full consideration.

3-8 r.M.
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One of the important points which I should like to bring to the notice of
the authorities, is that by merely accepting the previous figure as it stood in
1886, full justice will not have been done to our case, because there has been an
enormons increase in the-cadres of the Provincial Services in the various Pro-
vinces. In certain cases, it has been doubled. So that, if you accept the
figure as it stood in 1886, it would amount to an actual relative decrease in
the number of listed appointments open to the Provincial Civil Service, and
vou will theveby be reducing the chances that the Provincial Civil Service have
of rising to higher appointments. That is one point which T would like to
gring to the notice of the authorities, and I hope it will receive serious consi-

eration,

Another point about which there is a strong feeling amongst the members
of the Service, which I represent, is that Provinecial Civil Service men should
have equal status and equal pay with the Civil Service. The Resolution of
. June 1920 has hit several members of the Provincial Service who are holding
listed appointments very hard indeed, especially. the senior men. It has hit
them so hard that the pay of some senior officers of the Service would actual-
ly be reduced if it was regulated by the order of June 1920.

There is a general feeling amongst the Provincial Service men that the
Public Services Commission did not fully recognise the importance of the
Provincial Services. I need hardly remind the Members of this House that
the Provincial Services were organised with the object of enlisting the best
talents of the country whose superior knowledge of {oca.l conditions, customs
and manners was likely to be useful in the administration of the country. I
must admit that a very large proportion of the_ superior type of Indian clement
has, in recent years, been drawn to other spheres- of action and to more luc-
rative fields of employment. But the rapid strides made by intellectual
progress has enabled the Provincial Services not only to retain, but also to
increase that superior type of Indian element which it was intended to contain,

For these reasons, 1 trust, that the Government of India will give a care-
ful consideration to our claims before arriving at a final decision on the
" recommendations of the Public Services Commission. I am sure, many
Members of the Bar, who are here, will bear me out in saying that the Judicial
Branch of the Provincial Services is inferior to no Service in the world in its
attainments, its qualifications, and its character. In fact, the ability and the
exalted standard held by the Judicial Service has received the highest praise
from the highest authorities not only in this country, but in England.

Tt was, I believe, one of the Lord Chancellors of England, probably the
Earl of Selborne, who remarked that Indian Judges, who are recruited mostl
from the Provincial Service, were as good as English Judges. Such, Sir, 18
the Judicial Service to which the Public Services Commission has done scan
justice by proposing that if any more listed appointments on the judicial side
have to be given away, they should be given away to rank outsiders and not to
men who have been found by experience to be useful and able, men who have
given the best of themselves to the service of the Crown, men who have some-
times died prematurely on account of their devotion to duty.

The executive branch of the Provincial Service has not had the same oppor-
tunities of showing what it can do, but it stands to reason that, if the Judicial
Services have been found, as the Lord Chancellor of England described them

.
L]
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if the Judicial Services have been found to be fit to sit in judgment on and to
criticise the work of the Indian Civil Service, it stands to reason, that the
members of the executive branch would not be found wanting if they were
given similar opportunities. They are, after all, men of the same flesh and
blood as the Judicial Service, men of practically the same education and
surroundings, men who have inherited the same traditions and are actuated by
the same traditions, of justice and honour. I cannot quote authorities in
support of the claims of the executive service as I have quoted in the case of
the Judicial Service, but there is one thing which I claim for the Provincial
Executive Service, and it is this, that they have been associated very closely
with the difficult task of -administering this country. If the Indian Civil
Service can claim to have constructed the foundations for the superstructure of a
modern state in this country, the Provincial Executive Service can claim to have
shared with them the burden and the heat in building up that foundation.
They have had to face many difficult situations ; they have often been accused
of being over-zealous, but they have never been accused of not having given
the best of themselves to the service of the Crown and the country. The
administrative system, as it stands to-day, has been founded not merely on the
services, on the devotions and on the sacrifices vf the Indian Civil Service, Lut
also on the services, on the devotions and on the sacrifices of the Provincial
Civil Service, without whom the Indian Civil Service could not have achieved
the magnificent work which they have done.

In the speech which has been made by the Honourable Mover in support of the
Resolution, he has referred to the indictment of the Public Services Commission
on our work. The sum and substance of that indictment is that the Provincial
Services are wanting in adaptability—that they are nervous, in other words.
1 do not admit that charge, at least so far as my own provinces are concerned.
Small as have heen our opportunities, on the executive side we have produced
men of the ability of Kuar Maharaj Singh, who is at present holding the

sition of a Deputy Secretary in the Government of India; and of whom it
might be said that he has touched nothing which he has not adorned. I do not
admit the charge of want of adaptability. I repudiate it. But granting that
the charge was true, how are you to help the Provincial Service in removing
that nervousness and inadaptibility. Are you going to make them mount the
treadmill of unchanging prospects, or are you going to enable them to
ascend the ladder of new and higher prospects ? Is it by an actual decrease
in the number of listed appointments, as has been proposed by the Public
Services Commission, that you hope to make the Provincial Serviee fit for
greater opportunities, or is it by giving them greater opportunities for the
exercise of those very qualities in which they are said to be wanting, If a
<hild is afraid of the tub, will you make him any bolder by not letting him
go near the tub, or Will you shake off his nervousness by just throwing him into
the tub ? In the same way, with a groom in charge of a jumping horse : would
Kou make a groom in charge of a jumping horse a good rider by not allowing
him to put his leg across a horse ? Would you make a good soldier by not
letting a soldier smell powder or see the clash of the cannon-ball ? In the
same way, you can only make the Provincial Services fit for higher duties by
throwing open greater opportunitics to them. Mr. Gladstone used to say
that it was liberty alone which fitted men for liberty ; and it is only familiarity
with higher responsibilities that will help the growing and fostering of a
stronger sense of responsibility and self-reliance--qualities in whith the
Provincial Services are said to be lacking.
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Mr. R. A. Bpenoe : Mr. President, I move that the question be now put.
The motion was agreed to.
The Honourable the President: I now put the question in the form -

suggested by the Honourable Mover, that all words after the word ‘province **
down to the end of the Resolution be omitted.

The question is that the words proposed to be omitted stand part. ’
The motion was negatived.

The question is that the Resolution, as amended by the omission of the .
words ¢ or in the alternative ’ to the end of the Resolution, be adopted.

The Assembly divided as follows :

AYES—68,
Aiyer, Sir Sivaswamy. Mukherjee, Babu J. N.
Asjad-ul-lab, Maulvi Miyan. Majumdar, Mr. J. N.
Ayyangar, Mr. M. G. Mukundaraja., Mahadeo Prasad, Mr.
Asad Ali, Khan Bahadur, Mir. Mitter, Mr. N. C.
Afsar-ul-Mulk Mirza Muhammad, Prince. Mitter, Mr. D. K.
Abdulla, Mr. 8. M. Man Singh, Bhai.
Agarwala, Lala G. L. Nayar, Mr. Kavalappars M.
Amjad AL, Mr. Neogy, Babu K. C.
Ayyar, Mr. T. V. Seshagiri. Nabi Hadi, Mr.
Bagde, Mr. K. G. Nand Lal, Dr.
Bishambhar Nath, Mr. Nag, Mr. Girish Chandrs.
Bhgrggvn. Mr.J. L. Pyll‘i Lal Misra, Mr.
Baidyanath Singh, Mr. Quadir, Maulvi Abdul.
Barua, Srijut Debi Charan. Rangachariar, Mr. T.
Chaudhuri, Mr. J. Ramayya Pantulu, Mr.
Cotelingam, Me. J. P. Reddi, Mr. M. K.
Dalal, Sardar B. A. Rama Varma Valia Rajs, Mr.
Girdhardas, Mr. N. Ramji, Mr. M.
Ghose, Babu 8. C. Raghubir Sinha, Beohar..
Gulab Singh, Sardar. Srinivasa Rao, Mr. P. V.,
Ginwala, Mr. P. P. Subrahmanayam, Mr. C. 8.
Hussain, Mr. T. M. Sambanda Mudaliar, Mr.
Hussanally, Mr. W. M. Sircar, Mr. N. C.
Hussain, Mr. Wajid. Saran, Mr. Iswar
Hgbibuna, Nawab Khwaja,. Subzpt)sh, Mr. 8. M. Zahid Ali.
Ikramulla Khan, Mr. Mirza Md. Sohan Lal, Mr. )
Ibrahim Ali Khan, Nawab Md. Shahab-ud-Din, Chaudhuri.
Jatkar, Mr. B. H. R. Sarwar Khan, Mr. Ch. Ghulam.
Joshi, Mr. N. M. Sen, Mr. Nishikanta.
Krisnaswami Rao, Mr. C. K. Samarth, Mr. N. M.
Kabraji, Mr. J. K. N. ' Ujagar Singh Bedi, Baba.
Latthe, Mr A.B. Venkatapatiraju, Mr. B.
Mahmdod Schamnad, Mr Vishindas, Mr. H.
Mahomed Hussain, Mr. A. B. Yamin Khan, Mr. Muhammad.

.

#Where it ocours for the second time.
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Burdon, Mr. E.

Bryant, Mr. J. F.

Currimbhoy, Mr. R.

Carter, Sir Frank.

Crookshank, Sir Sydney.

Das, Babu Braja Sundar.

Dentith, Mr. A. W.

Fell, 8ir Godfrey.

Gidney, Lieutenant-Colonel H. A. J.
Hailey, The Honourable Mr. W. M.
Herbert, Lieutenant-Colonel D.
Holland, The Honourable Sir Thomas.
Hullah, Mr. J.

Hutchinson, Mr. H. N.

Innes, Mr. C. A.

Jamnadas Dwarkadas, Mr.

NOES—34.

Keith, Mr. W. J.
Lindsay, Mr. Darcy.
McCarthy, Mr, Frank.
Maw, Mr. W. N.
Mahomed Ismail, Mr. 8.
O’Donnell, Mr. 8. P.
Percival, Mr. P. E.
Price, Mr. E. L.
Renouf, Mr. W. C.

Sharp, Mr. H.
Sen, Mr. Sarat Chandra. °
Sarfaraz Husain Khan, Mr.
Spence, Mr. R. A.

_ Watson, Sir Logie.
Waghorn, Colonel W. D.

8apru, The Honourable Dr. T. B.
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Wild, Mr. C. E.
The motion was adopted.

Jamsetjce Jejeebhoy, Sir.

RESOLUTION RE THIRD CLASS PASSENGERS.

Rao Bahadur T. Rangachariar: Sir, I rise to move the Resolution
3.98 p.y, °tanding in my name which runs as follows: ' -

¢ This Assembly recommends to the Governor General in Council to issue instructions to
the Managers of the different Railways to employ responsible Passenger Superintendents at
junction stations and also Travelling Passenger Superintendents for all trains whose sole
duty should be to look after the comfort and convenience of third class passengers.’

Sir, this is not the first occasion on which the third class passenger has
been introduced in this Chamber, although it is the *first time on which he has
been introduced to this Assembly.

I find, looking over the proceedings of the Legislative Council for the last
three years, that the cause of the third class passenger was rightly brought into
that Council by various Honourable Members of it. I was also glad to see that
instructions were issued by the Railway Board and the Government of India
to the various Managers of the various Railways to look after the comfort
and convenience of third class passengers. All the same, Sir, those who travel
on the railway will know that conditions continue to be the same now as in
1918 when the subject was first brought before the Council.

The third class passengers form a very large number of people who travel
by rail. It is the third class passenger who contributes most of the funds with
which railways are worked at a profit. I take the figures of the last official year
and T find that out of a total of 520 million passengers who travelled by rail,
460 millions were third class passengers, and for my Province we find that the
Madras and Southern Mahratta Railway carried 44 million engers, out
of which 42 million were 3rd class, and for the South Indian Railway which
has obtained an unenviable notoriety, out of 50 million passengers, 48 inillions
were third class,, If we compare the earnings, out of a total of Rs, 83 crores,
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the third class passengers contributed over 27} crores, and, therefore, I submit,
that third class {.\assengers form a very large and important body of
the travelling public: but it is not an influential body. Influence counts
for much of the comfort in this world, and those of us who are assembled
here to-day perhaps cannot understand the grievance of the third class
passenger. e have often seen them pushed about on railway platforms
by railway servants and others who push themselves forward to attend
to our comfort and neglect the third class passengers. We have merely
to press a button in a corridor ,train and up comes an attendant, but the
lot of the third class passenger is pitiable.

He pays a large amount and yet his comforts are not attended to. You,
Sir, the distinguished President of this Assembly, may not be familiar with his
lot, as you are new to this country, but every one of us here who belor.gs to this
oountry, and those who have come here and settled here, know his lot and, therefore,
it will be unnecessary for me to enumerate the various difficulties to which he is
subjected. The Government of India have also rightly in their Despatch which
they issued in January 1918, and again in August 1918, to various Railway Com-
panies, enumerated the difficulties of the third class passengers and drawn pointed
attention to these difficulties. But these managements are incorrigible. Unless
greater pressure is put by the Government upon the Management Boards, it is
hardly likely that any good results will be achieved and I wish, Sir, in the last
Administration Report more space has been devoted than the small para-
graph in which they refer to these lower class passengers. T find in Chapter
3, there is a sentence—a solitary sentence about the lot and the condition of
the lower classes :

* The improvement of the conditions of the lower class passengers has during the war not
been lost ﬁht of b]y the Railways of India, but owing to the unfavourable financial position
and material difficulties due to the dislocation of industries and commerce caused by the war,
progress in this direction has not been all that could be desired.’

But there are difficulties which may be removed as the Government
of India themselves pointed out in one of their circulars by employ-
ing more people to look after the comfort and convenience of these
third class passengers. Neither dislocation of commerce or industries,
nor war conditions would prevent the railway management from employ-
ing more responsible people to look after the comfort and convenience of
third class passengers. I have suggested in my Resolution two classes
of Superintendents to look after their comfort and convenience. I suggest
that Ig:ssenger Superintendents should be employed in important junction
stations. I suggest that Passenger Superintendents should be made to travel in
the important trains. In the case of the stations, the difficulties begin when
they go there tobuy their tickets. The ticket windows, which are often very small
where you can only insert your palm, are not opened till a short time before the
train arrives and then these ignorant people who form the mass of the third class
passengers, often illiterate, not knowing the language in which the tickets are
issued, not knowing to read, are often forced to part with more than they need
pay. And, again, they are not able to get their tickets in time and they are
crowded together in what is called waiting sheds, iron cages—locked in
until the train arrives. It is only after the train arrives on the platform that
the doors are opened for these poor people while we are allowed to strut about
the platform. And, then, they are made to rush in and find their accommodation
as best they can. You know how sheepish they are. There is nobody to guide
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them to a vacant compartment. If anyone of them is clever enough to open
a door, they all rush intoit. And compartments, which are provided for seating
-only a few, are crowded with 20 to 30 people. And often times you find our
human selfish nature asserting itself mostly in railways. Those who are able-
bodied, stand in front of the door and are able to prevent people from coming in
where there is room and these poor people have nobody to guide them
and control them. And, aguin, often times mother and child are separated.
Father and the rest of the family are separated. Sometimes they are left in
stations—in important junctions—to sleep the nights when they are not able
to get accommodation in the traing. These difficulties arve felt wery greatly
in our part of the country. 1 have not travelled much in these parts, and,
therefore, I leave it to my brethren, from these provinces to say whether the
same difficulties exist in this part of the country also. But, speaking, Sir,
for South India, which is famous for its temples, famous for its festivals,
famous for holy rivers for baths, we find that the passenger traffic is often
congested. Almost every month you have got fairs and festivals, and the
employment of Passenger Superintendents on the South Indian Railway is
urgently called for T have suggested, Sir, in my Resolution that the employ-
ment of Passenger Superintendents is desirable. It is not any one and every
one who should be employed as Passenger Superintendents. I say ¢ responsi-
ble Passenger Superintendents °. The word ‘ responsible > implies that the
man should be a gentleman, that he should be of good stock, and should
know the language of the people with whom he bas to deal, and he should
not be employed merely because he has had some employment in
the Army. In some of the Railways some discharged roldiers and
sepoys are employed to take charge of these passengers. I have heard
of complaints from people living in those parts where such Passenger Superin-
tendents are employed that they had better not be employed at all. 1 have,
therefore, suggested the word fresponsible ° as a qualification for the Superin-
tendents to be employed, and if such people are employed, some of the
grievances will be minimised. I do not say human nature is going to be
improved by merely employing such Superintendents. Probably the third class
asgengers may be put to similar inconveniences, but the inconveniences and
Siscomforts, which they are put to, indeed, will be minimised. I do not say
that this will be the end of the third class passengers’ grievances. I am
afraid that until more drastic steps are taken, until more attention is paid to
their grievances by responsible people, their grievances will remain. At the
same time, Sir, I have suggested a very mild measure indeed. It is one
of the measures which may be adopted. It is one of the measures
which have already been approved of by the Government of India, and T,
therefore, suggest that this measure should be adopted for the present, so
that the grievances which these people have patiently borne for all
these years might at least be minimised. And1do not think that ona subject
like this, which is non-controversial I hope, I need say any more to commend
my suggestion for your acceptance. Of course, I can paint this picture per-
haps much more graphically and there are others who may follow me up. ~So,
I do not think that it is necessary that I should say any more words to
commend this Resolution, and I, therefore, move this Resofution, Sir, for the
acceptance of this House.

Mr, E. L. Price: Sir, I should like to support this Resolution. I
849 p have travelled a good deal over India, and in my own experience
¥ there is no doubt about it that third class travellers do suffer s
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good deal of unnecessary inconvenience, and I can recall one case of absolute
callousness which.T myself tried to take up on their behalf. Some years aga,
I was travelling between two big cities about five hundred miles apart, and
after wo reached a junction, we ran over a portion of the line which was
flooded and where a bridge had come down. We spent a long night without
food or drink in the train, then we were taken back to the junction, and
there the Station Master insisted that all the passengers immediately proceed-
ing on their journey must go a long way round and pay the extra fare.
There were a number of third class passengers in that train, including women
and children, who had practically nothing with them but a few annas and a
little food. They could not pay the extra fare. The Station Master absolutely
refused to move in any way on their behd¥. And finally, some of the better
class passengers, including a rich Parsi gentleman who happened to be on the
train, made up together au considerable collection, which came to several
hundreds of rupees, in order to pay the fares of these poor people and enable
them to get to their destination before their resources were exhausted. I took
up the matter with the Agent of the Railway and I did recover on equitable
grounds the extra fare I paid for myself and my servant, which was over a
hundred rupees. But the money that we had collected and distributed in
order to enable these poor women and children to get to their destination
before their resources were exhausted was not recovered.

And I do think that it is a shameful thing that the Station Master should
simply wash his hands of the whole business and say, ‘if you want to get
up to your destination, pay extra money ; if not, you can stop here’. [ am not
quite sure that the Government is in a position to compel all Railways to
accept the principle and 1 do think that if there are Passenger Superintendents
it is not going to ameliorate all the bad conditions, because they largely arise
from too few trains, too few stations, and too féw carriages. But the appoint-
ment of Superintendents to look after the third class passengers who really
are not the sort of people who can very well look after themselves, will be a
move in the right é.irection to begin with.

Colonel W. D. Waghorn: On behalf of Government I welcome the
962 p.a1 intention of this Resolution, the object of which has been so
" fully represented by my friend, Rao Bahadur Trivenkata Ranga-
chariar. I would like to mention, however, for the information of this
Assembly, one or two points that are not perhaps fully recognised.

Speaking on behalf of the various Railway Administrations, I can assure the
Honourable Member that it is fully recognised by all Railway officers that
one of the first duties of a Railway servant is to attend to the comfort and
convenience of the passengers. That there are failures to achieve all that is
desirable in this respect is admitted, but the intention and the endeavour exist
nevertheless. ‘ '

As 1 interpret the Resolution, it is intended to impress "the importance of
this subject on the Railway Administrations, and I cordially accept it as such,

1 would point outithat at many important junctions, staft already exist whose
special duty itis to look after the comfort and convenience of pussengers.
Such staff are not necessarily known as Passenger Superintendents.—on
certain lines they are known as Passenger Inspectors or Passenger Guides.
‘Whilst fully recognising the value of such officials it must be borns in mind
that they. can but represent a very small portion of the Railway staff whose
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duty it is to attend, in their various capacities, to the comfort and convenience
of the passengers, and recognising this, Railway Administrations accept it as
an axiom that one of the first duties of all Railway officials is to attend to the
comfort and convenience of the passengers whether waiting for their trains or
actually travelling in the train,

Practically all important passenger trains now carry two Guards, the
Head Guard and a Second Guard or Brakesman ; and whilst accepting the
fact that the first duty of these officiuls is to attend to the work of obtaining
line clear for their trains and to the packages in or for their brake vans, it is
still recognised that one of the most important duties of both is to attend to
the berthing of the passengers.

In addition, this is also recognised as one of the first duties of the station
staff, be he Station Master, Ticket Collector or Porter, So long as trains are of
the non-corridor type, a travelling Passenger Superintendent or Guard can be
of little service to the passengers whilst the train is in motion: itis only in
the matter of giving assistance in procuring accommodation in crowded trains
at stations that he can be of material assistance, and it is considered by many
administrations that these duties are most suitably carried out by the station
staff. There is a very great deal to be said for this point of view, and I feel
that this is a matter which may with advantage be left to the various railway
administrations to decide for themselves.

As I have already mentioned, Passenger Superintendents are employed on
many railways at important junctions and big stations, whether under the
terms of Passenger Superintendents, Passenger Inspectors, or Passenger Guides.
On the three State railways and certain of the more important companies’
lines, it has been the custom for many years past to employ retired Indian
officers in this capasity, and whilst recognising the great use they have proved
themselves to be, 1t is thought that they might render greater assistance if more
trouble and care were taken in training them in their duties, and it is rather
in this direction that I am hopeful that improvement may be made.

These officers are gentlemen, who understand discipline and understand
the ways of the people. :

As regards the remarks which were made by Mr. Price, I am not aware
that that directly affects the question which we are considering, as I do
not think that the question of a Passenger Superintendent or a Passenger
Guard would have assisted the passengers. That was an unfortunate mishap
which must have taken place through the ignorance of the Station Master con-
cerned. I do not know the case personally.

I wish to deal now only with the question dealt with in this Resolution as
to the provision of responsible Passenger Superintendents at junction stations.

With these remarks, T would accept, on behalf of the Government, the
Honourable Member’s Resolution on the condition that he would accept a
slight modification in the wording, which would then run as follows :

‘This Assembly recommends to the Governor General in Council the desirability of eme
f)loying responsible Pnsaonfer Buperintendents at junction stations and also ruvellinﬁ

assenger Superintendents for important passenger trains, whose sole duty should be to loo
after the comfort and convenicnce of passengers, especially the third class.’

Rao Bahadur T. Rangachariar: I accept that.

Sir Frank Carter: Sir, may I ask what these Travelling Passenger
857 p.u. Superintendents are to get ? .
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The Honourable the President: 1 think the Member of the Govern-
ment in charge may reasonably ask for notice of that guestion.

* The Resolution as amended below was adopted.

¢This Assembly recommends to the Governor General in Council the desirability of em-
loying responsible Passenger Superintendents at junction stations and alao Tiavellin
agsenger Suporintendents for important passenger trains, whose sole duty should be to look
after the comfort and convenience of passengers, especially the third class.

RESOLUTION REZ ARMY IN INDIA,

8ir P. 8. Sivaswamy Aiyer: Sir, 1 risc to move the Resolution which
8-59 p.u.  stands against my name and which runs as follows :

“This Assembly recommends to the Governor General in Council that he do represent
to the Home Government that the proposals of the Ksher Committee contained in Parts [
and II of their Report should not be acted upon and that on the other hand the Army in
India should be entirely under the control, real as well as nominal, of the Government of -
India and should be free from any domination or interference by the War Office on inatters
of military policy, organization or administration and that such co-ordination as may be
desirable between the military policies or organizations of different parts of the Empire

D)

should be secured by discussion and agreement at Conferences at which India is adequately
represented.’

The subject of Army administration and organisation in India is one of
very grave importance to the people in its military, political and financial
bearings. Members of this House are aware of the great interest which has
been excited by the Report of the Army in India Committee, more shortly
known as the %sher Committee, and of the very grave apprehensions to which
it has given rise not merely in this country but also in well-informed circles,
even in England, apprehensions not merely as to the exact import and signi-
ficance of these proposals but also as to their consequences, and the military
and financial burdens which they will involve.

The object of my Resolution is to clear up these misapprehensions to
ascertain how far it is possible for the Government to see eye to eye with us,
and to secure the assent of the Government to the principles which, we believe,
should be borne in mind in any proposals for the administration or organisation
of the Army.

Now, before going further, I may just say a word as to the procedure -
which has been followed by the Esher Committee. It is unfortunate that this
Committee should have decided not to take any formal evidence whatever
upon which to base their conclusions. Had they taken formal evidence,
that evidence would have been printed and published and made available
to the public and we should have been in a position to know how far their

roposals were supported by the evidence of witnesses. The reasons given
E the Committee for the procedure adopted are not very satisfactory.
hey say : .

At the outset of our enquiry it was necessary to decide whether formel evidence
should be taken, After consideration, we determined that it was undesirable to add to the
mass of documentary evidence already arrayed. We consequently decided to take counsel
with high officers, military and civil, and ocertain indeiendent persons whose views and
experience would simplify our task, but not to record their evidence formally. We have
thus objained expressions of opinion given with complete freedom, and coupled with the
expefiex_ice of the members of the Committee, they were of great value in forming our
conclusions.
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But they have deprived the public of the help they would have derived
had such evidence been placed before the public.

Now, Sir, the administration of the Army in India has two important
aspects from which it should be considered. One is the aspect of India’s
home needs, both internal and external, if I may say so; and secondly, the
aspect of Imperial needs. The impression that one derives from a perusal
of the whole of this Report is, that the Committee have been dominated
throughout by the Imperial aspect of the question of Army administration.
1t does not appear that they have paid sufficient attention to the question
from the point of view of India’s own needs, internal and external. Now,
the instructions which were issued to the Committee, included, among others,
the instruction to keep in view the approach of India towards a Dominion statue.
These instructions are referred to in the report of the Committee, but evidently
they have had very little attention given to them. The instructions are simply
referred to for the purpose of being passed over. It does not appear that
any specilic proposal or recommendation of the Cbmmittee is based upon the
necessity for keeping these instructions in view. The Committee have said
that the bases of control of Imperial Defence have not yet been laid down,
and that they, therefore, proceeded upon the existing statutes and usage
governing the question of Army administration. How far the Committee
have done so, how far they have conformed to the existing statute and
usage, I will examine shortly.

There are three principles mentioned by the Committee in their Report as the
principles which have governed the decision of the Committee in these matters.
They are laid down on page % of the report. They say, the plans proposed
must be consistent with (1) the control by the Government of India of Indian
military affairs, (2) giving to the Government of India & voice, in questions
of Imperial Defence, and (3) allowing the Imperial General Staff through ite
Chief 1o exercise a conssdered influence on the military policy of the Govern-
ment of India. Itseemsto me, Sir, withall the deference due to the expert body
that constitated the committee, that while the first two principles are all right,
the third is one to which we cannot subscribe. But even with regard to the
first two principles enunciated, namely, that the Government of India should
have the control of Indian military afairs and that the Government of India
must be given a voice in questions of Imperial Defence, it seems to be more a
question of lip-homage than of actual observance of those principles in ‘the
recommendations made. First of all, with regard to the second principle, viz.,
giving to the Government of India a voice in questions of Imperial Defence I
see hardly any trace of that principle in this report. With regard to the first
principle, »iz., the control by the Government of India of Indian military
affaivs, it seems to me that the control that will vest in the Government of
iudia under these proposals is of a very shadowy charaoter, and that it is far

rom real.

Part I of the Committee’s report deals with the question of the relations of
the Governor General in Council with the India Officeand with the War Office
and with the question of the high Command. . Section IT which deals with
the question of Defence Committees is not of very much consequence. It is a
consultative body, and there ave no proposals of any importance in that section,
Before examining the Committee’s proposals, I should like to draw
the attention of the House to the provisions of the existing statutes ih
conformity to which the Committee say they have made their proposals.
There are only four sections in the Government of India Act bearing

r
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upon this point. There is a clause in section 2 of the Governinent of
India Act which -vests the control, direction qand superintendence of Indian
affairs in  His Majesty’s Secretary of State. Section 83 of the Act vests the
Government of India in the Governor General in Council, but he has to obey the
orders of the Secretary of State. So we may take it that the Government of
India isvested inthe GGovernor General in Council subject to the orders of the
Secretary of State. There are only two other sections, and no more, which have
any bearing upon these questions of military organization. Section 21 relates to
the control of the Secretary of State over the expenditure of revenues, and
section 22 relates to the application of the revenues of India to military opera-
tions beyond the external frontiers. These are all the sections that have any bear-
ing upon the question of military organization. So far assection 22 is concern-
ed, I may perhaps be permitted in passing to draw attention to what I conceive
to be a defect in the provision, namely, that while it prohibits the application
of Indian revenues to military operations beyond the external frontiers of India,
it does not prohibit a draft upou -our man-power. The Imperial Government
would be entitled through its Secretary of State to ask us to send an expedi-
tion outside India, provided only that it does not call upon us to pay for the
expenses. In the Se}f-governing Dominions the Imperial Government has no
power to move a single soldier without the consent of the Dominions.

Now, there is one other matter to which I should like to refer before I
s on from the statute. It is one of the essential principles of the Indian
Constitution. and one which can be easily gathered from the spirit of the Act
and has been emphasised by the Joint Parliamentary Committee in their pro-
posals is that the contro{ which is vested in the Secretary of State as the
mouth piece of Parliament can be relaxed only par: passu with the recognition
of popular control. The Esher Committee have in many of their proposals, as
1 will show later on, felt the existing control of the Secretary of State to he
embarrassing, and they bave asked for more latitude. But what that latitude
means is simply a devolution of power to the Government of India free from
interference by the Secretary of State. That devolution would be a departure
from the spirit of the statute, a departure from the essential constitutional
principle that it is only in so far as we recognise popular control that the
control over the Government of India’s power to expend revenues can at all be
relaxed by the Secretary of State.

Now, Sir, I will refer briefly to the recommendations of the Committee
in Part I of their Report.® The first thing they say, after referring to a
passage already quoted in the course of this day’s discussion, is that ‘the
control exercised by Parliament has been illusory.’

They further say :

‘ The ‘working of this system,” that is the control of the Secretary of State,
‘unduly causes delay in dealing with :milittu{ questions that frequently require rapid
settlement both in the interests of efficiency and the contentment]of the army in India. We,
therefore, recommend that greater latitude should be allowed to the Governor General in”
Council in deciding ‘questions of a military character, provided they do not influence by reflex
action on the administration of the British Army at Home. '

. Phis is practically their first recommendation in Part I. Now, there may
be a eertain amount of delay involved in this procedure of reference to the
Secretary of State. Delays are unavoidable in any system of bureaucracy,
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and for the matter of that, I doubt whether they would be avoidable even
under democracies. But while delays are dangerous during war, ques-
tions relating to the army, such as pay, allowances, pensions, ahnuities and so
on, though they may have been under consideration for some time,—are not
questions that will not brook delay. It may, I well understand, be irritating
to the officers concerned, but on the other hand, look at the safeguard provided
for securing duedeliberation, for not allowing the Government of India to
suddenly plunge into a scheme requiring a large amount of expenditure at the
dictation or the importunity of the military authorities. Now the latitude
that the Committee wants is really not latitude to the Government of India
to carry out their own determination or conviction, but, as I shall show later
on, a latitude to be led by the War Office. After all, this complaint of delay in
settlement of questions is not a matter of very serious consequence, as I sub-
mitted, in times of peace, and, on the other hand, there are advantages which

out-weigh the disadvantage.

The second proposal made by the Committee is that there should be a
chain of military responsibility established from the Chief of the Imperial
General Staff in England downward to the Governor General and the Com-
mander-in-Chief in India, and this chain of military responsibility is attempted
to be accomplished by certain methods. The Committee have sought to
achieve this object both in England and in India. In India what they propose
is, that the Commander-in-Chief himself is to be appointed on the recommenda-
tion of the Chief of the Imperial General Staff. He would, therefore, be
bound by ties of gratitude to the authority to whom he owes his appointment.
And not merely the Commander-in-Chief, but the Chief of the General Staff in
India is to be appointed on the recommendation of the Chief of the lm perial
General Staff.

Now, it may be asked what is there wrong with this proposal? Is it not
right that in making such high appointments, appointments to high commands,
we should consult the very best expert authorities in England ? Is there anything
‘wrong in consulting them? I would answer that first with this question ; what
is the present system; what has there been wrong with it and what is the object
with which you propose this change? It has not been proved that our Com-
manders-in-Chief in India have been military failures.” On the contrary, I
believe, we have been fortunate enough to secure a succession of distinguished
heads of the Army in India. The object with which this i proposed is to see
that the officers who are Commanders-in-Chief and Chiefs of the General Staff
here are persons. bound by intimate ties to the Chief of the Imperial
General Staff. It is all for the purpose of producing what they call a close
and intimate touch between the Commander-in-Chief in India with the Chief
of the Imperial General Staff that this is proposed. They say that the
Commander-in-Chief should be at liberty to communicate freely with the Chief
of the Imperial General Staff. At present, evidently he does not enjoy the
privilege of writing to the head of the Imperial General Staff behind the back
of the Government of [ndia and behind the back of the Secretarv of State.
It may be said that they provide inst any possible inconvenience by
their suggestion that he should furnish them with copies. The Commander-in-
Chief writes straight off to the Chicef of the Imperial General Staff, but he
sends copies to the Government of India and the Secretary of State and l.eeps
them informed.

The real object, however, with which you bring forward these propon:;,ls 18
disclosed later on ih your own report, and that is, to bring a larger and larger

. F2
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influence and control to be exercised on the military authorities in India directly
by the Chief of the Imperial General Staff.

This is what they do in India. At the other end, in England, they think
that the Secretary of State should no longer have a military colleague in this
Council. The Military Member of Council has to go, and, in place of the
Military Member of Council in the India Office, the Secretary of State should
only have a Secretary in the Military Department.

And who is the Secretary? He is a Deputy Chief of the Imperial
General Staff, so that the Chief of the Imperial General Staff has got not only
the support of the Commander-in-Chief in India, but also that of the Deputy
Chief of the Imperial General Staff. They say that the Secretary of State

should be distinctly given to understand that he should not look for advice to
anybody except the Chief of the Imperial General Staff who is the sole military
adviser. The Secretary in the Military Department is the liatson officer
between the Secretary of State, and the Chief of the Imperial GGeneral Staff is
affected by this power, and will be his conscience-keeper in the India Office and
will communicate to the former the instructions, directions or advice of the
Chief of the Imperial General Staff. It may be asked, ¢ What is there wrong
in asking for advice? Is there anything wrong in one expert asking another
for advice, or, in a layman referring to experts for advice?’ The posi-
tion is very different from that of mere consultation. It is clear from the
Report that the state of relations which the Committee wished to bring about
is not of a mere advisory character which even the Dominions have recourse
to, but of a directory character. I may refer you at once to the passage so
that you may see that my observation is justified. - They say :

.. *We are in agreement with the General Staff view that the Commander-in-Chief in
India should be more directly in touch with the Chief of the Iinperial General Staff, with a
view to obtaining increased efficiency as re_qards the organisation, equipment and training of
the Army in India, so as to develo‘: the mi itt:ly resources of Indis in a manner suited to
Imperial necessities. We have already stated that in our view, the Commander-in-Chief in
India should have the established right to communicate in peace with the Chief of the
Imperial General Staff in London with regard to strategical plans, war organisation, training
and the selection for commands and senior Staff appointments.’ .

Then they say, with very engaging modesty,—‘But we are not prepared
to dogmatise as to Whether the Government of India or the Imperial Govern-
ment at Whitehall is to be responsible for the military safety of India.’—I
presume, they refer to the question of financial liability. They go on :

¢ 1t is obvious that, if the gradual approach of India to a Dominion status is to be
taken as an axiom, this question can be resolved only by the exercise of judgment, tact,
and the principle of * give and také.” We, however, are strongly of opinion that, while
unity of administration is for the present out of the question, unity of conception on broad
lines of military policy, such as those for which an Imperial General Staff should be respon-
wible, is essential in the interests of India herself and of the Empire as & whole.’

I am not obliviqus of the necessity for co-ordination in matters of
Imperial policy and it is certainly desirable that there should be co-ordination
and that there should be harmony of conception in such matters. But the

roper way to secure it is by very different methods, not by making the War
%ﬂg; in England close its tentacles over the Army and the Military Depart-
“ment in India.

Let me refer to one other passage which shows that I am justified in

t
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describing it as a proposal for tightening the grip of the War Office over the
military administration here, and it is this :  ~

¢ Wo recommend in section 8 that the Commander-in-Chief in India shall be appointed
with the concurrence of the Chief of the Imperial General Staff and that the Commander-
in-Chief shall be the sole military adviser of the Government of India. If this system can
be established, the chain of military responsibility over questions of an Imperial character
will be complete. On the one hand, the (‘ommander-in-&hief will look to the Chief of the
Imperial General Staff not for advice, but for supreme direction in all questions of Imperial
military policy in which India is concerned, and, on the other hand, the Governor General
will look to the Commander-in-Chief for military advice upon questions in which India
only is concerned and also upon questions of a wider military character, so that the
Commander-in-Chief will be in & position to express upon the latfer the considered views
of the Chief of the Imperial General Staff.’

And then they say :

¢ We believe that under the plan, as proposed, the Government of India will retain its
statutory control over the Army in India (yes, a paper control), that the Governor General
will be assured of undivided counsel upon military questions, that unanimity of military
policy will at last be established between Great Britain and India.’

Now, whether there is any alternative scheme to these proposals for
co-ordination and so on, is a matter which can be examined later ou. Cne
such method is, what I propose, namely, discussions at general conferences
like the Imperial War Conference at which India will have a voice just like
other countries. 1 may mention, in passing, that in the Self-governing
Dominions also they have got n (:eneral Staff but the General Staff is
perfectly’ autonomous. 1f they want the advice of the Home authorities,
they secure it by arranging for inspection by proper officers, by inter-
change of officers, not proposals for the wholesale fusion of euﬁ*es, and
by securing facilities for training. These are the methods which the
Dominions employ for the purpose of securing co-ordination and unity of
conception. This is the proper method, and not the invocation of the inflnence
of the War Oflice to such an extent that the Government of India cannot act,
except in accordance with the advice of the Commander-in-Chief who is to be
guided by the advice of the Chief of the Imperial General Staff,

The Honourable the President : I must remind the Honourable Member
of the rule regarding time limit. :

Sir Sivaswamy Aiyer: I am quite willing to sit down, Sir.

The Honourable the President : If the Honourable Member wishes to
close his argument, I am willing to give him a few minutes more.

Sir Sivaswamy Aiyer: In view of the lute hour, Sir, perbaps I had
better sit down. :

Sir Godfrey Fell: Sir, I think I shall be voicing the general opinion of
430 this Assembly if I congratulate my Honourable friend upon the
O PM- extremely lucid exposition which he has given of Parts 1 and II
of the Esher Conimittee’s Report and upon the great ability with which he has
stated his case. I should like to say at once that, on behalf of Government,
I am prepared to accept his Resolution, provided that he will agree to modify
it. The modification, which I venture to suggest, is that he should omit the
words beginning with ‘he do’ in the first line, down to the words ‘on the
other hand’ in the third line. The Resolution would then read thus:

= *This Assembly recommends to the Governor General in Council that the Amy in:
India should be entirely under the control, etc.’
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If the Honourable Mover of the Resolution is prepared to agree to-
this amendment, I do not think it will be necessary for me to dealin
any great detail with the arguments he has put forward to-day. But I
should like to take this opportunity of explaining the Government of India’s
“point of view on the main 1ssue which he discussed. The point of view of the
Government of India is this. They hold that certain phrases,‘certain sentences,
certain - paragraphs in the Esher Committee’s Report are misleading and
might give rise to the impression that War Office influence could be exerted on
the Army in India. They hold, however, that no such intention was in the
minds of the Members of the Esher Committee, nor would the Government of
India acquiesce for one moment in any such interference. May I for one
moment, speaking as a late Member of the Esher Committee, add that there
i8 not one of the Members representing India on that Committee who would not
rather have had his right hand cut off than sign a report which would place
the Army in India under the control of the War Office. The Assembly may
rest assured that the Government of India are fully alive to the paramount
necessity of securing that all matters of Indian military policy shall be
retained in the hands of the Government of India. On the other hand, they
accept the view of the Esher Committee that there are many questions which it
is desirable to discuss with the Chief of the Imperial General Staff at Home
and to obtain his advice nupon. These are the wider questions of lmperial
policy, in which both India and the rest of the Empire are concerned. Iam
not sare whether a reply has yet been given to a question on this subject or
whether it has only been drafted, but I take this opportunity of assuring this
Assembly that the Government of India have undertaken that no action shall
be taken on Parts I and II of the Esher Committee’s Report until this
Assembly, and the Council of State, if they. so desire, have had an opportunity
of expressing their opinions on them. It s also the intention of the Govern-
ment of India to communicate the views of this Assembly and of the Couneil
of State to the Secretary of Statein order to enable him and the Cabinet to
arrive at a final conclusion on these debated points.

I cannof, however, pass over in silence some of the criticisms which my
Honourable friend has made upon the Esher Committee’s Report.

I hope that this Assembly will feel some sympathy with me. I stand
here as the sole member present of that much abused body, the Lsher Com-
mittee. I wish I could secure the services of my Honourable friend,
Mr. Eardley Norton, or some Advocate of equal ability to defend me. I find
myself in the position of the one accused out of seven or eight, who has been
arrested and placed on his trial. Speaking, then, as a member of the Com-
mittee, and not on behalf of the Government of India, m? I point out that
the Mover is somewhat under a misapprehension in a good deal that he has said.

One matter, to which I take particular exception, is his suggestion that a
Commander-in-Chief who has been appointed on the recommendation of the
Chief of the Imperial General Staff would be so bound to the latter officer by
ties of gratitude, that he could not possibly do his duty as a servant and a
member of the Government of India. I deny that most emphatically.

The great men in our public life are not so lost to all sense of decency as
to give their blind support in all questions, right or wrong, to the men to whom
they owe their appointment. Let me put the matter in another -way. We
have an army in India, one of the largest armies in the world, an army of
which we are all justly proud. Do we, or do we not want the best soldier that

.



ARMY IN INDIA, 189

the Empire-can give up to command it? I take it that this Assembly will
agree with me that we do. If we want the best solier that the Empire can
give, is it not natural that we should turn to the greatest military authori-
ty in the Empire for advice in selecting a Commander-in-Chief? That
is all that it comes to. The appointment is made by His Majesty the
King on the advice of the Cabinet, and the Cabinet naturally turng to °
the Chief of the Imperial General Staff, the highest military authority in the
Empire, for advice. 1 do not think that any one in this Assembly can really
take exception to this procedure. Ever since there has been a Chief of the
Imperial General Staff, that has been the practice that has obtained.

There is another point. The Mover reproved the Esher Committee for
saying that there was no necessity for the Secretary of State to have a
military colleague on his Council. 1 do not know whether he was under the
impression that the military member on the Secretary of State’s Council has
any statutory right to be his military adviser. 1 rather gathered from the
argument used by the Mover that that was his impression. If I am wrong,
he will perhaps correct me. Now, in the India Oflice, as many Members of.
the Assgmbly know, there is no system of portfolios. The K’Iembers there
-are notépn charge of portfolios as Members of the Government of India are;
and the one senior Millitary Officer who, in practice, is appointed as a rule to
the Secretary of State’s Council has no more right to tender military advice
to him than the Member who looks after Finance or the Members who look
after the Public Department or the Judicial Department. Unfortunately,
there have been occasions in the past when a soldier Member of the Secretary
of State’s Council has considered it his duty, and has been permitted, to tender
military advice to him. 1 am not at liberty to explain to the Assembly one
“particular instance which I have in view. 1 will merely say that one of the
greatest tragedies in the late War has been held by many to have been due,
directly due, to the fact that the Secretary of State for India listened to
advice, military advice, from a quarter from which he had no right to demand
it, from an authority who had no special right to offer it.

I want the Assembly to realise the essentinl necessity for unity of
military Po]icy. We are one Empire, and the first duty of the various parts
of the Empire ix that any one of them should be prepared, in case of need, *
to go to the aid of another part when that other part is attacked. This
Assembly knows that the whole of our scheme of defence in India against
external aggression is based upon the assumption that we should maintain
an army sufficient to hold our own against certain potential enemies until
help can come from the United Kingdom. I should like with your per-
mission, Sir, to read a few lines on this subject from a very able article
in a periodical named the ¢ Army Quarterly.’

—~ Tt says:

¢ The 8clf-governing Dominions and India cannot stand aloof in matters of defence  On
the contrary, with the growth of their power, thev should assume their responsibililies in
the Imperial Council and accept their proportionate burdens and liabilitios. Their defence
representatives must be consulied in all plants and projecis if co-operation and co-ordination
.are to be {vuly Imperial and if the Empire is to be consolidated in the most effective and
-economic manner.’

-

- Now, the Honourable Member picked out many phrasesin the Esher
Commitiee’s Report and read them out with telling effect. I have already .
stated the opinion of {the Government of India that some of the expressions
used were misleading, The accusation against us in this respect amounts, there-



180 LEGISLATIVE ASSEMBLY, [17tu Fes. 1921.

[ Sir Godfrey Fell.]

fore, to one of lack of literary skill, one, if you like, of illiteracy ; but I
frankly admit, speaking as I said before, as a Member of that Committee and
not on behalf of the Government of India, that I stand here unrepentant
and unashamed regarding the main lines of the Esher Committee’s ort.
I believe that we must play our part as partners in the Empire, ans on
this point I should like to read you another passage from the article which
I quoted just now. Before doing so, I should like to point out that the
Honourable Mover, no doubt unconsciously, rather slurred over a certain phrasein
the Report,amyway he did not give it the significance which the writers intended
should be attached to it, and that was this: .

_“On the one hand, the Commander-in-Chief will look to the Chief of the Imperial Gene-

ral 8taf’ for supreme direction in all questions of Imperial military policy in which Indin is-
" conoerned.’ '

Now, the really important word there is ¢ Imperial ’—¢ Imperial military
policy.” That means military policy which affects more than one part of
the Empire, not India alone. No one wants the Chief of the Imperial
General Staff, much less the War Office, to interfere in anything to do with
our military policy in India; but the Assembly can very well imagine
gituations arising in the future as they have arisen in the past, as, indeed,
they exist to-day, in which India, if she is perhaps not so much concerned as
" some other parts of the Empire, is at lénst concerned to some extent. It is a
very important principle of military ecience that the power which holds the
ultimate reserves must have an effective voice in the decision. of policy. The
ulfimate military reserves of the Empire are held in the United Kingdom,
and the adviser of His Majesty’s Government on their employment is and
must be the Chief of the Imperial General Staff.

The passage, which I wanted to read to you on this subject, i« this :

¢ The fact of the matter is that the expression ¢ military policy,’ used in the Committee's
Report. has created misunderstanding and roused hostility to its recommendations. ¢ Wili-
tary polioy,” as used here, does nol imply policy in regard to initiating or undertaking
mﬂ’i'tary operations, but merely in regard to securing military efficiency in the means avail-
able and in the preparation and study of plans. The term is unfortunale, for, in any ovent,
policy must be dictated by the Government and Imperial policy by an Imperial Council,
‘agaisted by an effective and efficient Committee of Imperial Delence. But the respdctive
portions of the Empire can no longer work in compartinents ; they must eo-ordinate (heir
cfforts if thosc efforts are to be cfective and economical, and in this respect India is no
exception to this rule.” .

That is the underlying principle of Part I of the Esher Committee’s
Report. '

Again, the Honourable Mover painted a doleful picture of the:Government
of India, tied hand and foot to the Imperial General Staff. T am very glad
that he did not go quite so far, as a certain influential newspaper at Home,..
whose remarks on the subject, I should like to read to you:

‘We do not hesitate to say that these extraordinary proposals are, in the highest
degree, unconstitutional. They reduce the Viceroy, who is, by statute, the head of the
Army in India’

(the Governor General in Council, by the way, is the head of the Army in
India, not the Viceroy) ; '

‘to w nonentity, and they wipe the Government of India off the slate al{ogether.

They convert the Comwander-in-Chief into a gramophone. ‘this is the nogition of consti-

tutional government, and it is entirely destructive of {he fundaracntal British principle
that in military matters the Civil power should be supreme.’
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Surely that is the language of hyperbole. Against it I should like to refer
the Assembly to a few passages on the other side in Part I of the Esher
Committee’s Report. e recommended that greater  latitude should be
allowed to the Governor General in Council in deciding questions of a mili-
tary character. We called attention to the fact that the Government of India
must retain it statutory control over the Army in India. In the letter with
which we presented Part I to the Secretary of State, we laid down the funda-
mental principle that the plans we proposed must be consistent with the
control by the Government of India of Indian military affairs.

Now, the Honourable Mover, in drawing his pathetic picture of the power-
less Government of India, tied hand and footto the chariot of a triumphant
Chief of the Imperial General Staff, instanced the position which the Esher
Committee proposed to assign to the Military Secretary at the India Office.
There has always been a Military Secretary at the India Office, whose time
is mostly taken up in attending to the affairs of officers who are at Home on
leave and such like matters. We wanted to secare much closer liaison in
military affairs between the India Office and .the War Office; for the.
experience of the War showed the extreme dangers which attend any
attempt to run the defence of this Empire, or military operations, in
water-tight compartments. I think I need only refer to the earl};' phases
of the Mesopotamian campaign in support of my argument. or this
reason, and as we knew that there was no effective liason at present,
we recommended that the Military Secretary at the India Office, while
continuing to be Military Secretary at the India Office, should have a recgg-
nised status and position on the General Staff, by being made a Deputy Chief
of the Imperial General Staff. This does not render him directly subject to
the Chief of the Imperial General Staff. 'Perhaps I might be allowed to read
to the Assembly a few lines which'indivate more clearly what was our inten-
tion s — :

‘ The Secretary in the Military Department at the India Office should have the status of
a Deputy Chief of the Imperial General Stafl, with the right of attending the meetings of
the Army Council ~ He would thus be in a position to ascertain the views of the Imperial
General Staff in matters which are not of sufficient importance to necessitate the personal
intervention of the Chief the Imperial General Staff, to keep the Secretary of Btate for India,
and through him the Government of India. in touch with the trend of the Army Council’s
discussions, and st the same time to represent and press the views of the Government of
India as communicated to the Secretary of State from tume to time.’

I do not think that this Assembly will really take exception to the proposal
to secure, in this perfectly constitutional manner, closer (/aison between the
India Office on its military side and the War Office.

There is justeone other point which I should like to comment upon in the
Honourable Mover’s speech. I may have misunderstood him, but I think
he said, when referring to the Government of India Act, that the Secretary
of State had the power to make the Government of India send troops out
of India. That, I think, is not the case. The position is exactly the
reverse. The position is that the Government of In£a, who are masters in
their own house, cannot send their troops for service outside India, at the
expense of Indian revenues, without a Resolution of both Houses of Parliament.

I turn now to the last part of the Resolution, which deals with the co-
ordination between the military policies or organizations of different parts o
the Empire. On this point, I think, all that I need say, is that the machinery
already exists in the Imperial Defence Committee at Home. That Imperial

hd .
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Defence Committee, as this Assembly is probably aware, is a body presided
over by the Prime Minister. He can appoint to it any one he chooses. 1
believe that there is a certain nucleus of more or less permanent members,
but the Prime Minister can call in to his assistance any one he likes; and,
in any matter in which India is closely concerned, he would have the power,
and he would certainly decide, to seek the advice of the Secretary of State
for India, and very likel} of the Military Secretary at the India Office as
well. 1 think that in this way the object of the Honourable Mover’s Resolution

on this point is fully met. ‘

I do not wish to detain the Assembly any longer to-night and T would only
beg my Honourable friend, the Mover, to agree to the omission which 1 men-
tioned earlier in my speech. In that case, Government will be very happy to
accept the remainder of his Resolution.

Chaudhuri Shahab-ud-Din: There is one question, Sir, which I would

like to put to the Honourable Member through the Chair. It

has been said that the Government of India propose to ascertain
the opinion of the Legislative Assembly as well as of the Council of State to
communicate it to the British Cabmet. How does the Honourable
Member suggest that that opinion should be gathered? If we are told that,
our task would be very much shortened. In the next place, he suggested an

‘amendment, which, if accepted, would mean the omission of all mention
of the Esher Report. How does he propose to meet that objection ?

4-58 p.u.

8ir Godfrey Fell: I am afraid I do not quite understand the Honourable
Member’s question.

Chandhuri Shahab-ud-Din: The first is this : the Honourable Member has
just declared before the House that the Government of India propose to ascertain
the views of hoth Houses and to communicate them to the British Cabinet.
How is that proposed to be done ? 'Will there be any separate committee of
each House, or a joint committee of both Houses ? How is that opinion to be
ascertained ? That is the question in a nut-shell.

The second question is this: the Honourable Member proposed that the
words do represent to the Home Government . . . . acted upon and
that on the other hand’ be omitted. Now, if the words ¢ Esher Committee,’
ete., are altogeter deleted, the Resolution might perbaps be complete, but it will
lose its whole force. How is that proposed to be met ?

The Honourable the President : Perlmrs it would *be well if the
Honourable Mover of the Resolution could say how far his mind is altered b
the offer made on behalf of the Government. Until then, I do not thin
it is reasonable to ask the Military Secretary in what manner the opinion of
this House or of the Council of State shall be taken on a subject of this kind.
I would ask the Honourable Mover whether he has anything™ to say by way
of comment on the offer made by the Government.

8ir P. 8. S8ivaswamy Aiyer : Quite so. In doing so, Sir, may I have
455 pu, bhe liberty of making a few rematks in reply to some of the
. observations which have fallen ? I presume I have the right of

reply as Mover of the Resolution.
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The Honourable the President : If I allow the 'Honourable Member to
exercise his right of reply now, I think, under the wusual procedure, that
will be taken as closing the debate. I do not know whether that meets the
convenience of the House or not.

What I suggested to the Honourable Member was that he might+ give an
indication of the attitude he takes towards the proposal made by Government.

8ir P. 8. Sivaswamy Aiyer : Oh, yes. Iam quite prepared to indicate
my attitude at once. Only my misgiving was that it might deprive
me of the right of making my reply later. Of course, I am going to
accept what Sir Godfrey Fell has, suggested. I am thankful to the Gov-
ernment for their willingness to accept my proposition in the form in
which it has been put forward. I do so on the principle that half a loaf
is better than none. Though it does not secure the acceptance of the
Government in respect of my proposal that certain recommendations of the
committee should not be accepted. I am thankful to the Government for
having agreed to accept the principle which I have put forward in the later
part of my Resolution.

Mr. Harchandrai Vishindas: May I rise to a point of order, Sir?
457 P My point of order is this. The House might not accept the
" modification suggested by Sir Godfrey Fell though the Mover
himself may be agreeable to it. Therefore, this difficulty will arise that if
the sugg®sted modification is not acceptable to the House, then the Members of
the House would like to say something more. That again will be incon-
sistent with the Mover’s right of reply before the close of the debate.

The Honourable the President : So far, 1 have not given that ruling
because of the offer made by the Government. We do not want to enforce
the rules rigidly, and the Honourable Mover has stated that he is prepared to
accept the modification proposed by Government. The Assembly is well aware
that the acceptance by the Mover of a Resolution of any change in his
Resvlution is not valid until endorsed by the whole House. I propose to seek
that endorsement now by putting this proposition to the vote.

The questionis ., . . . -
8ir P. 8. Sivaswamy A.iyei‘ : That does not preclude discussion .

The Honourable the President : No, that does not preclude discussion
-on the main question. The question is that the words from and including
¢ he do represent ’ in the first line of the Resolution, down toand including the
words ‘ on the other hand’ in line 3 of the Resolution do stand part of the.
Resolution. .

Rao Bahadur T. Rangachariar: May I Lknow, Sir, whether the
459 .y, Oovernment have any objection to add as introductory words :

¢« With refercnoe to the proposals of the Esher Committee the Army in Indin should be
entircly under the.control, ete., etc.’

because there must be some rveference made to the Esher Committee, other-
“wise what is the object of this Resolution? We should indicate the .occasion
for this Resolution
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. The Honourable Mr. W. M. Hailey : We are quite willing, Sir, to put
in some form of worc!s connecting this Resolution with the Esher Committee’s
Rfepor:(.1 We are quite prepared, for instance, to accept the following form
of words :

. Notwithatanding anything that has beon said in Parts I and IT of the Esher Com-
mittee’s Report.’ ’

The Honourable the President : I put the question to the House, first :

¢ That those words, »iz., ‘he do represent ’ in the first line of the Rosolution, down to and
i;::lul&ing the words ‘on the other hand ’ in line 3 of the Resolution, do stand part of the
golution.’

The motion was negatived.

The words proposed to be inserted are:

* Notwithstanding anything contained in Parts I and II of the Report of the Esher
Committee.’,

The motion was adopted.

The Honourable the President : The main question is that the Resolu-
tion, as amended, be adopted.

Chaudhuri Shahab-ud-Din : Sir, there is one word which I should like to
say, with your permission. If I understood the Honourable Mr. Hailey
rightly, he wanted to put in the words ¢the whole of the Esher Com-
mittee’s Report° and not only ¢ Parts I and II’ I think it would not
make any departure from the principle, if the words ¢ Parts T and II’
were deleted, and the words © the whole of the Esher Committee’s Report ’

_retained. .

The Honourable the President : My Honourable friend is one of the
Panel of Chairmen and must know that we have already decided ®he

question.

If there are no further speeches on the main question, I shall call upon
the Mover of the original Resolution to exercise his right of reply.

Munshi Iswar Saran: Sir, at the Bar, an Advocate, who argues
a bad case with grace, tact, skill and ability, is always - con-
sidered to be superior to an Advocate who can argue a good
‘case well. Having regard to that, Sir, I may be permitted to offer my
tribute of admiration to the Honourable Member who has represented the
Government on the present occasion (Sir Godfrey Fell).

Sir, I do not wish to conceal from this Assembly the strong feeling
that was created in India, I am happy to say, not only amongst Indians,
but also amongst thoughtful Englishmen, that the Report of the Esher
Committee was a danger and had to be fought against. With your per-
mission, Sir, I shall quote to this Assembly the opinion of a gentle-
man. who, I venture to think, enjoys the confidence not only of the:
people but also of the Government; I mean His Highness the

b-1 p.M.
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Aga Khan. This is what His Highness says in a pamphlet which he wrote in
the year 1920 on British policy in the East :

*Yet, if the principles underlying the Esher Committee’s Report are put into practice,
the military affairs of India will not even be under the control of the Government of India.
The War Office and the Imperial General Staff will have the last word not only as to organi-
gation, but also as to utilization. ‘This means’' 1 beg the House to mark these

words—* that Indis will remain a dependenoy for ever *.*

He proceeds, Sir, and I make no apology for quoting at length :

‘I know we are told that the organization suggested by the Esher Committee will be-
common to all the Dominions including India ’.

The words that follow are pretty strong, but coming, as they do, from a
gentleman who, as I said before, enjoys the confidence of the people as well as
of the Government, should be carefully considered. He says:

“That statement is an insult to Indisn intelligence, for, we are well aware of the jealous
manner in which the other great Dominions insist on retaining control of their own affairs’.

If there is real need for centralising in London the control of the Empire’s
military forces, why should not Canada and Australia be invited to lead the
way in accepting this new principle? We know they will never do so. .Is it
surprising that British sincerity is doubted by India? I submit, Sir, and I
submit with great respect, that the Government will do well in carefully” con-
sidering the situation and in forming a correct estimate.

Mr. Harchandrai Vishindas : Sir, I move that the question be now put.
56 rx Under section 57, page 20, of the Manual, this can be done atany
T time.

The Honourable the President : I have already told the Aesembly that
‘the Mover has the right of reply. I cannot now accept the motion unless it
safeguards the Honourable Mover’s reply.

Mr, Harchandrai Vishindas : I allow that : I meant to eay, subject to
the right of replying.

Rao Bahadur T. Rangachariar : I do not know whether any Member
has a right to put such a motion when another Honourable Member is on his

feet. I always understood that such a motion can only be put after a Member
takes his seat.

The Honourable the President : The motion is in order at any time
whether a Member be speaking or not. It isin the discretion of the Chair,
interpreting the will of the House, to say whether the time has come to accept
a motion to close the debate. If the Member who proposed the motion will
say : ¢ at the end of Mr. Saran’s speech and after the Mover has exercised
his right of reply ° I will then accept the motion.

The motion was adopted.
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Munshi Iswar Saran : Sir, 1 was saying when I was most agreeably
interrupted by my Honourable colleague over there, that having regard
to the nature of the Report made by the Esher Committee as well as having
regard to the forces that we find in existence in India to-day, and also to the
fact that India has now a different outlook and a different point of view from
which it approaches this question, it will be well if the Government of India
will inform the Secretary of State and the British Cabiret that the Esher
Committee Report has roused most strong feelings in this country. There
are only one or two observations which I shall, with your permission, make,
and they are these: When the Honourable Mover criticised the system of
appointing the Commander-in-Chief at the recommendation of the Chief of
the Greneral Staff in England, he took an exception to the principle. He has
been met by the argument that there are sufficient men, who, in spite of these
recommendations, will be able, in case of conflict, to look after the interests of
India. I cordially accept that explanation. The Honourable Member who
represents the Army in this Assembly has stated that up till now the practice
has been that the Chief of the Greneral Staff has been consulted as regards the
appointment of the Commander-in-Chief. If that be so, then 1 ask in all
geriousness, where is the necessity of putting it in black and white and of
making it a condition * I submit with great respect: consult him-—consult
not only him, but consult all those from whom you expect to receive valuable
help and advice, but do not do it in a form which will give the appearance as
if the dominating voice was to be the voice of the Chief of the General

Staff,

Sir, I must say with your permission, that the Honourable Member who
represents the Government was perfectly right when he reminded us of the
Imperial responsibility. No Indian, Sir, who claims and who aspires for
Swaraj only. thinks of rights. He is ready to bear his legitimate share of the
Imperial responsibility. He does not expect that India will have a position in
the Empire, and, at the same time, not have her share of the bun{):n of the
Imperial responsibilities put upon her shoulder. But we do claim, and we claim
most emphatically, that you should treat us as you treat the other Dominions.
Why talk of our responsibilities alone? We do not forget them. 1 pray you
to think of our rights.as well. Inthe words of an article which appeared, not in
an Indian paper, but in an Anglo-Indian paper—I mean the Zimes of India,
which, I beljeve, has a reputation for sobriety, for thoughtfulness and for sound-
ness of judgment, there is a unanimity of opinion among the thinking men all
over the country, be they Indians or be they Englishmen, in regard to the
report of the Esher Committee. I wish, with your permission, to conclude my
remarks by quoting a few words from the same article :

" ¢The cardinal feature in the military policy of India should be that the Indian army
must be maintained in India, for India and by India’. .

Sir P. 8. Sivaswamy Aiyer : Sir, I haveonlya very few observations to
make by way of reply to those which have fallen from Sir Godfre

614 »M. oyl He observe that there was a remark in my speech Whici
might perhaps sound like a reflection upon the holder of the office of
Commander-in-Chief, that I perhaps meant that.he could not be expected to
arrive at an independent judgment for himself as to -what should be done
under particular circumstances. I would only observe that the circumstances
under which the Commander-in-Chief in India would be appointed under the
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recommendations of the Committee’s Report have been considered even by
distinguished military men to be such as to be likely to interfere with the free
exercise of that judgment.

I would only quote one sentence from a paper contributed by Major-
General Younghusband to the Asiatic Review :

‘ The Commander-in-Chief is not only, however, to owe his appointent to the Chief of
the Imperial General Staff, but he is in all Imperial military questions under his orders,’

That is the view which he evidently took of the effect of these recom~
mendations. -

To pass on from that, it was observed by Sir Godfrey Fell that the main
line which the Esher Committee took in their Report was in regard to the
necessity for consulting Innperial needs and requirements. T have only one or
two observatious to offer with reference to that remark. The primary func-
tion of the Army in India is two-fold,—to repel external aggression and to
maintain internal security. That has always been recognised to be the primary
duty of the Army. I quite recognise that there is another duty which may be
cast upon the Army in India, as it may be cast upon the Armies of other parts
of the Empire, and that is, the need for going to the rescue of the Empire
whenever it may be threatened.. I fully recognise that obligation. But, in
meeting that obligation, we should be placed on the same level as the other

ortions of the Empire. 'We should not wish to incur any greater responsibi-

ity than the Self-governing Dominions in that matter. I am anxious that
any remarks which we may utter here should not lead any hostile nations or
powers to suppose that India will ever desert Great Britain in the hour of
trial or in the hour of danger. But, if you analyse this Report, you will see
that the framers of the Report have been throughout obsessed by this consi-
deration, that the centre of gravity of.international politicse has shifted to
the Near East. If it has shifted, it is not due to India’s conduct. If new
problems have been created, they are not of our seeking. They ave the
result of European Diplomacy and of European politics, of new schemes
of treaties which you may have entered into for ]!)urposes of your own.
Whenever there is any danger threatening the Kmpire, we should be
satisfied that those dangers have not been of your seeking, and that it is forced
.upon us by other Powers without any provocation. If the United Kingdom
wants to play high games of international politics, todictate the . fates
of Powers in Europe, to parcel out kingdoms everywhere in the world, or to
create or solve problems in the Near or Middle East, to play the réle of saviours
of oppressed nationalities or creeds, orto peg out new spheres of influence or to
spvewg the benefits of western civilisation, then we shall not encourage you
by any promise of support with our man power.

_ The Honourable the President: The question is, that the following
Resolution, as amended, be adopted :

*This Asscmbly recommends to the Governor- General in Council that notwithstand-
ing anything contained in Parts I and IT of the Report of.the Esher Committee, the Army
in Indin should bo entirely under the control, real as well as nominsl, of the Government
of India, and should be free from any domination or interference by the War Office on
matters of military policy, organization or administration and that such co-ordination, as
may be desirable between the military policies or organizations of -different parts of the
Empire, should be secured by discussion and agreement, at Conferences at which India
is adequately represented.’

The motion was carried.
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The Honourable the President: I would remind Members that a
520 ballot for Bills and Resolutions for days set down in March
@ FM. will be held at noon in this Chamber to-morrow and will be
presided over by Sir Jamsetjee Jeejeebhoy.

The Assembly then adjourned till Saturday, the 19th February 1921,
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